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LEGISLATIVE ASSEMBLY DEBATES 
(OFFICIAL REPORT OF THE EIGHTH SESSION OF THE 

FIFTH LEGISLATIVE ASSEMBLY.) 

VOLUME IV-1938. 

LEGISLATIVE ASSEMBLY. 

MO'TIday, 8th August, 1938. 

'l'he Assembly met in the Assembly Chamber in Simla, at Eleven of the 
Clf)ck, being the First Day of the Eighth Session of the Fifth Legislative 
Assembly, pursuant to Section 63-D (2) of the Government of India Act, 
a~ set out in the Ninth Schedule to the Government of India Act, 1935. 
l'tlr. President (The Honourable Sir Abdur Rahim, K.C.S.I.), was in the 
Chair. 

MEMBERS SWORN. 

The Honourable Sir Muhammad Zafrullah Khan, K.C.S.I. (Member 
for Commerce and Labour) ; 

The Honourable Mr. Andrew Gourlay Clow, C.S.I., C.LE. (Member 
for Railways and Communications) ; 

T}I.e Honourable Sir Manmatha Nath Mukerji (Law Member) ; 
Sri K. B. Binaraja Hegde M.L.A. (West Coast and Nilgiris : Non-

Muhammadan Rural) ; 
Shaikh Rafiuddin Ahmad Siddiquee, M.L.A. (Chittagong Division : 

Muhammadan Rural) ; 
Mr. Hugh Stuart Town, M.L.A. (Nominated Non-Official) ; 
Mr. Percival R. Damzen, M.L.A. (Nominated Non-Official) ; 
Mr. John Bartley, C.I.E., M.L.A. (Government of India: Nominated 

Official) ; 
MI'. Arthur Eric Tylden-Pattenson, M.L.A. (Government of India: 

Nominated Official) ; 
( 1 ) 

L184:LA.D ~ 
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Mr. Kenneth Grant Mitchell, C.I.E., M.L.A. (Government of India: 
Nominated Official) ; 

MI'. Joseph Ernest Parkinson, C.I.E., M.L.A. (Government of India: 
Nominated Offici.a:l) ; 

Mr. Ghulam Muhammad, M.L.A .. (Government of India: Nominated 
Official) ; 

Mr. Ratan Mohan Chatterjee, l\LRE., M.L.A. (Government of India: 
Nominated Official) ; 

Mr. Harry Ronson, M.L.A. (Government of India: Nominated 
Official) ; 

~ Nasir Ahmad Faruqui, M.L.A. (Government of India: Nomi-
nated Official) ; 

Mr. Basanta Kumar Mukharji, M.L.A. (Bengal: Nominated Official) ; 
and . 

Khan Bahadur Shaikh Nur Muhammad, M.L.A. (Punjab: Nomi-
nated Official). 

STARRED QUESTIONS Al'ID ANSWERS. 

(a) ORAL ANSWERS. 

DEBAILMENT OF THE PUNJAB MAn. ENGINE NEAR MADHUPUR. 

1. ·Sa.rdar Mangal Singh: Will the Honourable 'Member for Rail-
ways please st.ate : 

(a) whether an XB engine was used on the Punjab Mail train 
which was ~a  recently near Madhupur ; 

(b) whether Government have received the copy of the report of 
the enquiry conducted by Mr. J. A. Bell, Agent of East 
Indian Railway ; 

(e) whether the report of the .Senior Government Inspector, who 
held the enquiry, has also been received ; 

(Il) tIle action taken by Government on these reports; and 

(e) whether there is any foundation for believing that the Ilcei-
dent was due to sabotage , 

The Honourable Mr. A.. G. Clow: (a) No. 

(b) No formal report has been submitted by Mr. Bell. 

(c) Yes. A copy of the report was issued as a Press Note by the 
Principal InforIJlation Officer, Government of India, on the 28th June, 
1938. . 

(d) Apart from the grant of compensation, such action as is called 
for is a mat.ter for the police. 

(e) Yes: the report states that " there can be no doubt that the de-
-r.\ment was caused by the wilful removal of a rail ". 



8TABBED ~  AND AN8WEB8. 3 

Sardar ~ SiDgh: What kind of engine was used' 

The Hono1l1"8.bie Mr. A. G. Clow :  I do not know the kind of engine 
which was used. It was not one of their" X " class. 

Pandit Laksbm; Kanta Maitra : Did the Agent, East' Indian Rail-
w'uy, hold this enquiry on his own initiative or was he a~  by the Gov-
ernment of India to hold the enquiry referred to in the question. 

'!'he Honourable Mr. A. G. Clow: The enquiry  was held by the 
Senior Government Inspector in accordance with the normal proce-
dure. . 

Pandit Lakshmi Kanta Maitra: I understood the Honourable 
Member to say that he did not receive any report from the Agent, East 
Indian Railway, who held some sort of enquiry. I want to know from 
the Honourable Member whether the Agent held the enquiry himself 
on his own initiative or in pursuance of some instructions issued by the 
Government of India 1 

The Hononrable Mr. A. G. Clow : 'j'he Agent did not conduct the 
enquiry ; it was conducted by the Senior Government Inspector attached 
to the Railway Board. 

Pandit Labhmi Xant& Maitra: So the East India.n Railway never 
held an enquiry of any kind on their own initiative ! 

i'he Honourable Mr. A. G. Clow : The Agent examined the matter 
and sent a demi-official letter to the ,Railway Boa.rd. But the duty of 
holdjng a formal enquiry devolves on the Senior Government Inspector 
WJIO ~ independent of the railway. 

:Mr. BrejeBdra. Nar'ayan Chaudhnry: Was this sabotage done by 
outsiders or by people connected with the railways f 

The Honourable JIr. A. G. Clow : I sbo'uld very much like to know 
1vho did it. 

Mr_ Brojendra Nayaran Ohaudhnry: There is the general belief 
by the Railway Inspector' that this was sabotage. 

Have Government any detailed belief that this must have bet'll 
done not by outsiders but by the railway people ? 

, The BOJU)urable Mr. A. G. Olow :  I should welcome any information 
whicll would show who the miscreants were. . 

Mr. N ... Joshi: May I know whether the Report ot the Senior 
Inspector will be published or .has been published , 

'!'he Honowable JIr. A. G. Olow : As I said in reply to part (c), it 
was published with a press note by the Principal Information Officer. 

Mr. Sri Prakasa. : In view of the fact that even with regard to the 
Bihta disaster the railway authorities thought that it was due to sabot-
age, will ~  consider ~ ad,?sibility of a~  further en-
qujries of an indepemlent nature In ~ matter also Just as they had 
with regard to Bihta , 
Ll84LAD .All 
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The HODourable Mr. A. G. Olow : The Senior Government Inspector 
did not report in the Bihta case that it was due to sabotage. 

CoUNTRIES WITH CoNSULS OR TRADE CoJOrlISSIONEBS APPOINTED BY THlI 

GoVEBNlIENT OF INDIA. 

2. ·Sardar Mangal Singh: Will the Foreign Secretary pleaso state 
the llame!:! of the countries where Consuls or :Trade Cowmh;siollers have 
been app()inted by the Government of India? 

Sir Anbrey Metcalfe : This question should have been addressed to 
the Honourable Member for Commerce and ~ a  

RESTRICTIONS ON THE CoMMERCIAL ACTIVITIES OF INDIAN MERCHANTS IN 

CHINESE TURKISTAN. 

-a. ·Sardar Mangal Singh: Will the Foreign Secretary please state : 
(a) whether the Government of India had invited the attention 

of the Government of Chinese Turkistan to the haruships 
of the Indian merchants ; and 

(b) whether there are still any restrictions imposed upon the 
commercial activities of the Indian merchants , 

Sir Aubrey Metcalfe: (a) Yes. 

(b) Yes. Despite the representations made by His Majesty's Con-
-BUl General in this matter to the Sinkiang authorities, Government regret 
to learn that an unofficial boycott of Indian merchants still persists and 
certain restrictions on travellers are still in force. 

" Mr. T. S. Avinashilingam Ohettiar : May I know whether any restrie-
tions have been removed ? 

Sir Aubrey Metcalfe : Some restrictions have been removed. This 
reply was prepared some weeks ago when the question first came in, and 
I am now glad to be able to inform the House that the situation has 
definitely improved since this reply was prepared. 

Mr. T_ S. Avinashilingam Ohettiar: Will the Honourable Member 
please place on the table of the House the additional information 
that he has received , 

Sir Aubrey Metcalfe :  I have given the additional information such 
aa it is. 

It is nothing very definite. There is a general improvement in Lhe 
situation so far as Indian traders are concerned. 

Mr. T. 8. Avinubmngam Ohettia.r : May I know whether the Gov-
ernment are pursuing the matter further or whether, being satisfied 
with what they have done, they are keeping quiet. 

Sir Aubrey Metcalfe : They are certainly pursuing the matter ~  
all the energy at their command. 

Mr. Manu Subedar : What were the steps taken by the Government 
of India in this connection , . 



STABBED QUBSTIONS AND ANSWERS • 

• 
SU· ~  lII.etcalfe: Strong representations were made by .Bill 

Majesty's Consul stationed at Kashgar to the local administrative 
authorities. 

P&ndit I ... kabm; J[&nta Itfaitra: Can the Honourable Member give 
us some idea of the nature of these restrictions 1 

Sir Aubrey lII.etcaJfe: I have already given those before. There 
1I-8S 11 boycott carried on against Indian traders by which nobody 
bought goods from them. Other restrictions were on -travel permits 
tn those who wished to use the Leh route. 

REFRESHMENT CARS ON STATE RAILWAYS. 

4. -Mr. T. S. Avinasbilingam Ohettiar : Will the Honourable Member 
for Uailways "tate: 

(a) the number of refreshment cars which supply English food on 
State-owned Railways ; 

(b) the number of men who have used those cars in the last financial 
year; 

(c) the money spent on those cars ; 

(d) the number of refreshment cars that supply Indian (ood on 
State-owned Railways ; 

(e) the number of men that have used those cars in the last 
financial year ; and 

(f) the money spent on those cars T 

The Honourable l'tIr.-A. G. Olow: I would refer the Honourable 
Member to the reply given to his question No. 1033, asked on his behalf 
by Mr. B.  B. Varma, on the 28th March, 1938. Some little difficulty has 
been experienced in the compilati9n of the information that was pro-
misco, but I hope to be able to lay a statement on the table shortly. 

Mr. T. S. Avinashilingam Ohetti8l" : The answer that was given to 
tile last question was that they would collect the information ! 

The Honourable Mr. A. G. Olow: That was so. 

Mr. T. S. Avinashilingam Ohettiar : What is the !loint in my being 
referreo to that answer' The Government .ought to have collected the 
information by this time T ' 

The Honoura.ble Mr. A. G. Olow : It has been coHected from most of 
the rl!ilways, but the particulars with regard. to ')ne railway are still 
awaited to complete the information. 

Mr. T. S. Avinashilingam Chetti8l": When does the Honourable 
Member expect to place it on the table of the House T 

The Honoumbla Mr. A. G. Olow: Shortly. 

Prof. N. G. Ranga: Is there any proposal to increase the num-
ber of refreshment rooms supplying food to Indians Y 

The Honourable Mr. A. G. Olow : I want notice of that question. 
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Mr. T. •. AviD88biJingam Ohettiar: With the informe,.tion avail-
able at present, are Government satisfied, that there is a sufficient 
proportion of refreshment rooms cat.ering to Indians T 

The Honourable Mr. A. G. Clow : I have not yet examined the 
particulars received as they are not yet complete. 

-Pandit Lakshmi Kanta ltI&itra : Is the report going to be more or 
less comprehensive on all ihe points suggested in the question' 

The Honourable Mr. A. G. Clow : I think full information will be 
given of the number of cars supplying Indian and Englili!h food respec-
tiYely and the capital expenditure in each case. 

Pedit Laksbmj Kanta ltIaitra: Also the number of people using 
these cars T 

The Honourable Mr. A. G. Clow: I doubt whether that will be 
possible. I do not think any census is kept. 

RAILWAY INCOME AND EXPENDITURE ON lLuuPURA CoNGRESS. 

5. ·Mr. T. S. Avina.sbilingam Ohettiar : Will the Honourable 'Member 
for Railways Rtate : 

(a) the money spent by the Railways in connection with the Hari-
pura Congress ; 

(b) the income to the Railways out of the traffic to the Haripura 
Congress ; and 

(c) the number of people that came to and left Madhi, Bardoli, or 
any other station leading to Haripura during the Congreas 
session! 

The Honourable Mr. A.lJG. Clow : The following are the figures but 
the estimates are necessarily approximate : 

(&) Rs. 3,05,000. 

(b) Rs. 3,09,000. 

(c) 385,000. 

Seth GoviDd Dai: Are Government going to give the same facilities 
for the next Congress ~  

The Honourable Mr. A. G. Clow : 'j'he Honourable Member must 
wait. and see. 

Mr. T. S. AvinaahiliDgam Chettiar: How iR the answer to part 
(b) c&lculated , 

The Honourable Mr. A. G. Clow: I cannot ~  particulars of the 
calculation, but I take it that it is by taking up the particulars of the 
traffiC' going to lIaripura and basing the calculation upon that. 

Mr. T. S. AvinasbilingaDJ. Ohettiar : Have Government taken into 
a ~  the number of passengers that might ha"ve come to Bombay 
in train and after that travelling to Haripura in bus or otherwise? 

The Honourable Mr. A. G. Clow :  I cannot guarantee that. 
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Mr. T. S. ~ Ohettiar: Was there any a a ~ in-
CIeasc of passengers during that period to stations near by Haripura , 

The Honourable :Mr. A G. Olow: I think that has been taken into 
aC\lount. But I have not got the particulars here. 

!tIr. 1[. Sa.ntha.nam : With reference to part (a), may I know how 
much of this B.s. 3,05,000 has been spent upon permanent improvements 
and how much on temporary expenditure Y 

The Honourable Mr. A. G. Clow : If the Honourable Member puts 
down a question, I shall try to answer ; but I cannot guarantee that 
particulars will be available. It is an approximate estimate. 

Maulvi Abdur Rashid Ohaudhury : May I know if this sum was 
spent to placate the Congress or it was done out of business instincts , 

The Honourable Itr. A. G. Olow : The raIlway is a commercial organi-
sation. 

Mr. T. S. Avinasbmngam Ohettiar: May I know if any amounts 
have been credited since then on account of the temporary sheds which 

~  auctioned and the proceeds realised , 

The Honourable lIIr. A. G. Olow : The estimate of the figures is eom-
piet.e. I have not cheeked all the arithmetic. 

Sl'EEDINIl UP OF THE GRAND TRUNK EUBEss. 

6. -•. T. S. AvinaabjJjng&m 0hettiaI' : Will the Honourable 'Member 
for R-aihvays state : 

(a) whether. Government have ~ any replies tc their repr. 
sentatIons to speed up the Gral'ld Trunk Express ; 

(b) whether the Grand Trunk Express has been speeded up ; and 

(n) if so, by how many hours' 

The Honourable Mr. A. G. Olow: (a) No special reference has 
been made to Railways fol' the speeding up of the Grand Trunk 
~  in particular, but the question of speeding up trains gen-
eraHy is continually under examination by Railways. 

(b) No. 

(c) Does not arise. 

Mr. T. S. Avina,sbjJjnpm Ohettiar : In view of the continqous re-
presentations which were made about the speed of the Grand Trunk 
Express--many questions h-ave been put On this matter-may I know 
if Government have taken any steps in this matter ? 

The Honourable Mr. A G. (now : My a ~  to part (b) was 
uNo ". 

Mr. T. S. Avinalhilingam Ohettiar: Why not, Sir Y 



LBGI8LATIVB .&88lQ1BJ.y. [8TH AUG. 1938. 

The Bonourable Mr. A.. G. Clow :  I recently travelled by the Grand 
Trunk Express and there is very little .. through traffic on that train. 
There is not sufficient traffic to justify a fast tram. If we ran a through 
train, we would have to run another in order to carter for the inter-
mediate traffic, and that is not a commercial proposition. 

Pan4it I.a.kshmj KaDta Maim. : What is the present average speed 
of this train' 

The Honourable •. A, G. Clow : It varies, Sir. 

Pandit I·alrsbmj Kanta M'aitra: But what is the average speed' 

The Honourable •. A, G. Olow: The Honourable Member will 
have to consult a time-table. . • 

Mr. M. .Ananthasaya:nam Ayya.ngar: Is the Honourable Member 
aware that far from speeding up there has been a delay , 

'!'he Honourable Mr, A. G. Clow : No, Sir, I am not; when I went 
there, I arrived in time. 

Mr. M:. .Ananthasayana.m Ayyangar : Is the Honourable Milmber 
awal'e that this is the only through train between Madras and Delhi' 

The Honourable •. A. G. Clow : Yes, Sir; I believe that is so . 

• , M, A.na.nthasayanam Ayyangar: In that case does not the 
Honourable Member think it desirable to speed it up , 

Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
tion. 

DlmAn.lIENT OF' THE PuNJAB ltJAn. BETWEEN MUTHBOOPUR AND SHANKARPUR 
ON THE EAST INDIAN RAILWAY. 

7. -Mr . .Ama.rendra Nath Chp,ttopadhyaya: (a) Will the Honourable 
Member for Railways be pleased to state if by proper investigation the 
cause of the last derailment of the Up Punjab Mail whieh took place 
on Monday, the 7th June, 1938, between Muthroopur and Sankarpur 
on the a~  Indian Railway has been found out T If so, will he state 
the same on the :floor of the House' 

(b) Is it a fact that there had been deaths and injuries to many' 
Will he please state the exact number of passengers who died on the 
Epot, in hospital and who got grievous injuries, who had to be sent 
to hospital or were taken home T Has the Honourable Member any 
information about their recovery' 

The Honourable Mr. A. G. Clow: (a) I would refer the Honourable 
Member to the reply I have just given to Sardar Mangal Singh's 
questillll No.1. 

(b) The driver of the train and a Railway Mail Service sorter 
were found dead immediately after the accident .• There was no sub-
sequent death in hospital. Of 41 persons injured, five sustained 
grievous injuries. They were admitted into the Railway Hospitl\} at 
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Asansol, and ~  subsequently sent to Calcutta, two for treatment of 
the eyes and three for X-ray examination and further treatment. Four 
have since recovered and left the hospital. The fifth is still in hos-
pital, but it is expected that he will be discbarged shortly. 

Mr. Sri Pl'akasa: What was the speed of this train when it wa5 
derailed T 

The Honourable Mr. A. G. Olow :  I do not think that arises. 

Seth Govind Das : Will Government make any inquiries as to wby 
~  lllany accidents take place only on the East Indian Railway T . 
The Honourable Mr. A. G. Clow : Accidents are not confined to tht' 

East Indian Railway. Every accident is the subject of an inquiry. 

Seth Govind DaB: Is it not a fact that recently there have been 
nlany accidents on the East Indian Railway particularly T 

The Honourable Mr. A. G. Clow : There have been several. 

Seth Govind DaB : And what is the reason for this increase in the 
number of accidents on the East Indian Railway only and not on other 
railways T 

The Honourable Mr. A. G. Clow : The reasons are different. I think 
there is a later question on the subject of the causes of accidents. 

Loss OF LIVES IN RAILWAY ACCIDENTS AND CoMPENSATION PAID TO THE 
FAMILIES OF VICTIMS. 

8. -Mr. Amarendra Bath Chattopadhyaya: (a) Will the Honollrable 
Member for H.ailways please state whether. it is a fact that the P0stnl 
Mail van attached to the Up Punjab Mail which was derailed on 7th June, 
1938, was broken into splinters and those who were in the Mail van expired 
on the spot and the engine-driver expired and crews were not found out , 
If so, what was the number of persons in the Mail van and how many 
expired and how many were injured , 

(b) Is the Honourable Member aware of the fact that one Surlhir 
Kumar Banerji, a mail sorter, inhabitant of TTttarpara, died on the spot! 

(c) JIas t.he Honourable Member decided about the matter of ~
pensation to the family of the aforesaid deceased, whose family and 
dependants have been deprived of their bread and ~  by the death 
of the aforesaid Sudhir Kumar Banerji on service' If so, wiU 11e be 
pleased to state the compensation fixed by Government ! 

(d) Will the Honourable Member be pleased to fix up compensation 
for the family of the deceased engine-driver T What is the amount fixed , 

(e) Will t]le Honourable Member state how many derailments and 
accidents have taken place durinll the ~  1937:38 on. differen.t State Rail-
ways and private Company-managed RaIlways m IndIa and hves lost and 
passengt>rs injured , 
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. .,.. ~ ~ .... A. Q. mew: (a) and (,b). Tire postal vau 
!"hich a~  had Its roof torn away. There  were 14 persons travelling 
In the mail ~  of whom one S: K. Banerjee, a mail sorter, was killed; the 
others were lllJured. The engIne driver was also killed. I am unable to 
follow that part of the question wboich relates to " the crews ". 

(c) Out of a sum. of Rs. 3,500 payable as compensation under the 
Workmen's Compensation Act, B.s. 100 has been paid to the widow and 
the balance of B.s. 3,400 has been deposited with the Commissioner for 
Workmen's Compensation, Calcutta. 

(d) Rs. 4,000, the amount of compensation payable under the Work-
men's Compensation Act, has been deposited with the Commissioner for 
W ollkmen's Compensation for the Santhal Parganas. 

(e) Statistics relating to accidents are published annu.ally in the 
Uailway Board's report on Indian Railways. The figures for 1937-38 
are now being received from Railways and will be published in due 
·course. 

Mr. Sri Prakasa : Is it not a fact that the mail van is invariably the 
third eoach from the engine on these Nos. 5 and 6 Punjab Mails, and how 
was it that on this particular day it was attached next to the engine ~ 

The Honourable ltIr. A. G. Olow : It is, I think, normally in that 
position, but not invariably. It was not attached next to the engine 
011 this occasion. 

ltIr. Sri Prakasa : Is the Honourable Member aware that the pre5S 
reports said that the mail van was exactly next to the engine and that 
it was completely broken into splinters 1 I was surprised because I am 
constantly using these trains, and I have always found the mail van the 
th il'c1 coach from the engine and I wondered why on this particular day 
it was next to the engine. 

The Honoura.ble Mr. A. G. Clow : It was not in fact next to the 
engine. It WaR occupying the third position on this occa,sion. 

Mr. Sri Prakasa : Am I to understand that the intermediate class 
compartments between the engine and the mail van were comparatively 
less damaged than the mail van itself T 

The Honom.:able Mr. A. G. 010w :  I believe that was the case. 

Pandit LakBbmi ltanta Maitra: May I know if the Honourable 
l\fember's department has got any circular as to the exact location of 
the mail vans on these mail trains' 

The Honourable ltIr. A.. G. Olow: There is no invariable rule. It 
has te. de-pend on traffic and other considerations, but norma'uy I think 
it it! placed !IOmewhere near the centre, neither at the end nor at the 
beginning. 

Mr. IIoha.n Lal Baksena : May I know why the Honourable Mem-
bel" ~ ~  collected information relating to the number of accidents Y 
Is it because the number has gone up , 
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The Honourable Mr. A. G. Olow : I did not say I had not collected 
information. I said information was collected and was regularly pub-
lished. 

-~ 
Mr. Moh&D. La.l Saksena: The House wants it just now. Why is 

the Honourable Member not giving it now , 

The Honourable Mr. A. G. Olaw : I am giving a statement later, in 
answer to a later question, of certain accidents of importance. 

REPORT ON THE BIBTA TRAIN DISASTER. 

9. ·Mr. T. S. AviD&8hj]jngam Chettiar: Will the Honourable 
Member for Railways state : 

(a) whether any actions have been taken in pursuance of Chief 
Justice Thom's Report on the Bihta disaster; and 

(b) if so, what actions have been taken , 

The Honourable Mr. A. G. Olow: (a) Yes. 

(b) l' would ask the Honourable Member to await the debate on 
the subject on Friday, wht'n I hope to be able to explain the position. 

Mr. M. Ananthasayanam Ayyanga.r : Will the Honourable Member 
issue a statement before the debate commences as to the lines on which 
action has been taken so far T 

The Honourable Mr. A. G. mow: No, Sir ;  a press communique has 
been issued regarding the appointment of a committee arising, out of the 
only recommendation made by Sir John Thom. I am not prepared to 
make any further statement in reply to a question. 

RAILWAY ACCIDENTS. 

10. -Mr. Brojendra Narayan Chaudhary: Will the Honourable 
Member for Railways state : 

( a) the llum ber of railway accidents since the last Session of the 
_-\ssembly, the place and the nature of the accidents and the 
llumber of deaths and injured in each accident; and 

(b) apart from inquiry into a ~  suitable cases .of a ~  
whether Govt'rnmt'nt have conSIdered the necessIty of mqmr-
jng whether extension of railways and growth of traffic have 
not outgrown the existing systt'm of administration necessi-
tating administrative changes , 

The Honourable Mr. A. G. Olow: (a) I am placing on the table a 
statement giving particulars of the a~  which, under. +he rules, 
are required to be reported to the RaIlway Board, excludIng those 
relating to breaches of the line. 

(b) The need for making administrative changes is constantly 
cOllsidered in connection with railway extensions and developments. 
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Mr. Brojendra Narayan Cha1,ldhury: When were administrative 
changes last considered T 

The Honourable 1Ir. A. G. Clow : It is not a matter for special 
inquiries ; it is a matter which receives constant attention. When 
making extensions, it has to be considered what administrative changes 
are necessary. 

Mr. Brojendra Narayan Oha.udhury: How many accidents does this 
list include ! 

The Honourable iIIr. A. G. Olow : It includes ten accidents. 
Mr. T. S. Avinashilingam Ohettiar : Within how many months T 
The llonourable :Mr. A. G. Olow : It is from the 1st April, 1938, to 

the 4th August, and covers all the railways. 
:Mr. T. S. Avinashilingam Ohettiar : May I know whether there is 

any special reason for so many accidents in such a short period! 
The lIonourable Mr. A. G. Olow : r am not sure that this is an 

abnormal number ; it may not necessarily mean fatal accidents. For 
instance, there are several accidents here in which nobody was killed 
or injured. 

Mr. T. S. Avinashilingam Ohettiar : Are Government satisfied that 
the number of accidents is quite normal , 

The Honourable Mr. A. G. Olow: I have not compared it. As the 
Honourable Member will realise, the number of accidents in any parti-
cular quarters is not invariable ; it must vary. 

lttfr. Mohan Lal Saksena: What is the number of lives lost' 
The Honourable "'Mr. A.· G. Olow: The answer will show that. 

VALIDITY 01' LICENCES AND REGISTRATION 01' MOTOR VEIDCLES IN BRITISH 
lIma AND INDIAN STATES. 

11. *1Ir. Brojendra Narayan Ohaudhury: Will the Honourable 
Kember for Communications please state : 

(a) the existing position as regards validity of motor vehicle 
arivers' licence and registration of motor vehicles between 
British India on the one hand and the Indian States on 
the other ; and 

(b) if Government have considered the advantages of securing 
all-India 'Validity of licences and registration and whetller 
they intend conferring with States and the British India 
Provinces with a view to that end' 

The Honourable Mr. A. G. Olow: (a) and (b). Under the rules 
enact.ed by most Provincial Governments, certificates of . registration 
and driving licences issued by certain States specified in Schedules 
attached to those rules are recognised as valid in thp. provinces. These. 
generally speaking, are States which have adopted provisions similar 
to those of the Indian Motor Vehicles Rules a!l.d reciprocate in this 
matter with the provinces concerned. The position is not, however. 
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quite satisfactory at present and in the Bill which will -come under the 
consideration of the House next week provision has been made for all-
India validity of certificates of registration and driving licences on II. 
basis of reciprocity. 

Mr. Brojendra Narayan Ohaudhury: Have all the States agreed 
to this' 

The Honourable Mr. A. G. Olow: The Bill has not yet been passed. 

JIr. Brojendra Narayan Ohaudhury : If the Bill is passed, are we 
assured that the States will agree' 

The Honourable l'IIr. A. G. Olow : That is a hypothetical question; 
and obviously it must depend on the form the Bill takes. 

HAImSHIP8 TO PABSENGEBS TO AND no)( Iti.JmWAB DURING THE KmmHA 
MELA. 

12. *lIfIr. Brojenclra Nara78.D. Ohaudhury: Will the Honourable 
Kember for Railways please state : 

(a) the number of passengers carried by the railways to Hardwar 
during the Kumbha Mela ; 

(b) the number of passengers who arrived by railway in the 
fortnight preceding the date of Puma Kumbha; 

(c) the number carried back from Hardwar in the next fortnight 
by railways ; 

(d) if he is aware that the railways not being able to carry pas-
sengers who desired to leave, many return-ticket-holders 
left by bus for Delhi, Hathras and other railway stations 
for which a bus was available, in the hope of taking the 
train at those stations, if possible; and 

(e) if it is a fact that the rush of passengers of the description 
mentioned in part (d) was so great that many had to wait 
at those stations for hours and even days till they could 
find space in the train' 

The Honourable 1Ir. A. G. Clow: (a) About 5,93,000. 
(b) About 4,13,000. 

(c) and (e). Precise information is not available but some figures 
of departures and indications of the pressure of traffic are given in the 
extracts I place on the table from a report by Mr. N. C. Ghosh, the 
Divisional Superintendent, on the working of the Kumbha Mela traffic. 

(d) No. 

• • • • .. • * • 
18. Kv.mbhG Day, 13th April, 1938-8to.f't of ov.ttDo.f'a R1UIh--' Flow 8Ylltem' 

WorlMg.-Tbe inward 1'I1sh to Hardwar eontinued upto 13th aftemoon, the day 
of the Kumbba BathiJa«. -on. thil clay--18th April-it WBI mlticipated that the 
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outwaTd tralle would BOt be 'ftry har...,., .. the bathing time W88 fixed late 
in the evening; but these anticipatioIUI were belied. Hardl;r had the laat lDtr&rd 
Special emptied out, ~ masses of. humanity started pourmg intI? the station and 
it was quite apparent WIthin a few mmuteB th&1:t we would be Ieqlured to start the 
ontwar(l flow in full swing immediately. The necess&ry rakes had already bee1l 
ltabled ready for the outward move, and within a short time the one direction flow 
of ~a  rush started, and from about 15 hours 1)0 0 hour 20 Specials were run out, 
elcaring about 40,000 passengers. The number of normal schedule traiIlll handled 
during the same period was eight. 

19. This rate of clearance, however, was not quick enough to keep P3.ce with 
the influx of outward passengers and by the evening thle entire station area was so 
cungested that it became necessary to close all entrance gates to the station. 'rho 
erowd outside the station WaB 80 thick that one could only see human heads en maBse 
all along the road and it is understood that the pressure continued right up to the 
Bathing Ghat, nearly two miles away. 

20. Tb.enext day WaB expected to be a record day and every effort was made 
to get the maximum po8Bible number of ~  into H&rdwar a.rea by morning. From 
the a ~  morning large number of passengers started coming into the station area 
and it was throughout necessary to exercise effective control \In a ~ of plUt-
lengers into the station Circulating Area. The Assistant Inspector .G ... noral .)f Hailway 
Police and myself took our positioIUI on the Main Control Tower ; and as Special 
Trains moyed out and the Circulating Area allowed space for adruitt:mce of passengers, 
further lots were allowed to be let in by opening the gates with the help of a lnrge 
police fc:.rce under the charge of gazetted officers. This arrangement had to be con-
tiLued throughout the outwa.rd TUsh period, aa it was neeeasary to limit admittance of 
pal'Sengers to the station to the numbers that could be reasonably deo.lt with in 24 
hou!'s to avoid the station being rushed in by too large an annolll! e!'uwd. On the 14th 
Apnl 41 special trains left for different direetioIUl, to the Punjab, Delhi and to Morad-
abad 8lld below, clearing approximately 80,000 passengers. 

21. The ABBistant Inspector General, Railway Police, IUld mYBtllf bad continually 
to be on the Main Control Tower for 18 to 20 hours daily from this day oJ1\vard, 
watching the dispersal and admitting pilgrims into Station Area all trains moved out. 

22. Record A_ber of sp6Cial traitna ex-Hardwar 1m 14th April, 19S8.-This day's 
work constituted a record never yet reached on Indian Railways. Including the Specials 
to Rikhikesh 43 loaded special trains left Hardwar over a single line Section . 

• • * • • • • 
24. Steady clearaflCe of 70,000 to 80,000 passeAgers a ~  16th, 17th and 18th 

April, 36, 37 IUld 41 specials respectively were run out, clearing 70,000 to 80.00ll pas-
_ger.. daily. After six days of extreme preBllUl'e and moat :uduou! work by every 
o1lieer and staff throughout the area the position became somewhat easy on the morning 
of the 19th, when the pressure for the first time showed sigIllI of abatement. Even Oil 
this date 24 spee.i&l tra.ina were sent out, clear:blg about 50,000 passengers. This practic-
ally cll'.:.tred the bulk of the mela rush and on 20th and 21st, 15 and 10 spedal tram. 
respectively ran out. 

CHOLERA. AT lUBDWAB DURING KUJrIBRA. MEu AND R.uLWAY CoNCESSIONS. 

13. *IIr. Brojendra Jfan.ya.u OhaucJhury: Will the Honourable 
Kember for Railways please state : 

(a) if cholera broke out in Hardwar during Kumbha Mela due 
to overcrowding inspite of all possible precautions by the 
authorities ; 

(b) if it is a fact that the epidemic has spread from Hardwar to 
other places in the United ~  and that the present 
mortality from cholera in various PIaces in that Province 
is far higher than any recorded in recent years ; 
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(C) if it is a fact that the Ra.ilway Admjnjstration otre:red 
generous concessions in fares even to the extent of travel-
ling both ways on single fares with the further concessioD. 
of halting at the renowned pllices of pilgrimage and 
historical interest for more than a month ; 

(d) whether Government considered the effect of these generous 
concessions on overcrowding at Hardwar; and 

(e) if Government intend to discontinue concessions in fare and 
stop-journey with a view to minimising overcrowding in 
future 1 

The Honourable Mr. A. G. Olow: (a) Yes. 

(b) This part of the question should have been addressed to the 
Honourable Member who represents in this Hoose the Department of 
Education, Health and Lands. 

~  I would refer the Honourable Member to the statement laid 
on the table in another place in reply to question No. 133 ~  by the 
Honourable Mr. G. S. Motilal on the 2nd March, 1938. 

(d) The eon cession was allowed by the Railway Administration 
on its own initiative in response to what they believed to be" the public 
demand. 

(e) I do not think it is the funlCtion of the railways to attempt to 
restrict attendance at religious festivals in the manner suggested. 

1Ir. 'ri Prakasa : Is it not a fact that the railway administration 
actually issued pamphlets saying that those who went to bathe at 
Hardwar on this particular day would get so much credit in the next 
world, and, if so, is it a part of the duty of Government to bolster up 
old superstitions , " 

'I'he Bono1lJ'&ble JIr. A.. G. Olow : I ani afraid I have'no informa-
tion of any such thing .. 

Mr. Sri Pra.ka-. : Will the Honourable Member kindly call for 
this information and impress upon the railway authorities that as they 
form part of the State and as the religion of the State is not this parti-
cular creed of bathing at Kumbha at Hardwar, they should desist from 
such proceedings in future T 

The Bonoura.ble lIIr. A. G. Olow: I shall make the inquiry: the 
latter part of the question is hypothetical. 

lIIr. Brojendra Na.ra..ya.n Obaudhury: Will Government consider 
the effect of concessions for railway travelling ~  ~  in 
melas and the effect of such overcrowding on publIc health and sanIta-
tion' 

The Honeurable Mr. A. G. Olow: I would refer the Honourable 
Member to the answer I gave to part (e) of the question. 

Mr. Sri Prakasa: What compensation will Government pay to 
those who do not get the promised· credit in the other world but who 
yet travelled there beeause of this promise on behalf of the railways T 

'!'he Honourable 111'. A. G. Olow: The question hardly arises as 
yet. 
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Seth Govind Daa': Do Government propose to give aEy. compensa-
tionto those who a ~ gone there and died of cholera' on account of 
~  iirformation of the . ~  T 

The Honourable Mr. A. G. Clow :  I cannot regard the railways as 
responsible for that. 

ADOPTION OF CERTAIN' PRECAUTIONS BY RAILWAYS AGAINST CHOLERA 

PREVA1LIN'G AT PURI. 

14. *Mr. Brojendra Narayan Chaudhury: Will the Honourable 
Member for Railways please state: 

(a) if his attention' has been drawn to the Government com-
munique warning intending pilgrims to Rathjatra at 
Puri against cholera prevailing there ; and 

(b) in view of the prevalence of cholera and with a view to 
minimising overcrowding, whether Government inteIJd. to 
direct a ~  (i) not to offer concessions to the ~ 

and (ii) t6 restrict the number of tickets for Puri and 
vicinity to normal and not to run special pilgrims' train: , 

The Honourable Mr. A. G. Clow: (a) I have seen two communiques 
issued by the Director  of Health and Inspector General of Prisons, 
Orissa. 

(b) The movement of pilgrim traffic to Puri commenced on the 
25th June, and from Puri on the 29th June, concluding on the 8th July. 
The question, therefore, does not ~  

ExPULSION OF DR. M. K. MENON FRO)l THE FRENCH TERRITORIES IN' INDIA. 

15. *Beth GoviDd Das: Will the Secretary for Exterul Mairs 
please state: 

(a) whether he is aware that Dr. M. \K. Menon was expelled 
from the Indian French territories recently by the French 
Government in India ; 

(b) the reasons actuating the French authorities to expel 
Dr. Menon; 

(c) whether he made enquiries into the matter ; and 

(d) the actions, if any, he took in the matter; and if no action 
was taken, the reasons therefor , 

; 

Sir Aubrey Metcalfe: (a) Yes. 

(b) According to the information received by the Government of 
India, Dr. Menon was expelled because the French authorities con-
sidered that his presence in the French Establishments in India was 
undesirable. 

(c) ~  

(d) His Majesty's Consul General at Pondicherry represented 
Dr. Menon's grievances to the French authorities, but they declined to 
allow Dr, Menon to re-enter Mahe except for the purpose of defending 
the case against himself. 
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Mr. II. AnanthasayaDaJD Ayyangar: Is he a permanent settler in 

Mahe Y 

Sir Aubrey Metcalfe :  I think not. I tit'ink he had gone there for 
purposes of medical practice. 

Seth Govind Das : For how ]ong had he been there Y 

Sir Aubrey :Metcalfe :  I cannot give the exact time: 1 think 
possibly two or three years. I should require notice if you want the 
exact period. 

Mr. Badri Dutt Pande : Is Dr. Menon a revolutionary or what' 

Sir Aubrey Metcalfe : Not so far as I am aware. I do not think 
it was for political activities : it was because he was practIsing there 
without a license-a thing which the French authorities do not permit. 

Mr. Sri Prakasa : Is Dr. Menon a a~ doctor or an honoru 
causa? 

Sir Aubrey Metcalfe : Purely medical. 

ENQUIRY INTO THE AFFAIRB OF THE ALL-bi'DIA RADIO. 

16. *Seth Govind Das : Will the Honourable Member for Commu-
nications please state : 

(a) whether Government have decided to appoint a c'bmmission 
to enquire into the affairs of the All-India Radio ; 

(b) the personnel of the commission; 

( c) the terms of reference ; 

(d) when the commission is going to commence work; and 

(e) the reason for the delay in appointing-the commission , 

The Honourable Mr. A. O. Clow: (a) No. 

(b), (c), (d) and (e). Do not arise. 

Mr. S. Satyamurti : In view of the fact that there is a debate 
down on this broadcasting, have Government made up their minds in 
advapc(; not to accept the Resolution even if it is passed by this Howe, 
because the Resolution recommends a committee of inquiry into the 
whole of the broadcasting system in India, and my Honourable friend 
now says "No ~  T May l' know whether Government propose to 
await the debate and the result of the discussion of the House, or have 
they decided not to appoint a committee ? 

The Honourable Mr. A. O. Clow : The question was whether Gov-
ernment had decided to appoint a Commission and the answer is, we 
have not. 

Mr. S. Satyamurti : Do I understand the Honllurable Member to 
make a distinction between a commission and a committee Y 

The Honourable Mr. A. O. Clow: I was not trying to make. any 
such distinction :  I assumed that by commission the Honourable Mem-
ber meant a committee also :" but I was asked if we had reached a 
decision to appoint a committee or commission, and I said' we have 
reached no such decision. 
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IJetIl Govm.t ])as: Are Go'Vlel'JU.D.ent going to &ll.Dounce their 
decision at the time when the Resolution on t.his subject is going to be 
c1iscussed T "w· 

e\ 

The Honourable Mr. A. G. Olow : I think the Honourable Member 
might wait and see. I shall announce what my own views.· are to the 
House. 

Bardar lVIangal Singh: May I know whether the Government of 
India have appointed auy individual to look into the affairs of this 
department , 

The Honourable Mr. A. G. Olow: No : there is no specific inquiry 
being instituted. 

Bhai Pa.rma. Nand: No. 17. 
Mr. President (The Honourable Sir Abdur Rahim) : I am afraid 

I e&nnot allow that. I understand nobody in the office has received 
that intimation at aiL Has the Honourable Member been authorised 
specially by Mr. Lalchand Navalrai T 

Bh&i Pa.rma. Nand : Yes, Sir. 
Mr. President (The Honourable Sir Abdur Rahim) Then he can 

put the question. 

CoMPLAINTB A.GAINST RADIO SERVICE IN INDIA. 

17. ·Bhai Parma Nand (on behalf of Mr. Lalehand Navalrai) : (a) 
Will I he Honourable Member for Communications be pleased to state If 
he is awaiC that the Radio Service in India is strongly criticised by the 
li'tent:ls for not giving sufficiently good service and causing disturbance in 
listening ? 

(b} Is it a fact that from all Broadcasting Stations in India the 
:reception is disturbed by noises, whistles and thunders, howsoever good 
the receiving sets may be Y If so, what steps have Government taken 
to remedy the same and what progress has been evidenced' 

(c) Are the aforesaid disturbances due to only atmospheric inter-
ruptions, or to the working of the electric power houses at various 
places or both , 

(d) Have Government got these electric power houses in India 
examined with a view to improving their conditions for not disturbing 
the Radio listening' If not, do Government propose to do so , 

(e) Have Government made scientinc researches in order to find 
Gut suitable ways and means to cheek the atmospheric disturbances , 
Jf so, which' If not., do Government propose to do 80 , 

(f) Is it a fact that Calcutta and Peshawar broadcasts are not 
hea"t'd in places at some distance beyond CalcUtta and Peshawar' If 
eo, is it due to Wp.ak power of the Broadcasting Stations' If so,do 
Government propose to increase their working power 7 If not, do 
they propose to restrict their operation within only distinct listening 
area to avoid present disappointment to distant listeners , 
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'1'he BOJIOvable Mr. A. G. Olow: (a) and (I!J). No. I may explaiii 
that the range of each transmitting station is lRnited, and Within that 
taDge a sufficiently satisfactory service is available, althoug'b atmospheric 
or electrical disturbances sometimes occur. Over these no broadcasting 
organiiation can have any control. . 

(c) The disturbances can be caused by atmospherics or by electrical 
interference, or both. -

(d) No, Sir. Electrical power houses are not the ~ source o( 
interference with broadcasting, The subject is a complex one and I 
cannot promise that any action will be taken in the near future. 

(e) Yes. A systematic study of atmospheric disturbances has 
been carried out by the Research Department of the All-India Radio 
with the object of determining the mOE;t suitable wave lengths to be 
used in India. The last pari of the question does not a ~ 

(f) The reply to the first two parts of the question is in the affirma-
tive. As regards the third part, a 10 k. w. short wave Rtation at 
Calcutta will be officially opened tomorrow week. It will then be 
possible to hear the Calcutta Station over the greatt'r part of II1dia. 
It is not intended to alter the power of the Peshawar Station which is 
intended for a purely local service. It is not possible to arrange that 
wireless waves shall penetrate a specified distance and no further. 

Mr. M. Ananthasaya.nam AyyaDgal': Is the Honourable Member 
aware that the proJrammes from Mysore and Madras are received 
~  simultaneously in many parts of the Madras Presidency on 
~  .. t or the' nearness of their wave lengths' 
The Honourable lItIr. A. G. Olow: Not on account of the nearness 

of their stations. I'f I have understood anything about wireless tele-
graphy, if I was speaking into the microphone here, hearers a hundred 
miles away would hear it before the Honourable Member does. 

Mr. M. Ananthasayanam Ayyanpr: I am saying that the wave 
lengths are the same for Mysore and Madras and the same thing 
happens with regard to Calcutta and Bombay and the programmes 
get mixed up because the wave lengths are similar. 

The Honourable Mr. A. G. Clow: I understand the range of 
possible wave lengths is very limited. 

Mr. M. Ananthasayana.m Ayyangar: Does the Honourable Mem-
ber 'propose to take any action to see that wave lengths are not almost 
similar. 

The Honourable Mr A G. Olow: This is a matter which does 
'constantiy engagt' the atteniion of wireless engineers. 

INCLUSION OF SINDHI MUSIC IN 'HIE PROGRAlIME OF CERTAIN BROADCA.STING 

STA.TIONS. 

18. ·Bhai Parma Nand (on behalf of Mr. Lalehand Navalrai) : Will 
the Honourable Member for Communications be pleased to state if music 
and songs and gramophone records in 'Sindhi' are included in the 
progl'amml . .s of Delhi, Bombay or the Punjab Broadcasting Stations' If 
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so, ~ mp,y items. were broadoasted during this'c'tea.r, and the last I If 
l)ot, 'do Government propose ~ of the fact that ,Sindhis, have ;as yet 
D.O Brob.uCastmg Station in S'ind and they ha.ve.a ,great liking and ear 
tor milhll! in their own language to direct Sindhi musie items to be included 
ih pr<;br.ammes of the a.foresaid Broadcasting Stations Y If Bot, why 
not' 

'The Honourable Mr. A. G. Clow : 52 musical items in Sindhi ha.ve 
been broadcast from the Delhi, Bombay and. Lahore Stations of the 
All-India Radio during 1937 and upto' the middle of July, 1938. The 
remaining parts of the question do not arise. 

SEPARATE THIRD C:LA.s8 WAITING ROOMS FOR LADIES ON RAILWAYS. 

19. -Mr. X. Santhanam: Will the Honourable Member for HaiJ-
ways be pleased to state : 

(a) at how marlY ,junctions and fil' ... t clas., stadons of the (JQvern-
went-owned railways there are separate third class waiting 
room!; for ladies; 

(b) whether the RaiJway Board has ll'!id down Pony poliey in this 
matter; <tud 

(c) whether Government are a,vare of the ,;(',':ouo.; ~ ~  to 
ladies travelling in third class due to the absence of suell 
separate waiting rooms Y 

The Honourable Mr, A. G. Clow: (a) The number of stations at 
which third class waiting rooms or halls h,ave becn provided for ladies 
only is 826, as shown in the table at page 98.of the Report On Indian 
Bailways for 1936-37, Volume I. 

(b) No specific instructions have been issued in this respect, but 
the general policy is to effect improvements ~ the greater convenience 
of passengers to the fullest extent to which funds are' avail:1 ble. and the 
number of waiting rooms is constantly increasing. 

(c) Government realise that separate waiting room!'; for ladies are 
'8 convenience. 

Mr. K. Sg,nthanam: With reference to the answer to part (a), are 
they all waiting rooms or halls ~ 

The Honourable Mr. A. G. Clow: My answer covers both. 
Mr, K. Santhanam : Will the Honourable Member be pleased to 

furnish information regarding the numbers separately for roOms and 
halls? 

The Honourable Mr. A, G. Clow: If the Honourable Member will 
refer to the Report I have 'mentioned he will get all the information 
I a~  I have not got particulars separately. 

Mr. It, Sa.nthanam: That does not give the information I want. 
That is why I am Ilsking the Honourable Member this question., 

. The Honourable Mr. A! G. Clow : I have said I have not .got parti-
Clulars separately. . , 

Mr. X. a ~a  : May I knOW, Sir, if there. e.re any lady attend-
ants at these rooms y" ' 
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',.", TbeHonourable Mr. A. G. Clow: I think there au in some. .... . ". . , _ ,.v.,·",· ... 

Mr. K. '8&Dthanam : !Are Government aware that ill most places 
there are no such attendants , . 

The Honourable Mr. A. G. Clow : That is true. 

Prof. N. G. Ra.nga: Are ~~  aware that in most df 
these places even police are not posted to prevent these wEJmen from 
~  molested by outsiders! 

The Honourable Mr. A.G .. Olow : ~ station stafT is responsibfe 
for seeing that out:;iders do not enter the places reserved for ladies. 

Mr. K. Santhan&m: Have Government considered the desirability 
of lady attendants being appointed in charge of these rooms Y 

The Honourable Mr. A. G. Clow: Not at all the rooms. 

Shrim&ti K. Radha Bai Subbarayan : With regard to part (b) of 
the question, may I know if Government are prepared to ~  definite 
~~  . 

The Honourable Mr. A. G. Clow : Definite rules for what , 

Shrimati K. Radha Bai Subban.yan : Definite rules for providing 
third class waiting rooms for women ! 

The Honourable Mr. A. G. Clow :  I do not think we can lay down 
definite rules for that. 'rhat must depend on the funds available. 

Shrima.ti K. Radha B&i Subbarayan: With regard to part (c), ma,. 
I ask for an assurance from Government that they will give immediate 
consideration to this important question of providing waiting rooms for 
women? 

The Honourable Mr. A. G. Clow :  I think I have said that this is a 
matter which has been constantly receh·ing 'our attention, and that the 
pumber of waiting rooms is increasing. 

Shrlmati K. Radha Bai Subbarayan : May I know if Government 
will consider the possibility of throwing open first and second class 
a~  waiting rooms for all women passengers where there are nO 
thIrd class waiting rooms ? 

The Honourable Mr. A. G. Clow: No ; I am not prepared to answer 
that wihout notice. 

\ Shrimati K. Radha Bai Subbarayan : May I draw the a ~  of 
the Go, crnment to the fact that it is far more importent for thIrd class 
women passengers to have waiting rooms as they generally eome from 
long distances and long before the trains arri ve 1 

The Honourable Mr. A. G. Clow : May I point out to the Honour-
able lady that first and second class lady a ~  are generally 
fewer in number and are, therefore. more likely open to molestation. 

Mr. Xuha.mmad Azhar Ali: Will Government consider the, cus-
tomary conditions of India like purdah a:nd make provision for it' 

The Honourable Mr. A. G. Clow :  I aiD. afraid I am not clear what 
the Honourable Member means. 
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Mt. Mlihanjmad Azhar Ali : If p"rdanashm ladies travel, . will 
Gtw8l'llJlMnt eonsider the desirability of making arrangements for such 
ladies' 

The Honourable Mr. A. G. mow: I am afraid I cannot guarantee 
to makE purdah arrangements on Railways. 

.... Sri Prakasa: Will Government recommend to the Railways to 
combine the first and second class waiting rooms, so that ~ rOom may 
be available for third class women passengers without entailing any 
extra expense to the Railway Y· The first and second class lady pas-
sengers being so few, as has been admitted by the a~  Member, 
there is no necessity for having two separate rooms at all Y 

The Honourable Mr. A. G. Clow : That is too general a question for 
me to answer. The circumstances will depend on the conditions of 
each station. 

Seth Govind Das : Is it not a most practicable suggestion to adopt 
when no harm will be done if two waiting rooms meant for first and 
second class lady passengers are combined into one, and another one is 
reserved for third class women passengers , 

The Honourable Mr. A. G. Clow :  I don't think it is practicable to 
do that, because there aren't always separate rooms for first and second 
class lady passengers. 

Seth Govind Das : In that case will Government see at how many 
Iftations there are separate waiting rooms for third class lady passen-
gers T 

(No reply.) 

RAn.WAY ACCIDENTS. 

20. -Mr. K. Santhanam: Will the Honourable Member for RaU. 
ways he pleased to state :-

(a) how many railway accidents, involving loss of life Or serious 
damage to rolling stock, have occurred between the end of 
the last Session and the beginning of this Session ; 

(b) the causes of such accidents ; and 

(c) the number of persons who died or were injured and the ~ 

mates of the losses incurred by the Railways T 

The Honourable Mr. A. G. Clow: (a) to (c). I would" refer the 
Hl)1l0'1rable Member to the reply I ha·ve given today to Mr. Brojendra 
Narayan Chaudhury's question No. 10. 

Mr. T. S. AviDaBhilingam Chettiar : Of these, how many belong to 
(a) involving loss of life and (b) danger to property' 

The Honourable Mr. A. G. Clow: I think generally all the ten fall 
in these catagories. .. 

Mr. T. S. AviDubjJjngam Chettiar: All the ten t 
" 

The Honourable Mr. A. G. mow: I am not certain. 



Mr. E. 8&JJthaam: May I know if th-e statement gi"v(!s information 
regarding part (c) , 

The Honourable Mr. A. G. Olow : Yes, Sir, it contains ~  columns, 
one contains the Dumber of persons killed and the other contains the 
number of persons injured. 

On1CEBS PUNISHED :FOB DISHONESTY AND CoRRUPTION ON RAILWAYS. 

21. -Ittr. Sham L&1: (a) Will the Honourable Member for Rail-
ways be pleased to state the number of ~  or corrupt offieials and 
'officers of various grades punished by Railway authorities during the last 
financial year on p..8ch diHerent Railway T 

(b) Are these punishments being duly notified to other Railway em-
ployees, togethel' with brief accounts of the circumstances under which they 
were meted out , 

(c) If so, how ~ 

The Honourable Mr. A. G. Clow: I am obtaining information and 
will lay a reply on the table of the House in due course. 

PIuCES OF FRUITS AT RAILWAY STALLS. 

22. -Mr. Sh&m La! : Will the Honourable Member for Railways be 
pleased to state : 

(a) whether he is aware that the prices of fruits sold at Railway 
stallso! various Indian Railways are much h-igher than what 
they arc in the actual markets of thuse very towns ; and 

(b) whether l.dditional facilities for fruits are intended to he pro-
vided to Railway passengers T 

The Honourable Mr. A. G. Clow: (a) Government have no informa-
tion as to how the prices of fruits sold by vendors at a ~  statioD.S 
compare with prices in the towns, but I should expect the retail price in 
railway stations to be somewhat in excess of the price in the markets. 

(b) I know of no such proposal. 

Dr. Sir Zia.uddin Ahmad: Are Government aware that the prices 
inside the station differ from the prices outside the station from the same 
vendor T 

The Honourable Mr. A. G. Olaw :  I should expect that to be so. 

Mr. K. Santhanam : Have ~  got any machinery to com-
pare the prices inside and outside the station Y 

The Honourable Mr. A. G. Olow: No machinery is maintained for 
that purpose. 

Mr. E. Santh&Dam : Is it not necessary to maintain such machinery 
fOI" the good of the passengers so that they may not have to pay prohibi-
tive prices , 

The Honourable Mr. A. G. mow: [understand that the rates are-
sum -·iently scrutinised. 
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lIIr. X. 8a.iUb&D!mI • I am asking ~ there is Jj.D;1 ~ ~  to see 
that the same prices are charged both outside and ~ ~  a~ a a
tions Y _ - .. _ 

. The Honourable.1tfr. A.. G: ~  'IdQn1i thfuk"you' ~~  'guarantee 
that the ,same prices 'willbe observed. .', --

Mr. X. 8a.nthanam : What is the use of putting those prices if they 
are not, to be Qbserved ! -

The Honourable Mr. A. G. mow: Just to see that the prices are not 
exeessive. 

, '..; . _. ~ . 

Mr. Badri Dutt Pa.nde : The prices are double inside the station and 
there i;.; a lot of profiteering. What steps are Government taking tb 
cheapen these prices Y 

(No reply.) 

KIDNAPPING OF CHILDREN ON RAILWAYS. 

23. -:Mr. Shalr, Lal : Will the Honourable Member for Railways be 
pleased to state fhi> number of complaints received during the last finan-
cial ~a  b;r Hailwa.vhlen about tllt' ~ a  of ~  on different 
Indian ~  together with-the number of their restOl'atioll:; effected 
so far through Haihnty Police ,) 

The Honoura.ble Mr. A. G. Clow : No statistics of such complaints 
are maintained by Railways and I ~  that I am unable, therefore, to 
give the Honourable Member the information he requires. 

lV"..r. K. Santhanam : Have there been any complaints at all ? 

The Honourable Mr. A. G. Clow: I don't think complaints are 
made to the Railways. Kidnapping is a criminal offence, and complaints 
are normally made to the police. 

Mr. K. SanthanBm : Have there been any complaints of kidnapping 
while travelling ? 

The Honourable Mr. A. G. mow: I have not seen any personally, 
but I am qqjte willing to believe that there may be some. 

Mr. Sri Prakasa: Does the Honourable Member read" Ladka 
LapoifJ;' (Boys lost) advertisements in the newspapers Y 

Tl!e Honourable Mr. A. G, Clow: Not regularly. 

IMPROVEMENT IN THE EDITIBG OF THE Sarang. 

24, -Pandit Sri Krishna Dntta Paliwal: (It) WilI the Honourable 
Memher for Communications be pleased to state : 

(i) the qualifications of the Editor of the Sarang for the job and 
tht' pay he is getting ; and 

(ii) ~ stun!lard of his knowledge in Hindi? 

(b) Are Government aware that there are numerous spelling mis-
takes in every iS8ue of the paper ? 

(c) Whnt steps. if any, do ~ intend to take to impro,.-e the 
editing of the paper ? -. 

• 
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ne Boneurable Mr. A.. G. Clow: (a) The So,rang iJ under the 
editorial charge of the Editor of the Indian ~  who is assisted ~ 
editing· the Sarang and the Awaz by a Sub-Editor who has a sound know-
ledge of Hindi and nine years editorial ~  The Editor is a 
graduate .of Bombay and London with journalistic and publishing ex-
perience and is in receipt of a a~  of Rs. 500. 'l'he Sub-Editor draws a 
salary of Ra. 150 per mensem. 

(b) No. 

( c ) Does not arise. 

Mr. Manu Subedar : Having regard to the gross revenue received 
by the Government, is the salary of Rs. 500 considered prope.r by them Y 

The Honourable Mr. A.. G. Clow: That salary is not for editing 
this paper entirely. He has to do other duties also. 

Mr. Mohan Lal Sa.ksena : What other duties has he , 

The Honourable Mr. A.. G. Clow : He is the editor of the India'll 
Listener. 

EXPERT ENQlTIRY re XB ENGINES. 

25. *Pandit Sri Krishna Dutta Paliwal: Will the Honourable Mem-
ber for Railways be pleased to state: 

(a) whether his attention has been drawn to the leading article, 
. under the caption "White Elephant'',' published  in the 
Hindustan (Delhi). dated the 10th J_uly, ~  in which the 
following observations a·re· made : 

" XB Engines are made in England and used in India. English 
experts are eoming here to execute an-expert enquiry. 
H cannot be expected from English experts to condemn 
their goods for Indian markets. . This is a grave insult 
to India. We wish to make it clear that Government 
should expect no confidence in this enquiry" ! 

(b) Have Government taken note of this fact while fI ppointing 
experts! 

(c) Al'e Government prepared to consider the desirabilitv of 
a ~  the ~  of the experts by replacing them 

by Indians Y If not, why not ? 

. The ·Ho:nourable ,Mr. A.. G. Clow: (a) No : but I have seen some-
,what similar observations in a Delhi paper. 

(b) I am not clear to wlult fact the a ~ Member is allud-
ing. There is, in my; view no foundation for the .suggestion that any 
reputable expert. whether' he comes from the TJnited Kingdom or 
India, wuuld be in the least influenced in his opinion by the country o.f 
origin of a locomotive. . 

(c) ~  The Committee ha'! already been appointed and as I have 
explained, the assumption on whic-h the Honourable Member's sngges-
tion iR made is without foundation. 
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8lu'dar II&Dgal Singh : Will the a ~ Kember assure the 
lIouse that none of the persons appointed on this Committee is ~
ciated directly or indirectly with" any firm manufacturing locomotIves 
in the United Kingdom T 

The Honourable :Mr. A.. G. Clow: So far as I know, there is DO 
possibility of that. One of the membet·s is a Government official and 
the other two are employed on the railways in the United Kingdom. 

Bardar 8a.nt Singh: Is it not a fact that the matter was placed 
before the Standing Finance Committee for Railways at its last 
meeting! 

The ltonoura.ble Mr. A.. G. Clow: Yes. 

Sa.rdar Sant Singh: May I know why the recommendation of the 
Standing Finance Committee for Railways was overruled and a com-
JDUlli(Ju{' issued. without further consulting ~ Standing Finance Com-
lJli1tl"e '? 

The Honourable Mr. A.. G. Clow: If tbe Honourable Member will 
wait till the debate on Friday, I shall endeavour to explain the reasons 
to the Bouse. 

Mr. K. Santhanam: May I know why this Committee has been 
appointed without any grant for it, after the grant has been refused' 

The Honoura.ble Mr. A.. G. Clow: I do not want to argile the point 
in anticipation of the debate, but the" Standing Finance Qoinmittee for 
a a ~ was in favour of appointing a Committee. 

Mr. K. Sa.nthaDam: Was not the grant refused by a majority of 
the Committee T 

'l'he·Honourable Mr . .A.. G. Clow : It is not a question of refusing or 
gran11ng, because the Committee bas no power to refuse or to grant, 
but the majority of the Committee were against the pr!)posal as it 
st·)od. 

Mr. K. Banthanam : Is it not a fact that the Committee refused to 
sanction the grant which was placed before them , 

The Honourable 1ttr'. A. G. Clow: They have no power to refuse or 
to grant, but they advised agllinRt the acceptance of the prpposal. 

Sardar Sant Singh : May I know if the ~ a  will again be 
placed before the Standing Finance Committee before the Government 
act npon it T 

The Honourable Mr. A.. G. Clow: "No. It will be placed before the 
House. 

:Mr. Abdur Rasheed Chaudhury: May I know why no Indian has 
been appointed on this Committee , 

The Honoura.ble Mr. A.. G. Olow : An Indian bas been R!lpoint.ed on 
the Committee. 
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R&PoBTED ABBEST OF hmIANS IN Bussa. 

26. *1Ir. T .•. Av;naabjJjngam Ohettiar : Will the Foreign Secretary 
statl! : 

(a) whether he is aware of the news' Indians in Russia arrested 
for being Trotskyists' in the H_dv, dated the 12th July, 
1938 ; 

(b) whether it is true ; 

(c) what the circumstances were in which they were arresteu ; 
and 

(d) whether Government have taken any steps to protect them t 

Sir Aubrey Metcalfe: (a) Government have ~ the article referred 
to in the Press. 

(b) and (c). They have been unable at present t-oobta:in any in-
formation as to the truth of the statement. 

(d) In the absence of such information, it has not been possible 
to take any such steps. 

Mr. T .•. AvinasbjJjngaJD Ohettiar: May I know what steps they 
have taken to find out whether those statements were true or not , 

Sir Aubrey Metcalfe: They have enquired from His Majesty's 
Government_ who are quite prepared. to make enquiries themselves if 
they receive sufficient information on which to base those enquiries. 

Mr. T. S. AviDashiliugam Ohettial' : Yay I know what they think 
is sufficient information to set ilis Majesty's Government in motion to 
make enquiries on their behalf ? 

Sir Aubr.ey Metcalfe: In the first place, I think it would be help-
ful if we had some information as to the names of the Indian", who are 
supposed to have been arrested and tried. 

Mr. T.S. Avinashilingam Ohettiar : May I know whether any 
names have been mentioned in the press till now T 

8ir Aubrey lretcalfe : One name was mentioned, Mr. Chatto-
padhyaya I think,-that is the only name that has been mentioned. But 
I understand that he has ndt been in India for a great many years so 
that it is somewhat difficult to trace him and find out what has happened to 
him. 

Kr. T .•• AviDubiljng&lll Ohettiar: May I know ~  ~
ment have made any enquiries at all, or they are not maklng owmg to 
want of information T 

Sir Aubrey Metcalfe : The Government of India have certainly made 
enquiries from His Majesty's Government. I understand tlhat His 
Majesty's Government are prepared to make enquiries through their 
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consular representatives in Soviet Russia, but we have not yet heard 
the results of such enquiries as they have been able to make. 

Mr. President (The Honourable Sir Abdur ~a  : Next question. 

WIDENING 011' PLATFORM A.T VIRAMGU JUNCTION. 

27. *Mr. Manu Subeda.T : Will the Honourable the RaihY,ay Member 
please state : 

(a) How many trains are passing through Viramgam .function 
every day in both directions Y 

(b) Have Goverment received any suggestions for the widening 
of the platform at Viramgam Junction' If so, when T 

(c) Have Government heard that great inconvenience is being felt 
by passengers coming from Kathiawar, who have their 
luggage inspected at Viramgam T 

(d) Has the atteution of Government been drawn to the fact that 
the platform is a very narrow one with traiLS standing 011 
both sides, and is altogether incapable of accommodating 
the passengers and their luggage and of allowing any move-
ments from one end of the platform to the other , 

(e) Do Government propose to consider the ~ a  of widen-
ing the platform at an early date T 

The Honourable Mr. A. G. mow: (a) Thirteen each way. 

(b), (c) and (d). The Senior Government Inspector of Railways 
in his report for 1935-36 drew attention to the inadequacy of the plat-
form at Viramgam for the number of passengers using it, and men-
tioned the Customs examination as adding to the congestion. 

(e) It is proposed to include the remodelling of the station in the 
1939-40 budget. 

Mr. :Manu Subedar : With reference to part (c) of the question, 
have the Central Board of Revenue made representations to the rail-
way anthorities that a platform only about nine feet wide, I think, is 
not adequate for the purposes of customs examination 7 • 

The Honourable Mr. A. G. Olow: I am not aware if they did so or 
not, but as I have indicated, the platform is inadequate for the pur,-
pose for which it is required. . 

Mr. Manu Subedar : Can the Honourable Member assure the House 
that he ~ consider the possibility of taking it up a little earlier tlian 
he.had mdicated , 

The Honoura.ble Mr. A. G. Olow: No. We have no funds in the 
budget. It is going to be a fairly expensive busineli's. I think it is 
going to cost about ten lakhs. 
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Mr. Sri PrakaBa : Is it not a fact that at Vlramgam railway station 
a woman examiner for luggage is posted with a key about six feet long 
and if an eight-anna bit is a ~  to her, the passengers are saved from 
the worry of any examination ? 

The Honourable Mr. A. G. Olow: No. I have no such informa· 
tion. 

. Mr.Bri Prakaaa : I have gone through both the experiences-the 
six feet key and the eight anna bit. 

The Honourable Mr. A.' G. Clow : Has the Honourable Member had 
the personal experience of passing an eight anna bit Y 

FREIGHT RATES ON ~ AND COKE BETWEEN BENGAL AND BOMBAY. 

28. *Mr. Manu Subeda.r: (a) Will the Honourable the Railway 
Member state the cORt of transport of (i) coal, and (ii) coke, from the 
coal-fields in Bengal by (1) land-cum-sea route to the port of Bombay, 
and (2) all-rail route to Bombay T 

(b) Have Government considered the possibility of collaring this 
traffic for the railways by a suitable reduction in freight rates , 

(c) If the possibility has been considered, but rejected on account 
of any reason, will Government state the reasons , 

The Honourable Mr. A. G. Clow: (a) The freight a ~ per ton for 
coal and coke to Bombay by the rail-cum-sea. route via Calcutta is a.pprcx-
imately Re. 10-8-0, and by the all-rail route Rs. 12-6-0. 

(b) Yes. The position was examined in'1931 when a surcharge of 15 
per cent. on the railway freight charge was imposed generally. It was 
then decided not to levy the surcharge on traffic to Bombay. ' 

(c) Does not arise. 

Mr. Manu Subeda.T: Will the railway authorities consider the 
possibility in their own interests of attracting this traffic which is ,at 
present going by water t 

The Honourable Mr. A. G. Olow : That possibility has been examined. 
I would' like to explain that out ot the total quantity of eoal carried, 
which I think is about 405,000 tons, 260,000 tons is bunker coal, so that 
there is very little possibility of attracting that type of traffic. The 
balance which is left could be diverted to some extent if we could reduce 
our rates. But then we would have to reduce our rates on other coals 
which ~~  at present carried, and I do not think it would be a commercial 
proposItIOn. 

DESIGN AND INSPECTION OF XB ENGINES. 

29. *1Ir. 1I&11u. 8ubedar : Will tM HC1nottrable the Railway Member 
state: 

(a) who designed the XB engines; 
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(b) what the opinion of the Consulting Engineer to the Railways 
was ; 

(c) who inspected the engines which arrived in India; and 

(d) how many were ordered, from wh<lm, when, and at what 
price' 

The Bono1Irable Mr. A. G. Olow: (a) and (b). A diagram and general 
specification for the XB engines were prepared by a Locomotive Stand. 
ards Committee appointed by the Railway Board.. These were for· 
warded to the Consulting Engineers who ~ a  preliminary draw-
ings of the general design in consultation with the British Engineer-
ing Standards Association and locomotive manufacturers. The prell. 
minary drawings were subsequently approved by the Locomotive 
Standards Committee and the Railway Board. The working drawings 
giving the detailed design were prepared by the original builders of 
the locomotives under the supervision of the Consulting Engineers and 
an officer a ~  on special duty for this purpose. 

(c) The locomotives were inspected during manufacture by the 
~ Engineers. Locomotives are not snbjecterl to further in-

dependen+ inspection on arrival in this ~ 

(d) The numbers ordered were 30 in 1926-27, 24 in 1928, 27 in 
1929, 16 in 1930 and two in 1935. Of those ordered in 1929, 23 were 
qrdered from Sir W. G. Armstrong Whitworth alld Co. and four from the 
North British Locomotive Company. The others were ordered from 
the Vulcm Foundry, Limited. The average price of one of these 1000. 
motives, delivered in India, was approximately Rs. 1,05,000. 

Mr. Manu 811bedal': What was the in.dividual price that was paid 
to each firm ? 

The Honourable Mr. A.. G. Olow :  I have given the average price. 
I think the prices vary within small degrees. 

Mr. l1a.nu 8ubeda.r: My intention was to know exactly what 
was the variation, and why. Will the Honourable 'Member collect that 
information if he has not got that already and supply me with that later' 

The Honourable Mr. A. G. Olow: Certainly I will. I thought the 
Honourable Member only wanted the normal price. 

Mr. Badri Dutt PaDde: Are these t'!ngines the property of the 
E. I. Railway, or are they distributed over all the railways' 

T.be Honourable Mr. A.. G. Olow: They are on several railways. 

Dr ... Zia.uddin 'bmad: Did this Committee consider whether 
these engines were suitable to the track and the bridges over which 
they were to run , 

The Honoarable )fr. A. 0. mow: I do not. ihlnk there was any 
question of their suitability to the bridges, but whether they are suit-
able to every kind of track in India is another matter. 
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Mr. Badri Dutt Pande: When these engines hunted, why were 
so many engines ordered '/ 

The Honourable Mr. A. G. Olow: I am told that all engines hunt. 

Dr. Sir Ziauddin Ahmad : Whenever any new engine is introduced, 
they allow the engine to be run on different lines as an experiment. 
Has that been acted upon in this case, and why did they begin to order 
for these engines indiscriminately T 

The Honourable Mr. A. G. mow: As far as I know, the normal 
practice after the engine has been put together-and that is, 
of course, a task which is undertaken in India-is to give the engine a 
short run. Then it is put on a slow train and tested, and it goes to its 
depot slowly. It is gradually introduced into faster traffic and the 
results of its operations are carefully observed. 

Dr. Sir Z:ia.uddin Abmad : How long did this experiment last' 

The Honourable lIIr. A. G. mow: I cannot say. It is hardly an 
experiment ; it is a matter of trying the engines. 

Mr. Manu Subedar : May I ask whether the possibility of putting 
some financial responsibility on the consulting engineers in connection 
with thQe engines has been examined by the Government 7 

The Honourable Mr. A.. G. Olow: No, I do not think so. 

lIIr .•. Ana.nthasa.ya.nam Ayyangar: Was it not discovered, after 
the first consignment was received, that these engines had a tendeney 
to hunt' 

The Honourable Mr. A. G. mow: I am told that all engines have a 
tendency to hunt. This specific type is rather more likely to hunt than 
others. 

lIIr. X. SanthaDam : Who were the consulting engineers during the 
years when these engines were ordered T 

The Honourable lIIr. A. G. Olow : I think it is Rendell, Palmer and 
Tritton but I cannot be certain about it. 

Mr. Manu Subedar : Who was the special officer deputed to England 
when the working drawings were made out, 

The Honoura.ble Mr. A. G. Olow : I am afraid I do not know. 

Mr. Kanu Subedar: Will the Honourable Member send me the 
information later T 

The Hono1U'&ble lIIr. A. G. Olow : Will the Honourable Member 
table a question T I have not got the information. 

lIIr. 8ami Vencat&chelam OheUy: May I ask if the XB engines 
involved ill the recent accidents were all manufaetured by one company 
or were they manufactured by geveral companies , 
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The Boncmra.ble Mr. A. G. Olow: I do not know what the Honour. 
able Member means by , recent accidents'. The only recent accident in 
which an XB engine was involved, of any seriousness, was the Bihta 
one. 

lIIr. II. Ananthasayanam Ayyangar : When it was known that these 
engines have a tendency to hunt, why were not the later orders can· 
'Celled T 

The Honourable Mr. A. G. Olaw: The question of the purchase 
_and the continued purchase is a matter for the technical committee 
which is to meet in September and I am not able to anticipate their 
,Conclusions. 

(b) WBWl'EN ~  

PRODUCTION AND PuRCHASE OF COAL BY RAILWAYS. 

SO. *'ltf:r. IIanu Subedar : Will the Honourable the Railway Membl'l' 
I,Itate: 

(a) the amount of coal produced in railway collieries and the cost 
per ton during the last three years ; 

(b) thp amount. of coal purchaged by the railways from other 
collieries and the price per ton paid during the last three 
years; and 

(c) who purchases the coal for the Railway -Boatd, and oli the 
consideration of which factors. is the price fixed ,! 

The Honourable Mr. A. G. OlO1V : The information is being collected 
and will be a ~  on the table of the House in due course. 

APPOINTlIENT OF hmIANS AS AGENTS AND DEPUTY AGENTS ON STATE 

RAILWAYS. 

~ *M'r. Manu Subeda.r: Will the Honourable the Railway Member 
state, with reference to the North Western Railway LEast Indian Railway, 
Great Indian Peninsula Railway, and the Eastern tlengal Railway: 

(a) whether any Indian has been the Agent or Deputy Agent 
on any of these lines since 1915, and, if so, who he was 
~  when; .. 

. . ~ : .. 
(b j how long such an Indian remained in this office and whether 

he was the permanent incumbent, or whether he merely 
. acted temporarfiy ; 

(c) what steps are being taken in order to recruit IndianJ for 
these positions ; 

(d) when it is intended to appoint Indians in theBe positions 
according to the procedure now adopted by the Railway 
Board; -

(e) whether there a ~ any IndiaDI eligible ; IPld 

(f) whether any Indians will become eligible for these' positions 
in the next ten years , 
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The Honourable Mr. A. G. Clow: I am obtaining information and 
will lay a reply on the table of the House in dne course. 

CoNCLUSION OF AN AGREEMENT WITH.HIS MAJESTY'S GoVERNMENT IN 

CONNECTION WITH THE EMPIRE AIR MAIL SERVICE. 

32. *Mr. S. Satyamurti: Will the Honourable Member for Com-
munications please state: 

(a) whether he has heard from the Federation of Indian Chambers 
of Commerce and Industry regarding its strong disapproval 
and condemnation of the attitude of the Government of 
India with regard to their action in -_ concluding a fifteen 
years' agreement with His a ~  Government in 
connection with the Empire Air Mail scheme ; 

(b) whether'it is a fact that the-Standing Finance Committee 
a ~ to the definite conclusion that it was essential, in view. 
of India's -participation in the air mail service, that she 
should control 75 per cent. of the voting rights and that 
three-fourths of the Directors, shouid be Indians whose 
appointment should be subject -to the -approval of Govern;. 
ment and that the full control of the a~a  of the compaD7" 
including the power to remove -managing agents, should be 
vested in the Board of Directors and shareholden (i.e., 
Imperial Airways, Limited) ; -

_ (ej the reasons why in this matter Government did not directly 
consult either the Legislative Assembly, or give the public 
an opportunity to expreB$ ;lheir views -on the proposals 
submitted to His Majesty's Government for the reorganisa-
tion of the Empire Air Mail services. i.. and 

(d) the reasons why Government did not provide for the training 
of Indians for these air mail and a~ a  services', 

The Honourable Mr. A. G. Clow: (a) Yes. 

(b) The conclusion referred to by the llonourable Member was 
reached in c'onnection with an entirely different proposal viz., one to 

~  . a company to operate an air mail service wholly' within India 
and apphed to a very different set of circumstances. As explained to 
the Standing Finance Committee on the 20th Septem1:>er, 1929, ,the 
negotiations in that connection proved abortive. The -subsequent 
arrangements under which Indian 'rrans-Continental Airways, Limited, 
was formed W operate jointly with Imperial Airways, Limited, the sec-
tion of the air service between Karachi and Singapore were fully 
explained to and approved by the Legislath'e Assembly on the 20th 
September, 1933. 

(c) The -proposals relating to India's participation in the Empire 
Air Mail Scheme were placed before and approved by the Standing 
Finance Committee on the 27th February, 1937. The necessary budget-
ary provision to implement the sllheme was made in the budget for 
1937-38 and passed by this House. Adequate .information and oppor-" 
tunity was thus afforded to the Assembly to dISCUSs the matter. 
L184LAD 02 
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(d) Government have provided for the training and employment 
of Indians in the landplalle services of the Empire Air Mail Scheme. 
For financial reasons Governruent decided to restrict their active parti-
cipation to the landplane services. Nevertheless qualified Indians are 
not debarred .from employment in any capacity in the seaplane services 
and arrangements have been made for the training and employment of 
Indians on the technical ground services on the seaplane route in Innia. 
A certain number are already employed. 

OAluuAGE OF MAILs BETWEEN INDIA AND CERTAIN OrHER CoUNTRIES BY 
lNDlAN SHIPPING INTERESTS. 

33. *lIIlt. S. Satyamurti : Will the Honourable ~  for Communi-
catioDs please state : 

whether he has had from the Federation of Indian Chambers 
of Commerce and Industry the request that the Director 
General of Posts and Telegraphs should enter into short 
term contracts for the conveyance of mails by steamer 
~  between India and Burma, ~  Zanzibar, Mombasa 
and Durban, with a view to enabling Indian shipping 
interet1t45 to offer and participate in the carriage of luch 
mails in future; 

(b) what action Government have taken thereon ; and 

(e) if no action has been taken, why not , 

The Hon01l!'&Ple •. A. G. Clow: (a) Yes. 

(b) and (c). The matter is still under consideration. The 
Honourable Member will realise that in coming to a decision Govern-
ment will have to take into consideration the financial effects of the 
various altematives . 

.A1mANGEJIENTS WITH THE IMPERIAL AIRWAYS BY THE GoVERNMENT AS A. 

P.ART OF THE EMPIRE Am MAIL SERVICE. 

34. *l4r. S. S&tyamurti: Will the Honourable Member for Com-
mWlications please state : 

(n) whether Government have received a memorandum from 
the Indian Chamber of Commerce, Lahore, on the subject. 
of the new arrangements with the Imperial Airways by 
the Government as a part of the Empire Air Mail scheme ; 

(b) what the arrangements are which have been made ; and 

(e) whether there are any attempts being made to evolve a 
scheme to build up a national ~  aviation industry 
according to the requirements of the COWltry and if so, 
what they are , 
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The Honoura.ble Mr. A. G. Clow :. (a) Yes. 

(b) The Honourable Member's attention is invited to the Memoran-
dum submitted to the Standing l"inance Committee on the subject of the 
Empire Air Mail Scheme, included in the proceedings of that body 
(Volume XVI--No. 5), dated the 27th li'ebruary, 1937. 

(C) 1£ tbe Honourable Member is referring to the organisation of 
air transport services in thIs country, I need only refer to the air services 
which have been developed as a result of the Empire Air Mail Scheme. 
These are Indian Trans-Continental Airways, Limited, who operate on 
the international route from London to -Calcutta ; Messrs. Tata Sons 
who operate between Karachi and Colombo, Bombay and Trivandrum, 
and Bombay and Delhi; and the Indian National Airways who operate 
between Karachi and Lahore. 

REpORT ON THE BIBTA TRAIN DISASTER. 

35. *Mr. Badri Dutt Pande : Will the Honourable Member in charge 
of Raj)ways be pleased to lay on the table a statement showing : 

0) the action taken after the report of the Honourable Chief 
Ju&tice Sir John Thom on the ~ train disaster; 

(ii) the amount of compensation paid so far, and the names of 
the persons to whom it has been paid; and 

(iii) the result of the enquiry into the workings of the XB 
Engines, -

The Honourable Mr. A. G. Olow: (i) I would refer the Honourable 
Member to the reply I have given to Mr. Avinashilingam Chettiar's . 
starred ql<l'stion No.9. 

(ii) I have not got the names of the claimants and as compensation 
cases are 'in progress, the amount offered or paid is constantly chang-
ing. But I hope to be able to give some particulars of the progress 
made, during the debate on Friday and a oomplete statement will be 

~  -at a later .date. ' 

(iii) The Honourable Member is referred to the communique issued 
on this subject on the 26th July, 1938. 

OPENING OF A RAILWAY LINE BETWEEN KASlflPUR AND K.u.AGARH. 

36. II:Mr. Bad.ri DBtt Pande: With reference to the answer to my 
question No. 175' of the 8th February, 1938, will the ~ a  the 
Railway Member be pleased to state if any ~  has been arrived 
at I'cgtlrCling the opening of a railway line fl10m Kashipur (District 
Nainital) to Kalagarh' If so, what is that de(lision' 

The Honourable Mr. A. G. Clow: The estimated amount of the 
guarant.ee payable by the United ~  _ Government, in the ~  

of this line being constrncted, has been mtImated to them, a ~ theU' 
reply is awaited. 
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FA.ClLITIES PROVIDED TO PASSENGERS DUJ;UNG THE KUlIBHA. MELA AT HARDWAB. 

37. *Mr. Badri Dutt Pande: (a) Will the Honourable the 
Railway Member be pleased to state the total number of passengers that 
• yere transhipped by rail to and from Hardwar dunng the last .i{uUibha 
Mela' 

(b) What was the income, that accrued to the Railways 7 

(e) How many special trains were run Y 

(d) Have the Railway platforms and bridges at Hardwar station 
been provided with shelters Y 

The Honourable Mr. A. G. Clow: (a) About 5,93,000 to Hardwar. 
The number carried from Hardwar cannot be definitely ascertained, as 
the majority travelled on return tickets. 

(b) The earuings from passenger traffic for the period from 12th 
March. to 21st April, 1938, are estimated at Rs. 28,12,000. 

(c) From the 12th March to the 21st April, 1938, 400 special trains 
arrived at Hardwar and 407 left Hardwar. 

(d) The island platform is covered for 120 feet and the main plat-
form has a verandah of 236 feet. The overbridges are not covered. 

RAn.WAY CoLLISION AT HARDWAB DURING THE KUlrlBHA. MELA. 

38. *Mr. Badri Dutt Pede: (a) Will the Honourable Member for 
Railways be pleased to state the circumstances in which a railwjJ.y 
collision occurred at the Hardwar Station on the 15th April, 1938, during 
the Rum hila Mela T 

(b) How many persons were killed and how l:Ilany injured Y 

(e) Was any enquiry held , 

(d) Was any compensation granted to the families of those who 
were killed and i!tjured , 

(e) If so, to whom was ~  granted, and what was the amount of 
Inch compensation f 

'!'lIe Honourable Mr. A.. G. Clow: (a) While an empty rake was 
being placed in a special mela siding. the rear bogie .ran through the 
bu.:trer stop at the end of the siding and collided with the palisade 
fencing of a pilgrim enclosure in which a number of passengers were 
a ~  to be admitted to the platform. The fencing collapsed and the 
velliele penetrated about 12 feet into the enclosure. 

(b) Three persons were killed at the time and ·39 injured, of whom 
five subsequently died in hospital. • 

(e) Yes. 
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(d) and (e). The information has been called for and a statement 
will be laid on the table of the House when it has been received. 

SERIOUS DISORDERS IN WAZIRISTAN. 

3SA. *Mr. S. Satyamurti: Will the Secretary for External Main 
please state: 

(a) whether his attention has been drawn to the leading article of 
the Statesmam. of the 20th July, 1938, entitled' Waziristan '; 

(b) whether Government's attention has specially been drawn to 
these two sentences : 

" Disorders within one week sO serious and extensive together 
with military operations first near .A.hnai in the South, 
and then on a larger scale beyond the Tochi valley in the 
North, combine to form a disquieting picture, for it is 
nearly two years since the troubles in Waziristan began. 
Recently a good deal of dissatisfaction has again been 
expressed both in India and in Britain about the pur-
poses and effects of the Government of India's Frontier 
policy, and the demand recurrently put forward that the 
entire problem should be thought out afresh " ; 

(e) whether Government propose to take any steps in the matter 
of dealing with the problem from a new angle of vision in 
the light of this article ; 

(d) whether Government propose to consult the North-West 
Frontier Province G&vemment.. in this matter, and if not, 
why not; and 

(e) whether Government are prepared to give facilities to Mahatma 
Gandhi and Khan Abdul Ghaffar Khan to visit the tribal 
areas, and if not, why not , 

Sir Aubrey Metcalfe: (a) and (b). Yes. 

(c) 'Government are unable to see that -the article to which the 
Honourable Member refers throws any fresh light on the problem Of' 
Frontier Administration. That problem is receiving the constant and 
anxious attention of the Government of India, but it is obviously im-
possible to make any drastic changes in their general potiey until order 
and peaceful conditions have been restored and it is on this aspect that 
the efforts of Government are at present concentrated. 

(d) and (e). No. 

Mr. S. Satyamurti : May I make a ~ to you, ~  Ten 
minutes have been taken up WIth oath takmg, and 

12 NOON. I should like you to extend the question hour to the 
extent to which it has been taken up by the oath taking. 
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Mr. President (The Honourable Sir Abdur Rahim) : With regard to 
this ,subject of extending the question hour, I am afraid I cannot do it, 
having regard to the interpretation that has always been put upon Stand. 
ing Order 10. Standing Order 10 says" The first hour of every meeting 
shall be available for the asking and answering of questions". It is 
not more than the first hour. 

:Mr. S. Satyamurti : It is not less than the first hour either. 

Mr. President (The Honourable Sir Abdur Rahim) : The Standing 
Order does not say that. I am not going to make a departure unless the 
Standing Order is changed. 

:Mr. Sri Praka.sa : At the Delhi Session, when the personnel on the 
other side had completely changed, they took twenty minutes for the 
oath taking and you were generous enough to allow an extra 20 minutes. 
There iR a precedent there. 

Mr. S. Saty&1llurti: I can corroborate what my friend says. 

Mr. President (The Honourable Sir Abdur Rahim) :  I have no re-
collection of that. Does the Honourable Member want a ruling on this 
point, 

Mr. S. Satyamurti :  I do not want a ruling. I only want this, as 
a matter of grace. 

Mr. President (The Honourable Sir Abdur Rahim) : I, do not think 
I can allow it. 

UNSTARRED QUESTION AND ANSWER. 

SUBSIDY TO AND EMPLOYMENT OF ASSAMESE ON THE lilAsTEBN BENGAL 

RAILWAY. 

1. :Ma.ulvi .Abdur Rasheed Ohaudhury: Will the Honourable the 
Railway Member please state : 

(a) the amount of subsidy the Eastern Bengal Railway gets from 
the Government of Assam ; 

(b) the total number of officers and men on the Eastern Bengal 
Railway appointed from the Province of Assam ; 

(c) the percentage of officers and men from the Province of Assam 
employed on the Eastern Bengal Railway as compared with 
the total number of officers and men of Ute Eastern Bengal 
Railway; and ' 

(d) the amount of subsidy, if any, the Eastern Bengal Railway 
~  from the Province of Bengal , 
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The Honourable Mr. A. G. Olow: (a) The Eastern Bengal Rail-
:way receives a guarantee from the Government of Assam equivalent to 
the loss incurred in the construction and working of the Tangla-Bclsri-
Rangapara Railway. The a ~  received during the year 1937-38 was 
Bs. 1,75,000. 

(b) and (c) . .As regards gazetted staff I would refer the Honour-
able Member to the Classified List of State Railway Establishment and 
Distribution Return of Establishment of all Railways corrected up to 
the 31st December, 1937, and to the History of Services of the Officers 
of the Indian State Railways corrected ull to j;he 1st July, 1937, which 
contain such information as is available with Government. Copies of 
these publications are in the Library of the House. .As regards non-
,gazetted staff statistics are not prepared by provinces. 

(d) The Eastern Bengal Railway does not receive any subsidy from 
:the Government of Bengal. 
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STATEMENTS LAID 

IAjO'ffftation promised in reply to 8tM'n!d question N 0.159 (J8W 

hmIAN .u:D EUBOPJi\AN OFFICERS IN TBJ: 

Statement skor.uit'9 the c1w,nges, etc., that have taken place above the rooleo! 
I ruJia Secretariat a'Rll AtI4ched OjJWes between 

IB1;AprilI936. latAapt 1937. 

~ Poeta held by-

~  -
~  

Europe8D8. Indiana. EuroJM'&DB. _I Indiaaa. 08iae. , 

No. Designation. No. Deaipation. No. Deaipation. Nfl. Deaipation. 

1 2 3 " 
/; 6 7  8 9 

Home Depa.rt- 1 8eoJet&r;y .. 1 Under Secre· 1 Seoreta.ry " 1 Under a-.. 
_t. tary. tary. 

"-
"-' ..... 

1 Joint Seorets.ry 1 Joint s-
tary. 

1 Deputy Secre- 1 DeplRy S-
tary. tIuy. 

1 AdMHo .. aI De- l UDder s-
pIRy a-.. tilly. 
tary. 

J 0IIeer on 
Speoial 
Duty. 

. 



STATEMENTS LAID ON THE TABLE 

ON THE TABLE. 

brI Mr. K. SanJJumam on the 27th August, 1937. 
GoVERNMENT OF INDIA DEPARTHENTS. 

Assistant Secretary (Yf the Chief Superi'1l.tertdent respectively in the Gooemment qf 
1st April 1936 and 1st August 1937. 

Detai1I of changes that took place between the 1st April I !! !! e . l. I 193& and the lat Angoat 1937. a . !liI 
;;; ~  ~ ~ 1 

N_ poets (if any) created. I .!:! ~ .g! COl ~  I 
os'" "151: "'fiOl 

~ 
~ 
0'" Other changes (if -t1 .. 11 t"c any) in the pelllOllI\el 

~ "1 and number and 

I ~ il $"" Bemarb. 
No. 1leeigIIMion. Name of oftIoer ohaJaoter of poMa. 2:= ",,,,, ~  

appointed. I." c:t Z Z 

10 11 12 13 I ~  lIS 16 17 18 
----

I Oflicer on Mr. H. 8. Ste- (1) Temporary poet I 20 16.7 .. .. 
Speoial phenaon, Lo.S. of Additional Joint 
Duty. (from 23.rcl De· Secretary held by 

cember 1936 a European waa 
to 15th April abolished on the 
1937). 3m April 1936. 

1 Additional Mr. H. S. 8te· (2) Addmtmal De-
Under Sec· pheDaon, I.c,s. pflly 8ecre1Gry. 
retary. (from 23l'd 

NO'I8IDher 1936 Post held in 
to 22Dd De· abeyance from 
cember 1936 30th October 1936 
and from 16th to 29th January 
April 1937). 1937 and aboliahed 

from 16th April 
1937. 

1 0fIi0er on Sir Haurice (3) DepfIly 8ertt1i1Jrr. 
Speoial ~  Lo.a, Mr. A. S. B:anda, 
DIlty. L S.L, Lo., c.I.E., ILC., Lo.S., 

(from Uth (the aubBtantive 
January 1937 iDcnunbent) waa 
to 2nd April Cted leave 
1937). m 30th October 

1936 to 29th 
Jan'G.\v 1937 and 
Mr. G. • 1IoE1hin-
ny, Lc,s., waa ap-

, pointed to ofIioiate. 

1 0fIi0er on Mr. A. H. Joyce. 
(Both Euzoper.ns). 

Speoial (from 22nd 
Duty. October 1938 

to 31at Decem· 

1 Oflioer 
ber 1936). 

on Mr. F. H. 
8peoial Puokle. o.S.I .. 
Duty. o.l.E., 1.c.8., 

(from 10th 
Hay 1937 to 

1 OfIIoer 
date). 

on Mr. B. F. Madie, 
8peoia I o.l.E., O.B.E., 
Duty. I.M., (from 

7-lIth June 
1937 prior to 
appointment 
aa Joint Secre-
tary). 
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8tatmttmt S1&ounng the cha"!J68. etc .• that have taken pl4ce ~ .fi.e ~~  of 
Indian Secretariat and AUacked 0jfice8 beCtIieM 

lat April !93(1. lat August 1937. 

P8IId held by- Posts held by-

Name of 
a ~ or 
0lIIae. Europea.ua. India.na. ~ IndiaDa. 

No. DeaigDation. No. DeaigDation. No. Deeignation. No. DeeigDation. 

1 I 8 4, Ii 6 7 8  9 

0IIIae of the In. I Dizeom. .. I AlBtt. Dileo· I Dimotor .. I AIBk. nu-
taIIipDae Bu· tor. b. 
_u. 

I Deputy nu-
b. 

I Penona.l AInt. 2 Dy. I>ireomn 

I AIBtt., Suparin- .2 Au .. , Dileo-
teudent of ton. -Polioe. 

I r;ovt. EDminer I Govern· 
of Qaeatioaed ment .... 
Dooumenta. UIiDer of 

Que 8-
~  

D 0 0 u-
menta. 

1 ~  .... 1 AIBI*.. do. 
mmer of 
Que 8 tiooed 
Documents. 

0lIi0e of the Bu- 1 Director of 1 Deputy Dileo- I Director of I AdditIGaal Di-_ of Publio Public In- tor of Publio Public In- rector of 
Information.. formation. Information. formatilJll. Publio In-

formatkID. 

I Additional De- I Additions I I AdditioD&l. De 
~ Dileotor Deputy Di- puty nu-

of blic In- rector of b of PubIio 
formation. Public In- Information. 

formation. 

. 

I 



STATEMENTs. LAID ON, ~ TABLE. 

AsNtant Secretary ur the Ohief Superi1lienderU respectively in the Govemmtlllt of 
1st April 1936 and 1st August 1937. 

@ @ 

Jl 
e Details of obauges tbat took place tetweon the 1st April 

~ ~ 
~ . 11136 and the 1st Angoat 1937. 

do 

~  

r 

1= ~  
.... ~ 

"'!ll _fol ~  New posts (if any) oreated. 'S ... ~ 0;., fol .... 
.,Q -I» 

Other obangee (if ji t,&' ." 0.,Q 

any) in the penonnel <1< ~~ jl ~  
Remarb. 

No. DeaigDation Name of o8ioet andJ1lU1lber and 
~  t!" h obazaoter of PQBtB. &: ... ",'" """ appointed. 

~ ~ ~ 

10 11 12 13 1. Iii 16 17 18 
----I Deputy Mr. D. PiIditoh The delipati0D8 of 1.'3 12'1i . '. . . Director. 1 poe$ of PenonaI 

AaIi8tult and 1 
C of Almtaat 
~  of 
Po'o8 1nIJ'e obaurd 
w A.iataDt 
m-ton. 

1 AdditioDal. Mr.S.C.Gnha- Mr. I. M. Stephens 33·3 50 .. .. Direotor 'l'baItnrta, IU. proceeded on leave 
of Public on l.th April 1937 
Informa- and Khan Babadnr tion. 

S. N. A. Jafri per-
formed the duties 
of Director in 
addition to his own 
a& Deputy Director 
up to 19th July 

, 1937, the post of . Director remain-
ing in abeyance. 
Thereafter Mr. 
Joyce Wa& appoint-
ed temporarilya& 
Direotor. A tem· 
porary post of 
Additional Deputy 
Director Wa& how· 
ever oreated with 
effect from 1st May 
up to the 22nd 
July 1937, and Mr 
M. S. Islam ap-
pointed thereto. 
The post of De· 
C!y Director ~  
n temporarily 

converted into 
that of Additional 
Direotor and is 

I 
-... 
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~ slwwing the ckanges, etc., tkat M've taken p1o,ce alxYve the railJc of 
. I Mia SooretlJ,Mt aM .Attached Offices between' 

lBt April 1936. ~ Auguat 1937. 

POlItB held by- , Poeta held by-

Name of 
Department or 
0fIl0e. Euopeaaa. IndiaDB. Europeans. IndiaIUI. 

No. Deaignation. No·1 Designation. No. Deaignation. No. Designation. 

'i 2 3 4 5 6 7  8 " _ ._h __ 

.J 
.j, 

Fed_ Pnblio (A)l Cb&irman .. ~  Cb&irman .. J 
8enioe Oommia-
Iioa. (B)I Member .. 2 Members .. I Member . . 2 Members 

(e)I Seoretary .. I Seoretary .. 

, . " .. 

~ .! , 

. 

I -" .. -. 



8TA.TEMENTS LAID oN TBE T.AB:t..a 

A.ristant Secretary (H tM Chief Superintendem 'I'eapectWdy m t1ae 'G 
1st April 1936 am/, 1st August 1937. 

Details Of changes that took place between the 1st April 
1\136 aDd the 1st August 1937. 

New posta (if any) created. 

Other ch'llngel (if 
any) in the penonnel 

No. Designation. Name of ofticer and number and 

.. appointed. c8aracter of posta. 

.111 11 12 13 

held by Khan &-
hadar 8. N. A. 
Jafri with effect 
from 20th July 
1937. 

.. (A) Sir David 
Petrie, Kt., C.I.E., 
C.V.O., C.B.E., 
prooeeded on leave 
from let 8eptem· 

: 'ber ~ prepara-
tod' to retil-eDlent 
an Dr ... ,L. K. 
Hyder, C.I.E., 
Member ~

ed 88 Cb&irman 
from thai date 

- until 30ib Novem. 
ber 1936 (F. !:i.) 
wben the preoent 
Chairman. Mr. E. 
Gordon, C.S.L, 
C.LE., I.C.S., 
took over from 
Dr. Hyder. 

, , tB) (i) Mr. D. 
Reynell, C.LE., 
LE.S., ofticia.ted 
88 Member from 
1st' September 
1936 to 30th Nov. 

" ember 19311 (F. N.) 
vie,. Dr. Hyder 
appointed ofticiat-
iog Chairman. 

(ii) Dr. Hyder pro-
ceeded on leave, 
preparatory to re-
tirement from 2nd 
JBU0 1937 BUd 
Dr. A. . Rahmau, 
&88Umed charge 

" 88 Member on the 
7th January 1937 

" (F.N.). 
," 

t: (iiil Mr. H. S. 0-0-
th ... a.ite, C.I.E .. 
Member proceed-
ed on leave for 
six months from 
2nd April 1937 and 
Sir CbarIo8 Ca.rter 
QbitlJam, Xi., 

I I 

I 

: l!..: e . I' ~  51 c ... 

~ ...... 
a~ 'Sa, ,sfOl 

'" " ~ 
... .0:> 

f'l :] -: jil c ... .8 ... 
~  e! ~~ &:0 z 

Iii 16 17 
-------
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StalementBJwwing the changes, etc., that katJe taken pkJ,ce above the rank cf" 
I Mia SeoreIariat aM AUaeketl Offices betw"'_ 

lilt April 1936. 1st Aagaat 1937. 

Poets held hy- Posta held by-

Name of 
Deputmeo' or 
Oh. a ~ Indiaas. Europsaa. IndiaII8. 

No. • DeaigDation. No. DeeigDatiOD. "No • DeeigaatiOD. No. DeaigDatid!. 

1 2  3 4, 5 6 7 8 9 

EDema! A&in 1 8eoret&ry .. I AddltioDal I Seoret&ry .. I Additicma1 J)e.. 
DepaJ:tmento. . IIiepIny Sea- pa'Y Been-

retary. tary. 

I Depa'Y SeoreIa- I UDder Been- I Depa'Ys-. 1 UDder Bealer 
ry • tary. tary. tary. 

. 

DefeDoe Depart. 1 8eoret&ry .. .. I 8eoret&ry .. .. -. 
_to. 

Depa'Y8eoret&-I .. I Depa'Ys-. 
ry. tary. 

I Director. )(j)j. I Director. )(iii. 
tary I..Dda :r I..Dda UId C&ntoo.. Con. 
menta. tomDeata. 

I Director. Bega. I Director. Be-
latiCIDII and galati0D8 
Porma. andPorma. 

1 Under Seamt&ry I Under Seam. 
t&ry. 

I UnderS-. 
t&ry. 

DepanmeDt of I EducatiOD&l 1 8eoret&ry .. I Ollg. Joint I 0IfJ· 8eoIetuJ' 
Ed_tioIl, CommiMiouer. S-t&ry. 
HeUth aDd I 
LuIdL I Depatys-. Joint Secre· I Ed_tiOD&l 1 Addltiaul De--

tary. tary. CommialiOll· paty Bealer 
er. tary. 

1 AdditiOD&l De. 1 Depaty Seam. 
paty 8eoret&ry. tary. 

'.' 



BTA.T;JDIEN'l'B LAID ON THE UBI& 

Detaila of ....... a~ took pIaoe between the lat April 
IIN18 azul tbe la1; August 1937. 

New potIy (if MY) o-*ed. 

10 11 

Name 01. ollioer 
~a  

l! 

Otherobaupe (if 
My) in the penoDIl81 
aIuI. Dumber azul 
ohamoter of po8tL 

13 .18 

~~~~ ~ ~ ~ ~~ ~ __ ~ 
CoLE., t P., wu 

2 

appointed .. olli. 
oiMiDg Kember. 

(0) Ifr. D. BeyneJJ. 
CoLE., LEA, 
made cm!I" oharp 
of potIt of Seom-
t&ry ~ Ifr. H. 
H&IniII. LE.S., 
OBiatSeptember 
IIN18 (F. N.). 

I Additional 
Deputy 

Ifr. It. P. __ 1 8tJDrdAr,.-Lt.. 
CbL.A. E. B. Pa.r-
lIOII8, Co B. E., 
D.B.O., in place 01. 
Sir Aubery MetaaIfe, 
KCoLE., CoS.L, 
M.V.O. 

==' from April 
In 1938). 

I U'" 8eo- Ifr.. W. G. 
re&u7. ' ...... 

LC.8. ' 

0lIi0lllll OB Hr. .A. P. HWDe. 
Speoial LCoS. --
Duty. 

Mr. B" KNIIbra, 
LCoS. 

L184LAD 

1 /)qItIty Seen-
tary.-M&jor w. R. 
lI'&y, CoI.E., in 
pIaoe of Kr. O. K 
Ouoe,CoLE. 

Mr. A. P. Hams, 
I.O.S.-DlIioer on 
Special Duty from 
1st ~ 2nd June 
1938. 

~ AtI4i1ional 
Deputy StJtJrt.fafy, 
from 4th June 1938 
~ 8th July 1938. 

I 

40 40 1 1 

--. _0 •• . . ..... 

• 
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~  tie' a ~ ~  that have a ~  Move' t1te raM.! 
'lttilid Secretari8t and Attt!Jiihed -0jficeB ~ 

lilt April.1936. 
- , ' 'lilt' August 1937. 

-Posta II8ld by- ,Pan. beld by-

Name of. , 
~  --, 

~ Of&ae. 
..- Indiana. EuropeaDa. Indiana. 
-- , 

,---
NO. DeaipatiOll. 110. De8iguatioli. No. DeiigbaticiL No. DeaipatiCIII. 

1 '2 3 , l) 8 '''; 8 9 . __ .. ----- -

-

"." 
.. _ i I 

,-

~  

!.' ,-
" 

~ 'I Director'GeDe-' 1 Deputy Dir- I Director Ge- l Alillatant Dir-
eII&or GeDemI. raJ, L II S. 8Otor Gene- nenJ;L'IL8. ector QeIunI. 
IDdiaD Jfedieal neral,ULS. IDdiaD .. 
8Inioa. dieal Sar-

I Publio Health 1 O/Iioer on Spe- I DepatyDir- viae. 
ColDDlillai.oner cial Duty.· ector Ge-
with the Gov- neraI, I.llS. 
emment of 
India; 

I AMiaiant Dir- I Publio Health 
ector General, ColDIIIURon- • 
I.llS. DIIr with the 

Govemment 
of India; 

I Deputy Publio 
HP&lthCom-
miaeioner 
with the 
~  
of India; 

1 OIIoer 'm 
Spocial 
Duty·t .. 

-- ! I I . 



8TATBlIIDTB LAmON THE TABLE. 

New post.. (if any) created. 

Other ohaogee (if 
any) in tile penoDll8l 

No. DeaigDatiOD. Name of oflioer and nomber and 
. I appointed. character of paIte. 

10 II 13 14 15 

~  

16 17 18 
~ ~ ~ ~ ~

1 Deputy Oapt. A. W. 
Pnblio I Wellt. UtS. 
Health (from22ndJane 
Oommia- 1936 to 16th 
sioner with July 1937). 
the Gov-
fIl'IiIIuiDtof 
IDi:Ifa. 

1 OIIoer on 
8peoiaJ. 
Duty. 

Lt.-<lIL E. 
Cotter. I.M.S. 
(from 17th July 
1937). 
1 

Oapt&in A. W. 
West. UtS. 
(from 17th 
July 1937 to 
27th A.ugut 
1937). 

_ L184LA]) 

OJiur 0" SpeciGl 
D1#g from 12th 
September 1936 to 
23rd October 1936. 

Mr. R. K. NtA .... 
I.O.S.-OfIioer on 
Special Duty from 
14th to 26th Nov. 
ember 1936. 

Officiating Addi-
tional Deputy 
Secretary from 
27th November 
1936 to 7th Feb· 
ruary 1937. 

Mr. J. O. PotDdl· 
Priu. I. E. 8 .• 
Of&oiating Educa-
tional Couuniaoionl'r 
from IBt J nne 
1936 to 9th Nov-
ember 1936. 

DOrw:Ior ChMral. 
lMia" M tdit:tJl 
SertIiuJ-
Major General C. A. 
Spmwaon. C.LE.. 
LH.P .• I.M.S •• up 
to 13111 February 
1937. 

Major Gmeral E. W. 
C. Brad6e1d. C.LE.. 
O.B.E.. K.IL8 •• 
L:M..S.. from 14th 
February 1937. 

Public Heal'" Com· 
~ 
Lt.-CoL G. G. JoDy. 
C.I.E.. V.ILS .• 
I.M.S.. upto 7th 
August 1936. 

CoL A.. J. IL a-n. 
C.B.E.. K.ILS •• 
I.M.S.. from ~  I 
Aupot 1936. 

40 18'7 1 .-rhe appoint-
ment of officer 
on 8pecial 
Duty com· 
manoed on 
8th Septem. 
ber 1II1II and 
fiIIl'miDat.ed on 
24fb April 
1988. . 

tJ'or six weeb 
from 17th 
July 1937 to 
27th .1ugaat 
1937. 



[8TH AUG. 1938. 

latAprill938. lat Aupat 1937. 

PUate held by- PUate held. by-

lIT.-of 
a ~ 

011-. ~ IDdiaaL I BaruJ-u. lDdiaaL 

Bo. DlBipation. ~  n.jpMiaia No. n.ipatioa. No. n-ipatiall. 

1 2 3 • 6 6 '1 8 9 
--

. 

0II0e of tllaDir- I Direotor am.. I Dlllpaty . Dir- .. .. I Dhwtor __ a.-I 
ml of Arohaeo- ectorGtDe-

__ ·of AlOIa 

~ Joe in India. nenJof Ar- Yology • 

iDIuma. ohaeoJoe. India. 
III 

I Aamtult Bu- I Aamtult Bu- I Depaty 

~  cmt.eadent ector 
or 0IIIltnJ. ml of Amh 

IDdi& and IDdi& and MOlo&Y. 
"-

BajputUl&. BajputUl&. 

, 

~  of 1  \ BecnWy .. I Dader Becre· I Joint 8ecret&ry 1 BecNtary .. 
uatrieI and tary. 

Labour. 
I I Joint BecnWy I P--t » I Under Secret- 1 Deputy 

lliltant to ary. my. 



STATEMENTS LAID ON THE TABLE. ~  

Detaila of ~ that took p1ace bAtween the 1st April I 8 8 e .. 

~  1 IIDCI. tba !at AUIII8t 1937. 
I .1 J! !l ]= a~ 

New peRI (if any)_ted. a~ "81: 
..!lllll j..!l 

ji j! 
-o.ta "8.t' 

Other chaDpl (if c<lll :81 11 Bemarb. any) in the pencmnel 

f= f= No. DeBipatiOD. Nameofolloer IIDCI. number IIDCI. 9-a. 9-a. 
appointed. obaraoter of peRI. Z Z 

10 11 lJ 13 14 111 16 17 18 
~ --

Depwl¥ Diredot' 
thIIenIl,1; JI. 8.-

Lt.-60L D. H. Raj, 
I.K8., lipto 14th 
JlIIluary 1937. 

Lt.-CoL A. H. 
Shaikh, I.M.S., 
from 15thJIIIluary 
1937 to 14th JUly 
1937. 

Lt.-CoL E. G. I 
K1lIIJledy, ULS., I I 

I 

from 15th July I 
I 1937. 

AuiMmIt Dif'fltlkw 
OettenJl, IMia. 
Jlerlieal8erm--

Lt.-CoL W. M. WiD, 
I.M.S., upto 22nd 
April 1937. 

Lt.-CoL J. P. Om-
teenwaJa, I.M.S., 
from 23M April 
1937 io 31d Sep-
tember 1937. 

I I " Mr. J. P. Blackiston, 66'7 66'7 1 
C.I.E., Dinoctor 
GeDeral of Arcluao-

\ 
logy proceeded on 
leave preparatory 

,";' 

to retirement from 
20th March 1937 
and Baa Bahadur 
K. N. Dikshit, 
Deputy Director 
General of Archaeo-
logy appointed to 
oflioiate in hi. place. 
Mr. M. S. Vats, an 
Indian, was pr0-
moted to the 
Deputy Direcwr 
General of Archaeo· 
logy's place. 

J ·OIIIoer on Mr: L. B. Gilbert 1. The P. A. to Con- 33·3 IiO "I 2 -created for 

Special aulting Engineer to the period 8th 

Duty. the Govemment of July 1936 to 

India (Roads) on 23M July 
11137_ 



~  ASSElIBLY. [8TH AUG. 1938. 

lilt April 1936. 1,t August 1937. 

Pam beld by- Politi beld by-

EmopeaaL \_"7"-_In_di_an_O• ____ ElIl'o __ paD_'_ _-;--In_d_iB_ft_' __ 

~  Demgaation. No. DeaigDation. No. De8ipatiOll. NO.1 Delipatioa. 

, 3 , 6 6 7 89 1 

om.oIthea.w 
ClaatIaII. 01 
atc... IDdiaa 
8ton. Depart-
~ 

1 Deputy 8eoretary 

1 CoIIIRJItiDg En-
giDeer to the 
GcmImment of 
India (BoadI). 

1 Chief 00ntr0IIer 
oISton1. 

1 DinIctor.Indu-
trial ~ 
:au-. 

2 Deputy Di-. 
toll of Par-
cbaIe. (ODe 
of tIae WIll 
08iaiaWDg 
Chief CoDtnJl':r 
of Star. ou the 
lit April 1936 
during the ab--of tbe 
}lllrlllllUDt iu-

1 

1 

1 

the eon.ult-
iDg Engineer 
to the Gov-
enunent of 
India (Roada). 

DepaJ'i DinIc· 
tar III8JII!'O-
tion. 

Deputy DinIc-
tar of Par-
cbale. [ODe 
other Indian 
0IIicer WIllI 

08iciatiDg u 
Deputy Dir-
ector of 
Purobale ou 
the lilt April 
1936 iu tbe 
arraugemeat 
meutiomdat 
(II)]. I 
Deputy DinIc-

1 CoatultiDg En-

~ 
of India 
(Roada). 

1 0IIicer OIl 

SJ-ial Duty. 

1 Chief Ccm.tnJl-
ler 0I8toJw. 

1 DiftJOtor.In-
dllltrial Be-
..ma Bu-
reau. 

2 DeputyDi-. 
toll of Par-
obue. [ODe 
01 the two 

~  
OIl leave aad -Indlul OftIoer it 
08I0ia!!1 iu 
the pelt ( I], 

' 1 Deput Di-. 
tor :11n1peo-
tion. 

1 DeputyDi-. 
tor of Par. 
cbaIe. [ODe 
other Inctiaa 
0Ihr it 
o8Iciat:nf: Deputy ._ 
ector 01 
Purobaee ill 
the anaup-
IIlIIDt --1 
tiooeclat (")]. 
Deputy DIreo. 
tor 01 Ad-
miniltratiOll 



STAT.EMENTS LAID ON THE TABLE. • 
As8iatont 8eortdMy or tJte ~  ~ respedWeJy in tile GOfJtJI'ffIIWiIttf 
1. April 1936 aM 1st August 1937-contd. 

DetaiIa of oha.Jl&ee that tooIt plaoe between the lat April 
1936 and the 1st August 1937. 

I 

New poeta (if a.ny) oreated. \ 

--,-----: ------Other changes (if 
. any) in tho penonuel 
and nnmber a.nd 
character of poets. 

No. Designation. Name of offioer 
appointed. 

10 11 12 13 l' 15 16 17 18 
___ =--1------1-------1--1'---11----1--11-----

1 tAdditionaJ Mr. N. Mabadava 
Deputy Ayy&r. 
Secretary. 

1 lOftioer on Mr. C. H. Bey-
Special noIda. 
Du$y. 

1 AMlat&nt 
Direotorof 
Purohue. 

I AuisteDt 
Oontrollen 
of Par-
ohaae. 

Mr. K. K. Boee 
(lat May 1936 
to 8th July 
1937). 

Mr. &. P. Mathur 
(from 9th July 
1937 to date). 

1. Mr. T. P. 
Barat (Ist Dec-
ember 1936 to 
2Ist JUDe 1937). 

2. Mr. P. G. 
Bhagat (2nd 
Janu&ry 1937 
to 8th July 
1937). 

1st Aagnst 1936 
took peoedence of 
Auiat&alo Secreta· 
ries by virtne of his 
poraonal standing 
in tile Warrant of 
I'reoedenoe. The 
presea$ P. A. is 
&lao an Indian but 
does not rank above 
AuisteD$ Seore$&-
ries. 

2. Moai of th_ 
ollioera olliciated for 
one another at IOIIUI 
time or other. 
&. B. S. K. Benarjee 
who has not been 
named offioiated. &8 
Dnder Secretary 
from 12th Ma.roh 
1937 to 6th April 
1937. 

3. Mr. Clow W&8 on 
leave from 8th July 
1937 to 7th August 
1937. ~  on 8th 
August 1937. When 
he retumed 
Secretary became 
a European and 
Joint Secretary an 
Indian. No other 
ohange. 

Inrtelor. lflll...mal 
~  ......... -

Mr. N. Brodie 

r.rooeeded on 10ng eave with effect 
from the 23rd Feb-
ruary 1937 and 
Mr.E.F.G.Gilmore 
(previouslyemploy-
ed &8 Superin-
tendent, Govern-
ment Test Houe. 
A1ipore. Calcutta) 
W&8 appointed to 
the poet from the 
10th March 1937. 
(Both ~  

tcreated for a 
periodofRl'o 
JeUS wDI& 
effect boa 
the 1st April 
1936. Hr_ If. 
Mahadeva 
Ayyw:_ .... 
pointed rill 
effeo$ fraa 
the27t1lAplil 
1936. 

l Cleated fraa 
the lIIDd 
Ma.roh 1817 
to ,til N0-
vember 1817. 



LEGIBLATIVlI A8SEJ1BLY • [8TH AUG. 1938. 

.... .., .'/uMiAg 1M c1kmgeB, etc., that have tahm 1Jlaoe ~ the raM of 
&Ua 8ecrd4nat and 'AU4ched o.tfi.ce-betWMia 

)at April 1936. )at Aqaat 1837. 

l'uaI-. held by- I'GnI held by-

of I \ ~ Bazopeau. Indiana. 
I EuroJ-aa. Indiana. 

OIIIOL I 

No. Deaignat.iQD. No. DeaigDation. No. DeaigDation. No. DeaigDa'ion. 

1 I 3 4- 6 6 7 8 9 

oumbent on tar of Ad- I AMilltaDt Di- and Inteli-
deputation out miDDtmtion zeotor of geaoe. 
of India. (0) and . Intelli· lDapeotion. 

1 AaliBtant Dimc- Cnt Di- I AaliBtant Di-
tor of 1Dapec- I reotor, Ind_ .YIiIIt:Dt Di-
tion. reotor Of Ad- a ~ oreckJr of Ad-

I AaaiataDt Dileo- minilltmtion Bmeau. JIliDIIItration 
tar,Indutrial and Inteni- and Intelli-
~ Ba- gaDl!8. pee. _110 

II AaaiataDt Di- a .AlDlt&nt Di-
rectora of 1'I!Ctor8 of 
Purchase. Purohaae. 

1 ABaiatant Con- I Aleiatant Con-
troller of troller of 
PurcIlllR. Parobaae. 

II ·.&8aistant Eo- II ABaiatant Eo.-
..... (Ina- giDeelII (Ina. 
peoIIiOll). pection) • 

. 

_. i 

-

I I '. 

':1 
.. -

r I 



STATEJOiNTs LAID ON TBB 'DMBLE. 17 

4aNu.mt SecrdMy M' the Ohief ~ ~ _1M Gouemmattq/ 
lat, April' 1936 and 1st August 1937-contd. 

DetaibI Ill .... thM took place between the lat April 
1936 and the let August 1937. 

lIT_ paItB (if any) CIlIated. 

Other cba.agee (if 
aDy) in the peDIOIIII8i 

No. Deaipatioo. Name 01 o8icer aDd number aDd 
appoiDtlld. charaGtar 01 peN. 

10 11 12 13 -
lWpwIr DireeIor of 
A"""""'tilJllau 
~ a  

Bahadur J. P. 
Gaupli, 
Director 

Deputy 
01 Ad. 

IlliDiAration and 
Intelligence. pro. 
oeeded on leave 
preparatory to 
retirement with 
effect from the 20th 
February 1937 and 
retired with effect 

- from the 20th June 
1937. He W&8 re-
placed by Bai Bah .. 
dur Kirpa Bam who 
previoUBly held the 
b: of Aaaiatant 
irector of Ad-
ministration aDd 
Intelligence. (Both 
officers Indi&ll8). 
A_taflt Director of 
Ad ... ,.;.,trano. au 
l11tell;g-:e.-B a 0 
Sahib v. Subrah-
manyan, who pre-
vioualy held the 
appointment 01 
PemonaI. Assistant 
to the Controller 01 
Inspeotion. CaIoutta 

, Circle, W&8 apo 
~  &8 Assistant 
. torol Adminis· 
tration and intelli-
gence tJica Rai Ba.ha. 
dar Kirpa Ram. 
with effect from the 
16th May 1937. 
A/I8Utaflt Co1ltroZkr 
til Ptm:A-.-Mz. B. 
P.Mathur(who W&8 , previoosly employed 
in the Karachi Pur-
cbue Circle) W&8 

posted to the Head-
quarters Office with 
effect from the 2nd 
November 1936 and 
Mz. A. B. Palit, an 
officer of the same 

.. class, was trans-I 
. . _ .. 

]t-. 2 
I . ~ j] ... a~ = '01 -... 0_ ~ ~ ji. 

~ II l1l 
, 

Ji a1 
. &: ... ! ::II>< 

:z:t 

l' 16 16 17 18 
.----

i 

, 

I I. 



68 [8TH AUG. 1938 • 

. ~ B1wvMrg t1te ~  etc., that have taken place above the raM oj 
1 fIflia Secretariat and .dttooiaed 0.JfU;eB. bett.l1fJd 

lit April 11138. latAac-tlll'7. 

PoIIt8 beld by- Posta held by-

N_eIi --_ .. 
:oep.rtment or 
0II0e. BUopMIIII. Iodiaos. Eumpellllll. Indiaaa. 

No. DeaigDation. NO., DeaigDation. No. Deeipation. No. DeaigDation. 

1 2 3 'I li 6 '7. 8 9 

, 

.,..elibCon· 1 Contmller eli .. .. 1 Controller eli ..  .. 
tIoIIer eli Friotins and Friotins and 
P.rin .... and Stationery, Stationery, 
~  1Ddia. IDdia. 
IDdia. 

1 Deputy Control. 
I .... eli Friotins. 

.. .. 1 Deputy Con· 
troller 01 

.. .. 
OWl AYlation 1 Director eli Civil .. ;. 1 

Print.ing. 
Director eli .. .. 

0JII0e. Aviation in Civil Aviation 
India. -in India. 

1 ~ Director 
eli Civil Avia-

.. , 1 Deputy Direo· 
tor eli Civil 

.. .. 
t.itmiD lad.i& AristJoD iD 

( ( la<iia.. ( 
1 a ~ .. 1 ~  .. 
eli' • tor of .• 

oraft. 
1 'reehnbJ. om-.. 1 Teobniaal 0fIi .. .. 
(Tempomry). oer (Tempo-

rary). 

1 ~  .. .. 
f 
J AdditiWIM .. .. 

r ~ a  TooIlD1011ol 
OfI1oer (Tem. 

1 &peeriDg 0fII. 
cerIL 

.. 1 ~ .. .. 

I 
~  I 

1 EDgineer • 

I oerU. .1 



BTATDBNTS LAID ON TO .TABLE. 

A"iBtant S6OfY!Jary (Yf' the Ohief Superi'l1lmdent reqectWely "'.the ~ oj 
1st April 1936 awl l,t August ~  

Detai1s of ~ ibat took place between the 18t April j . \ ~  
a . 
id 1936 &lid the !at August 1937. :al 

~  .s .... .sa ~ a .... 
osl &l 1'Ol"s 

New pons (if any) _ted. OSt ... \>, \>, 

f' j! 
0... os ... 

Other obaDgea (if 1: j] J] RemaIIIL any) in the pIIl'IIOIIDel 0:1 .... 0:1-= 

No. DeaigDatiOll. Name of o8icer and number &lid Is Is at· at 
appointed. oba.racter of posta. Ilo< Ilo< ~ ~ 

10 11 12 13 l' 16 18 17  18 
----

ferred to the Cal. 
a~  

with effect from I 
the 21th Deoembf,r 
1938. (Both 
Indiaaa). • 
.duimf&t E1tfi-. 
(11UpeCI iott).-Mr. 
M. 8amaon pro-
oeededon leave and 
Mr. T. B. Mer. 
chant (preTionaly 
attached to the 
Bombay lnapeotillll 
Circle in the ea.me 
claM)· rep1&oed him 
with effect from the 
9th December 1938. 
Mr.8amaon wu 
poated to the Bom· 
bay Circle vice Mr. 
Merchant on the 111:' 
piry of hi. le&T80 
(Both Indiua). 

.. .. .. , . -.. . . 

.. .. .. .. . . .. .. . . 

1 Additiontl Mr. B. S. Leete .. .. . , .. 
Teohnioal 

.. 
, Oftioer 

(Tempo. 
rary). 

I I I 
( I 

( 

) 
I 

I I 



60 LBGIBLATIVl& ABSbrsLY. [8TH AUG. 1938. 

BtateInent Motomg t1te clmIgeB, etc., Mat ~ taKat place Gbooo t1te raM of 
1 ... Secretariat atld Attac1Md ()jJiIJU beeween 

WApri11881. l8t August 19S"1. 

Pam held by- PoBtII held by-

Nameaf -
Depa.rt.meat or 
~ ~ IDdiaua. ~  huiiaaa. 

No. Deaipation. No. DeeigD&tion. No.1 DeaipatioD. NO·1 Deaipation. 
1 I 3 4 6 6 7 81 9 

0Il0e of the Con. I Controller of .. 1 Controller of I Deputy Con· 
troDer of Broad· BroadoutiDg. BroadoutiDg. troller of 
outiDg. BroadoutiDg. 

1 Chief Engineer .. .. 
OIioe of the Direc- I Chief Engineer I Director·Gen.,. 1 Chief Engineer 1 Direotor Gen. 
tor General, (Poate aDd TeJe. rat. I' Senior Depoty eml. 
Poate and Te1e- graphs). Direotor. I Depoty DileO-
graphs. General. tor-General. 

Finance. 
I Senior Depoty I Depa3'e!irec. I DePOt Direc· 1 Alailltant to 
Director GeneraL tor ral, tor neral, 

~ I Deputy Director a~  Telegraphs. 
General, Wire- r 

~  
I Depoty Direo- Foreign MaiIa. 

lese. tor General, 1 Alailltant De-
l P • .A. to Chief Bo· PoatalSerriOe. Wirelese. paty Direo. 

gineer. I ~ 1 Deputy Direc· tor General, 
1 AlaiBtant Direc- tor eral, tor General, Eatabliah· 

tor of Wirelese. Fiuaace. Poatal Ser· mentsB. 
I AlaiBtant to I Aaailltant De- nee. Aaaiatant De-

~  put)' Direc· 1 P . .A. to Chief poty Direc-
tor tor General, Engineer. tor General 
Foreign JfaiIa. '1'.tal:.liah· I Aaailltant (Indian 

I AuiBtant to meDt..B. Director of MaiJa). 
Depoty Direc- I AaaiBtant De- Wireleea. 
tor General, paty Direc- I Alailltant to 
Establishments tor General, Depnty Direc-
A. (huiiaD tor General, 

1 Alaiatant to JIails). Eatabliah. 

~a~ I Alailltant De- ments A. 
paty Direo. I Alailltant De-

Wireleaa. tor General paty Direc-
(TrafIio). tor General, 

I P • .A. to Direo· Wireleea. 
tor General. I Aaaiatant De-

poty Direc-
tor General 
(Tra.flic). 

I P • .A. to Direc· 
tor General. 

I 



STATEJD!:N'1'8 LAID 0)1' !rBJI '.fABLE. 61 

N 

DetaiIa of ......... $ teOt place bmreR the 1st April 8 S ! B 
1936 and t·be 1st August 1937. J J! d h New poatI (If MY) 01'II6ted. oSi 

~ 
'Sl 

Other ..... (If Ii 'Sl' 'Sl' 
ally) in the pel'lODlUli 

J:= Ii Jl }1 Bemarb. Deaipatioa. N_ofoliorr and 1l1lJDbIIr uad 0. 
oJaraat,er !Ii pGIIiL ! appainW. 

10 11 :u 13 14 16 16 17 18 

1 DeputyC-- Kr. A.. 8. Bok- " 13'3 .. .. 
troller of hari. 
BroadaaD-
illl· 

1 ChiefEDci-_, AIl- Kr. Co W. Goyder ..  .. .. .. 
IDdia 
BIIdio. 

2 OfIioen OIl 1. Mr. L C. p. DepvIfI DiredDr- 10 31'3 4 1 -:rmm 1st 
Special Gl'&IIt.. e-rtJl, Tek- October 1936 
Duty in 2. Mr. 8. Shift gt'IJIIM.-Mr. P. N. to 31et 00-
Director- Rama Krieh- :Mi_ 011 18t April tobllr 1936. 
0-1'. IIAD. 1936. tPaia .... Mr. A.. Bm ___ w 

011" tea 
Oil 1st Augoet 1937. porary 

I 0lIc. 011 K. B. 8. R. KG- ~ DiredDr- .prior to 1 
Special thawal&. GeMral, POIIIal Ber- April 1936 
duty.- vice. and exteDd-

1 ~ 1. •• G. Haai t Khan BeMdur eel from time 

:=r ~ Ali OIl io time. The 
1st April I9a post of 

Geaeral, Lt.-ODI. 8. a. AIBiatIIlt De-
Tete- Sinolair 011 1st paty DinIo-
pbcmeL August 1937. tor 0enereI, 

DepvIfI Diret:klr- Budget ...... 
1 AIBiatIIlt 1. Kr. A.. Qa..Ja thMNI, Fi_-.- nbaeqaently 

Deputy t· Mr. Ghulam JIoham- 8UlDtit'ned 
Director mad on let April permanently 
Geaeral, 1936. from let 
Badpt.. Mr. T. R. Sadaai-

?am on let Au-
Augoet 1936. 
The post of 

pat 1937. Aaaistant De-
Per __ A .. ,.., '0 paty DiJec.. 
DiredDr..o...ai- tor Geaeral, 
Kr. J. B. La! 011 let Wire_ ...... 

~  oreated from 
Mr. S. Sheppard the 1st April 
011 lat Aaguet 1936 and it 
1937. Will filled 011 

an oflioiat-
..t"""DepwlyDirec- ingbuiefrom 
'or-GeMral, Fortip the lat April 
JlGiM- 1936 to the 
Mr. A.. J. L Gonet 13th April 
on latApri1l936. 1937 by Mr. 
R. S. S. P. Sarbedhi- W.A..G. Phil-
karl on lot Auguet lips, Mr. Tay-
1937. lor having 

A88i81oA1 lJtJptItll been appoiJtt-
Diredor·a-ral, eel to that 
lrodiarl JlGiM- poet on. Bob-

I 
R. B. G. N. Naidu etentive buie 

I 
on 1st 6.priI1936. from the 14th 

Mr. H. L Jerath on April 1987. 
let August 1937. j 

. 



·LBGIBLA.TIVE .AS8EJlBLY. [8TH AUG. 1938· 

l8t April 1936. 'W Aupt 1118'l • . . 
- PJlIIta bIId by- P-.ta lIeId by--

N_of - .-
Departilamt or 
08iae. BaropeaiuL ~ Europeaaa. IndiaDa. 

.- - .. 

~  
N;" 

. 
No. DllllipatiGD. D rMCIII No. DeaigDatioD. 

1 2 3.· 4 I)- 8 '1 8 9 

\ 

~  

, 

nz:::. of I s-t.ry " I Deputy Beare-- I Beareary .. I Deputy Beare. 
ary. ary. 

I Joint s-t.ry 1 Joiat Beare- I 08iaer on 
ary. - Speaial Duty. 

1 EDgbIeIIr-iD. I AoI;aary 1 UDder s-.. I ~ .. 
Chief, LisM- I 

~ 
tary. upt.houBe 

boueDept. I Eopeer.iD. Department. 
Departmeat. Chief, Light-

.. houeDepart 
meat. 

I Nautioal Ad· .. .. I N&1Itie&l Ad. 
viaer. mer. 

I Cbief Surveyor .. I Chier Surveyor 

S.tIatiie&l Be- .. .. I DilectarG-.. . . .. I Director 0-. 
~  nlof Com- nl of Com. 
altha Com· DlfJ!IIi&I In· _ial In • 
...... 1nW1i. ~  =:&Del re*,-&Del 8t&tiaIdcL 

St. '. De- I Deputy Dine· .. I Deputy Direo. ,........ tar of Stati .. tar of Statta-
tioal Be. tioal Be-
-m.. -.zoh. 



STATEIIEwrs LAID ON THE TADLE. 

DetaiIa of ohaape that took pIaoe between the lilt April ~ 18 . 1918 and the 1st August 1937. 

id-Ji 
I New posta (if an,.)_ted.. 

"'Sri OS--\ Other olIa.af-(if . 
a ~ n Ii No. n.igDaticm. Name of oflioer audu_beraud 

a ~ ~  

10 11 12 13 l' 16 
.-. -1-

"'..-., ~ 
. DirwdDr..o-.l. 
TN#o-- _ -
B. S. T. B. B. Iyen. 
gar on lilt April 
1936. 
1Ir. E. D. GeIlII on 
lilt August 1937. 
~ Dep." 
DiNtJlur·o-al. 
Wirae--
1Ir. F. W. Taylor on 
lilt Aupas 1937. 

I ~ 1Ir. B. Dow. 8--.., (Mr. R·137" aI·a 

==- Dow. ~ 
tIIice Sir. 

ry). Stewart). 

1 UIIII. Seme-Mr. H. BcmIoa. ;-JoiN ~ 
tu.J(Tem. (Mr. )l. .-BIade 
porary). appointed vice Mr. 

M'r. S. ~ a
H. Dow). 

1 08i0er on ~ (llr. 
Special H. S. Malik all. 
Duty Ceted. vice Mr. 
(Tempora. on leave). 
ry). 

1 Do. Mr. N. B. PilIai. 

1 Do. Mr.Y. N. 
Saktbankar. 

1 Do. Hr. B. K. Nehru Depvty StI/JIrIWy 
(Mr. B. K. Nehru , 
=inted. flice Mr. 
ik appointed as 

1 Do. 
Joint Secretary). 

Mr. S. C. Ben. Depwly S--.., 
(Mr. Y. N. Saktban· 
kar ir.Sinted. tIice 
Mr. • S. Malik). 
OAieJ Surwyor (En. 
• eer Commander 
f.' Eo Maloney ap-
pointed vice Eqi. 
neer Captain T. S-
Par on leave). 

.. .. . , 100 100 

e f 

!l I. 
~ ~ 

\iii 

OS.t' OS.t' 

11 
z 
1] 
!'" 16 17 

- . ~ 

.. .. 

.. . . 

RemuiiL 

18 

~ ~ ~ ... -, -of the death 
Mr.N. 
kerji. 
A..iataut 

II a· 
The 
,Ao. 

~  
Ba' 

A. 

ia at,-
doiDi 

NoPaIan; 
t 
the 
of dati .. 

~ 
hie own. 

m 
to 
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~ .1aouM&g the changes, etc., that have taken place above the rank oj 
. India Secretariat and Attached 0Jf0cea between 

I lAAprill936 laUiIgan 11137. 

~
Po.u.held by-I PaN held by-

~  ~ ~

~  
~ I 

1Iutiaaa. EuropeII.M. 

~ 
Deeigllatioo. No. l)MipMjm. No. Deeipatica. No. DeeipatiOll. 

1 8 , I) 6 7  8 9 

LepWi.ft :0. 1 8eoretary. 1 Secretary •• 1 

puimeDt. 1 Joint 8eoretary. 2 Joint s-. 2 Joint s-. 
t&riee. tari ... 

1 Deputy s-. 1 Deputy s-. 1 Deputy 8eore-
tary. tary. tary. 

2 Solicitor. .. 1 Solicitor .. 1 Solicitor .. II Solicitora. 

a a ~ 1 Chief eo.mu- 1 J!'in&Deial Com 1 allefCommiB· II DbeetrJn. 

. ~ a a  • iollflr • 1IIBioaer. aiOIlflr • 

Baud). 1 llember .. 3 Direotora .. I Financial Com- Il Deputy Direo-
miaaioDer. tora. 

1 Secretary .. Il DepIny Dizeo. I liIemben .. 1 0IIaer OIl 

toIL ~ a  

1 Director I Becret&ry. 
1 Deputy Director 

, I>ireotoN4' • 
1 Deputy Direo-

tor. 

• 

i 



8TATEJONTB LAID ON THE TABLE. 

Auistant 8eerd4ry M the Ohief Superi,nterulent reapectiVezy m the Government oj 
1. April 1936 ~  1st August 1937-contd. 

DetaiJa of ohaDps that took place btotween the let April 8 8 ~ (. 11138 and the let Aupat 1937. j ! 1!. 

£l ~  
""cd ~ j .as ... '" 1O:1.a 

New posta (if any) otSted. 
... 

'13'" 
~  a~ -a.t-

&'1 '1310:1 

}l Other ohaDgee (if 
~  ~~ }.t' any) in the penounel Remarks. 

No. Deeigoation. Name of olioer and uumber aad 2:= ~ ~  !2' appointed. character of peete. rf. l'" z 
10 II 12 13 14 15 16 17 18 

.------
I Joint Secre- Mr. A. deC. One poBt of Solicitor 10·7 37'5 

_. 
2 ·Held the poBt 

tary. Williams, which W8II held by of Deputy 
I.C.S.· an European on 1st Secmtary on 

April 1936 is held 1st April 
by an Indian on 1st 1936. 
August 1937. 

I Deputy Sec- Mr. J. A. Macke- One poet of Deputy 
retary. own,I.C.S. Secretary whioh was , 

held by an Euro-
pean on 1st April 
1936 is held by an 
Indian on 1st 
Angast 1937. 

1 Member Mr. A. E. Tyl- (1) Appointment of M 47 2 .. tMr. B. F 
den-Pattenaon. Mr. B. M. Staig Mndie, 

I 0Ii0er on Mr. B.F. Mudiet (European) as Ofticer 
~ Financial Commie- Special Dot 

Duty. aioner, I1iu Sir from 
I Do. Mr. K.. C. Raghvendra Ban. April 1936 

Srini'I'B8&D. to 6th June 
(2) Appointment of 1937. 
Mr. B. Moody Mr. K. C. 
(European) as Sec- Srinivaan, 
reta;z, vice Mr. OfticeronBp8-
L. . Kirkn_ cia! duty from 
(European). 1st January 

on 

1937 to date. 
·0118 of the 
poets of Direc· 
tors included 
in this year 
baa been ex· 
oluded in 
1936- n. 
permanent 
incumbea$ GI 
the poet 
was on leave . on lot April 
1936 and hill 
poBt was kept 
unfilled from 
19th March . 1936 to 17th 
September, 
1936. 

(3) Appointment of 
Mr. B. L. Cameron 
(European) 8B Secre-
tarY, I1iu Mr. B. 
Moody (European). 
(4) ~  of 
Mr. aqub Sha.h 8B 
Deputy Director, 
I1iu K. B. Barklilt. 
Ali. 

L184LAD -
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laI; .prill936. lat August 1837. 

PoatII heid by- POllY held by-__ of 
-Dllputment or 

08Iae. EumpeaDL IndiaDa. EuropMIIII. Indiaaa. 

No. Deaignation. No. Deaigaation. No. Deaignatioo. Yo. Deaipation. 

1 2 3 4 Ii 6 7 8 9 . 

! 

-

0IIDe of the Chief I Chief Cmitl'OUer 1 Assistant Chief 1 Chief Cmi· I Aaaiatult Chief 
0aIdntlIer of of St&ndard· Cmitl'Oller tI'Oller of Cmitl'Oller 
It J .... tioD. ilation. (Civil). Standard. (Specifio&. • ization. tion). 

I Deputy Chief 1 Assistant Chief 1 Deputy Chief 
Cootloller Cmitl'Oller Cmitroller 
(Civil). (Specifioa- ('Meohanical). 

1 Deputy Chief 
Cmitro I I e r 

tion). 
1 Deputy Chief 

Cmitroller 
(M.ch&nical). (Civil). 

1 Aaaiatant Chief 1 AII.iatult Chief 
Cmitro I I e r Cmitroller 
(Mechanical). (Civil). 

I Oftioer on Spe. 1 Aaei.tant Chief 
oialDaty.· Cmitro II er 

I 
(Mechmical). 

Oftioer on Spe-
oialDaty.· 

I I 



STATEMF.NT8 LAID ON THE TABLE. 

,A.,ftBtaN. &crd,ary or tM Chief ~ respectively m the Gooemmetit ~  
lilt April 1936 and 1st August 1937-contd. 

DeIaiI8 of ohanpI that took JII-between the 1st April § 
1936 and the let A uguat1937. :a . 

~ ~  

No. 

10 

NIIY pam (if aay) _ted. 

11 

Name of oIIicer 
appointed. 

12 

Other changM (if 
any) in the penonne1 
and number and 
ollancter of pam. 

13 

'tIi 

~ 
!8 
14 16 16  17 

Bemarb. 

18 
--1-----1-----1·-------------1---------11------

L184:LA.D 

(6) Appointment of 
Mr. F. ¥. Khan al 
Deputy Director. 
Wee Hr. J. W. C. 
Holt ~  

(') Appointment of 
Mr. C. G. W. Cordon 

~  as Direc-
tor. Wee Mr. F. 
D'Souza (Indian) 
permanent incum-
bent being on 
leave. 
(7) Appointment of 
Mr. J. lIfackinnon 

~  as 
Director. Wee CoL 
H. L. Woodhonse 

~  perma-
nent incnmbent on 
leave. 

I (8) Appointment of K. B. Barbt Ali as 
Director. Wee Mr. T. 
S. Sankara on leave. 
(9) Appointment of 
Mr. R. C. Cue 

~  Wee 
Mr. E. Ingoldby 

~  per. 
manent incumbent 
on leave. 

(I) Mr. R. C. Cue 
..... appointed as 
Depnty Chief Qm. 
troller (Mechanical). 
Wee Mr. T. G. 
Creighton proceed. 
ed on leave. 
(2) Mr. Doughlas 
Thompaon (EUlO' 
~  was appoint-
ed as Assistan t 
Chief Qmtrol1er 
(Civil). .,;u Mr. J. 
V. Stuart-Edwards 
(Indian). 
(3) Mr. W. A. 
Nightingale ap-
pointed as Assist-
ant Chief Control. 
ler ()(echanioe.l), 
..aeMr •• T. T.;Lambe 
on leave. 

26 12·6 1 -Hr. W. E. 
Geslon from 
In N091llll' 
ber 1931i (atill 
_Dues). 
Mr. E. A. 
B1ootwood 
from lit Nov· 
ember 1931i 
(atill _ti-
noes). 
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latAprill936 lItA ...... tl937. 

Poata JWd by- Po.tiI held by-

N_of 

I Department or Buropea.Da. IndiaoL Euro,.... IndlaIIa. 
0IIi0e. I 

No. Dl:'Dpation. No. n-ipatiGa. No. n-ipat.ioaa. No: De.ipa.tioa. 

·1 2 3 
, Ii 6 7 8 \I 

0IIi0e of the 1 Supervisor of .. .. 1 8upervisor of 
Bapeniaor of Railway La- Railw.y La-
Baihr&J" La- bour. bour. 
JIou. 

,Ol!ioe of the I Timber Adviaory .. 1 Timber Advi. .. 
Timber Advi· Officer. rory Oftioer. 
rory Officer. 

PiDmoe Depart- 1 Secretary. 1 Budpt Oftioer. 1 ~ 1 AdditiODAI 
meu.t (includ· 1 . Deputy 8eore- 1 J'inUoial'Ad- 1 Joint Joint Beoretary. 
m,theCaDtral tary. vieer. P: " tary. 2 Under 8eore-
Boud of 2 Oftioera on 8p&- T. 1 Deputy Bee- tan •. 
.BeftDu). oialDaty . reWy. 

1 Firat 8eore- 1 Under Beere- 1 Fitumoeotllaer. 
1 Under Beeretary. tary. Q.B.B. tary. Poata uul 
3 Hemben, Q.B.B.. 1 Oftioeron 8pe- == (and a-oJieio oiaiDaty. 1 Firat 

Joint 8eore- 1 Do. CentralBo 
tan., FinaDae 2 Hemben, Cen· of Revenu. 
Department). tral Baud 2 Offioera em 

ofRevenu. 8 iaI Duty 
~ a  
Baud of 
Revenue). 

, 



STA.TEMENTS LAID ON Tine !l'ABLE. 

AMIItIfIt ~ or th£ cJ1;i;ef ~ ~  _ 1M ~ Of 
~  19J6 "aM 1st .August 1937-4X>ntd. 

Detaila of ~ tr* took place between the lot April 
1936 and the lot Augu.t 1937. 

New poata (if any) _ted. 

00-cbangee (if 
any) in the penom>el 

No. DeeigDation. N&m8 of ofticer and number and 
appointed. cbancter of poata. 

10 11 12 13 

.. Hr. K. JI. Hauan 
appointed ... Super· 
vUor of Railway 
Labour, fIiee Lt.· 
CoL H. W. Waptaft • 

.. 

I· Joint Secre- Hr. E. T. Coatea, A.I. The post of Joint 
taryA. I.C.B. Secretary W88 _to 

I Deputy Sec· Hr. K. Banjiva ed in lieu of the retae Row,C.I.E. post of Deputy 
I· Addl. Hr. A. J. Bai&- Secretary reserved 
taryC. IIIIIoD, C.I.E., for members of the 

I.C.8. I.C.S. 
I Finanoe 0lIl· Hr. B. P. Varma. B. 2. The post of ne. 

ocr, Poeta C.I.E. puty Secretary W88 
... Tele. Hr. Ghul&m crsted in lieu of 
grapbaD. Mohammad. the post of Budget 

It Additional 08lcer. 
lI'iD&lloe Mr. J. B. Shear· C. 3. The post of Ad. 
Oftiocr, or.I.C.S. ditionaI Secretary 
Poets ... W88 held in=oe 

11 
Telegraphs. from 25th A . 1937 
0Ii0er "on Hr. K.8aajm. to 19th Aupat 
Bpeolal Row.C.LE. 1937. 

I· 
Duty. 
AdditiODa\ I ••. K.It. D. '. The pm of 
Joint&c- Chettur. F.A.. P. ... T. W88 
rotary. abolished from lot 

2 Under Sec. 2. Mr. Moham· July 1936 and a 
retariea E. mad Ali. new poet of F. 0., 

I. Mr. L. A. P .... T. W88 crsted 
Chapman. in its place from the 

," 
I.C.S. oame date. The 

"om-on 2. Hr. H. A. !C. ~ ill being held 
8peciaI GiU,LC.8. " Y Mr. GhuIam MOo 
Duty. I. Hr. M. P. Ka· bammad. an Officer 

padia. . of the I. A .... A. S. 
r 0fIi0era oa ~  from 1st ApriIl937. 

Bpecial E. 6. Two permanent 
Duty.Ceo. of Aaaistant 
traI Board C!:tary were abo-
ofBnwnue. liabed from 4th May 

1937 and two per. 
manent poets of 
Under SeD-
retary were created 
in their pIaoe. 
6. The temporary 

. ke:t of Additioaal 
ember. C. B. B . 
..... abolished from 

I 26th June 1936. 

.-ro: 

~  ~ ~ 
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~ I1tauMtg tile cbaJtge8, etc., t1IIIll&aAJe tairAm,pl4ce ~ Ike NIIk,o! 
lftl/i,a &cmariat and .A.ttacMd O.ffi,cea ~ 

let Aprill93S. let AvpA 11137. 

POlItI JIeId by- Pam Ileld by-

If_al 

i 
j 

~  ~ IndianL ~ Indiau. 
0IIae. 

No. DeligDatioa. No. Deaigaatioa. No.1 De.ipatioa. .. ~ 
I 2 3 , I) 6 7 8  9 

, 
."" I .-.:, ; 

-
p-

~ • ~ 

Kilitary Finance I FiDau.cial Advia. 2 Deputy FiDau.. I FiDau.oial Ad. 3 Deputy Pi 
Depa.rtmeal. er, Kilitary cia! Ad· viser, Mili· -w. Ad 

Finance. viaera. tary Finance. viler&. 
I • Additional Fi· I Additional f'i., 

nanoial Adviser, nanoial Ad. 
Military Pi, riser, Mili· 
nance. tary FinImoe. 

3 Deputy FiDau.. 2 Deputy Pi. 

,-J oial Adviaen. DallCiai Advi· 
sera. 

; 

.. I Secretary. .. I 8ecJetary. 
_bly Depan-

_" 
Imperial Council I Vice-Ch&irmaD. I Secretary, 1m- I 

~  
I Vi 

of Agnoultara\ I Agricultural Ex· perial Coun. (Oftg.). 
~ l:artto the oil of iiC' I Anima\ Has- I AaaiatAnt 
putment. perial Coon· cultural • ba.ndry k. rioultaral 

oil of Agnoul. aearoh. pert. e.,:. tural Ree.roh. 

I Anima\ Has-
bandry Ex· 
pert. 

·0lII0e al the Ag. I AgrioultanJ Mar· 2 8eoior Jfarket. I 

~ 
II Senior 

riaultanl Mar. keting Adviser inti Oftioen. • Ad- illcOli-. btingAdn- to the Govern. 'rile!' to the 
to the Govern. ment of India. Governmeat 
_tolIndia. I Senior Irfarbting oI.lDdia. 

Oftioer. I Senior Market- • 
ing 0fII0er. 

:a.forau 0lII0e I Ref 01'1IIII CoDUDia- I Oftioer 011 Spe- I Reforms Com. I OftIoer on S 
aioner. aialDaty. miaaioner. oia!Dat I. 

I· Additional Sec· It Under Seen- I Joint 8eore. I Deputy 
Jetary. tary. tary. tary. 

I Joint Secretary I I OftIoeron S 
I· Additional Joint oiaiDaty IT 

Secreta.ry. 
.. , -.. '- _._-_.-.... 



STATEMENTS LAID. ON THB TABLE. 11 

ABNtoot Secretary or the Chief Superintendent respectively in the ~ of 
lilt April 1936 and 1st A.ugust 1937-contd. 

Detr.ila of chaDgea tbaUook place between the lst April 
1936 and tbe 1st August 1937. 

New posta (if any) created. 

No. De8ignation 

Other cbangeB'(if 
any) in tbe penonnel 

Name of oflioer and number and 
appointed.. character of pons. 

13 14 15 16 17 18 
__ 1 ____ 1 _____ 1-------1--. --I---.----

7. The permanent 
post of Under Sec· 
retary was held in 
abeyance from 4tb 
July 1936 to 6tb 
November 1936 and 
again from 23rd 
November 1936 to 
8th April 1937. 

10 11 12 

It Additional Mr. A. Rowlands, 
Financial M.B.E. 
Adviser, 
Military Fi· 
nance. 

1 Alllliatant 
Allricultu. 
r&l Expert 

I Alllliatant 
Animal 
Husbandry 
Expert. 

BaiBahadur 
R. L. Setbi. 
I. A. S. 

V_t 

28·6 4.2·9 

100 100 

50 

50 50 

I OIIoer on 
Special 
DatyII. 

Mr. K.V. 
Sundaram, 
I.C.S. 

K. • P(J8ta abolished. 33 . 3 60 

tconverted to p08tof 
Deputy Secretary· 

I -TemJl"IHY ap-
pointment 
from 1st April 
1936 to 16th 
April 1936. 

t Temporarily 
appointed to 
take up the 
post of:r. A.. 
M:. :r., from 
1st October 
1937. 

~  oJBoe 01. 
the Agrioul 

a ~ 
ing Adn-
to the Goy. 
eroment of 
India baa 
been estab-
lished for Ii 
years with 
effect from 
lst Jan1l8lY 
1935. 



[8TH AUG. 1938. 
-

~ 1MUJi"1l IAe c'haftges, etc., that a~ token place aboos de f'tJU oj 
I ndiG Secretariat and ..4ttac1tsd 0.f1.ce8 betwM 

IH April 1936. 
_. I lHA.-lt37. 

Pwta haW. by-

I 
Poet. held by-

Name of 
EampeaDB.. IDdiaD8. ~ 

I 
Indi&IIL 

~  I . 0Iiae. 

No. Deaipaticm. No. Dellipatk-.. No. DflIIip&tiOD. No. Deaipaticm. 

1 2 3 4, IS 8 7 8  9 

0IIDe of the Bee- 1 Secretary .. .. .. 1 Seoretary . . 
mtary to the 
~  
Council of the 
ao-or Gen· 
mal 

, 

• 

-

00 

I 



· STATEMENTS LAID ON THE TABLE. 

A88"istant Secretary 01' tM Ohief SUperintendent re8pedively in tM Government of 
1st April 1936 and 18t August 1937-ooncld. 

Detai1s of oha.ngee that took place between the lot April 
<l <l 

t ~ 0 0 

1936 &Od the 1st August 1937. 

\ ~ . l.: 
~ . IJ New poIItII (if &Oy) created. I ~ P .... lll 

... -:08-!.s I ... '" a~ ~ Other cha.ngee (if 
0- '.., 

&Oy) in the pezaooneJ l! ~ 'Clr.l 'Cl.,Q 
Remarks. ~ j£ .8] No. Deaigna.tion. Name of oflioer &Dd numDer and 0:: 0:: 

appointed. oharaoter of post& 
., ... 

"'" s.., 2:: 2- gc.. 
~ 

.,- " ., 
II< Z Z 

10 11 12 13 14 15 16 17 18 

----
.. The post of Secretary 

W88 a full time ap-
hintment up to 
1st t2 1936 and 
W88 by Sir Eric 
Mieville up to 28th 
May 1936 and by 
Captain A. J. Dring 
from that date to 
31st July 1936. 
Thereafter, &8 a tem· 
porary measure, ~ 

duties of tbe post 
were diacbarged by 

I 
Mr. G. H. Sr.;:' 
Secretary, .  . 
lative, Department, 
till 5tb November 
1936 when Mr. A-

I 
deC. Williams, Ad. 
ditional Joint Sec· 
retary, Legislative 
Department, took 

I over ~  

This OIIicer c&1ti. 
nues to perform the 
duties of Secretary 
to the Executive 
Ccnmail. 

I 
, 

I 
I-
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di
aa
bi
li
t
y 

.. 
Do
. 

.. 
Do
. 

.. 
Do
 •
 

.. 
N
o 
di
s
a
bi
li
t
y 

.. 
N
o
di
aa
bi
li
t
y.
 

0 
_
_
 

.. 
I
n
di
a
na
 w
er
e 
el
ta
l
u
d-
S
a
m
e
ui
n 
19
23
 
.. 

Do
. 

.. 
Do
. 

.. 
Do
. 

.. 
Do
 .
 

e
d 
fr
o
m 
t
h
e 
m
u
ni
oi
-

C; 
pr
o
vi
n
oi
al
 a
n
d 

er
a!
 
fr
a
n
o
hi
le
 

i
n 
t
he
 P
r
o
vi
ll
oe
 
of
 

Br
it
is
h 

C
ol
u
m-

bi
a.
 
N
o 
di
aa
b
1l
it
y 

el
le
w
he
re
. 

~
 

(
C
a
J:
 P
r
o
vi
n
o
n,
 
(i
) 
E
x
o
e
pt
i
n 
t
he
 C
a
pe
 
(i
) 

D
o.
 

.. 
(i
) 
(
J
A
p
e 
Pr
o
vi
r
Al
 
.•
 
Sa
me
 
as
 i
n 
19
23
 

(i
) 
I
n 
t
h
e 
Ca
pe
 
Pr
o
vi
n
oe
. 
No
cl
h
&n
ge
. 

at
a!
 
a
n
d 

Pr
o
vi
n
oe
, 
I
n
di
a
na
 

I
n
di
a
na
 h
a
ve
 
t
h
e 

I
n
di
a
na
 h
a
ve
 
t
he
 l
a
m
e r
i
g
ht
. 

Tr
aa
a
va
al
).
 

di
d 
n
ot
 
JI
OI
H
U 
t
he
 

aa
me
 
le
ga
l 
ri
g
ht
e 

u 
E
ur
o
pe
a
ne
. 

p
ol
it
i
oa
l 

fr
a
n-

u 
ot
h
er
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ai
de
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t 
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e. 
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o
o
m
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(i
.l
 I
n 
t
h
e 
Ca
pe
 
&li
d 

N
at
al
 

pr
o
vi
n
0
8l
l 

I
n
di
a
na
 
po
aa
eu
ed
 

t
h
e 
m
u
ni
ci
pa
l 
f!'
II
D-

o
hi
le
. 

(i
t)
 N
o 
ota
np
 
i
n 

t
h
e 
p
os
it
i
o
n 
I
n 
t
h
e 

Ca
pe
 
Pr
o
vi
nc
e,
 
b
ut
 

i
n 
N
at
al
, 
w
bi
le
 
t
h
e 

el
ec
t
or
al
 
pr
i
vi
le
ge
s 

of
 
I
n
di
a
u
a 
al
r
e
a
d
y 

o
n 
t
h
e 
ro
n. 
w
er
e 

uf
et
:
1l
&l'
d
e
d,
 

D
O 

f
ur
tr
u.
r 
I
n
di
a
us
 m
a
y 

b
e 
a
d
de
d 
t
o 
t
h
e 

r
ol
l 
si
n
c
e 
19
24
-2
3. 

(I
i)
 
PlI
e 
P
r
a
-
Z
-

(
a)
 0
ul
8it
k 
p
u
bl
ic
 

di
gg
in
g8
. 

I
u
di
a
na
 o
o
ul
d 
o
bt
ai
n 

Ge
ne
ra
l 

De
al
er
s' 

li
0
8
Ul
8
8 
t
o 
tr
a
d
e 

a
n
y
w
he
re
 a
n
d 
t
h
er
e 

w
al
 
n
o 
le
ga
l 
r
a
ci
al
 

di
s
or
i
mi
na
ti
o
n.
 

(
b)
 l
Mi
r
U 

p
u
bl
ic
 
. 

di
gg
in
g. 

pro
-I' 

cl
ai
me
d 
u
M
er
 

~
 

Go
ld
 
L
at
l)
 
vi
de
 
I 

o
ol
u
m
n 
6 
u
n
d
er
 
I' 

t
h
e 

he
a
di
nl
r 

..
 T
!'
II
Dl
ua
l 
(b
),
T. 
I i I (a

) 
N
o 
o
ha
n
ge
 
..
 

(
b)
 
I
n
Bi
de
 
p
u
bl
ic
 

di
g
gi
n
gs
 
pr
o·
 

ol
ai
m
Pd
 
u
n
de
r 

t
h
e 
G
ol
d 
La
w 

vi
de
 
C
ol
u
m
n 
7 

n
n
de
r 
t
h
e 
he
a
d-

i
n
g 
Tr
a
ns
va
al
 

(
b)
. 

(i
i)
 
PlI
e 
P
r
a
-
Z
-

(
a)
 0
vI
8iI
M 
p
u
bl
ic
 
rIi
wi,
."
. 

(
1)
 
1n
di
8
D8
 
oo
uI
d 
n
ot
 
0
1l'
tl
1 
(
1)
 
N
o 
o
ha
n
p.
 

~
 
pr
o
p
er
t
y 
,a
n
y
w
h
or
e,
 

ei
t
h
er
 d
b
$
ot
l
y 
or
 
I
n
di
re
ct
l
y,
 

i.
e.
, 
t
hr
o
u
g
h 
n
o
mi
na
l 
tl'
1l
8t
ee
s 

of
 
li
mi
t
e
d 
li
a
bi
li
t
y 
o
o
m
pa
-

ni
ea
, 
e
xc
e
pt
 i
n 
l
u
o
h 
l
o
c
al
it
i
es
 

,
&I
 t
h
e 
G
o
ve
r
n
me
nt
 
mi
jl
ht
 
f
or
 

aa
.
ni
ta
r
y 
re
aa
o
na
 
&l
8
1
g
n 
t
o 

t
he
m 
f
or
 
p
nr
p
ol
Bl
 
of
 
re
ei
-

de
nc
e.
 

(
2)
 '
Xb
ey
 o
ol
ll
d 
~

a
a
I 
(
2)
 
N
o 
c
ha
n
ge
. 

h
ul
d 
ri
g
ht
s 
wi
t
h 
r
el
p
e
ct
 
t
o 

b
e
d 
pr
o
p
er
t
y.
 

(3
) 
Bi
g
ht
. 
t
o 
b
e
d 
pr
o
pe
rt
y 

ao
q u
ir
e
d 
b
y 
As
ia
ti
oa
 
b
y 

me
a
ns
 
of
 
f
or
mi
n
g 
o
o
m
pa
ni
ea
 

be
f
or
e 
t
h
e 
l
ot
 M
a
y 
19
19
 
we
re
 

pr
ot
ec
te
d 
a
n
d 
n
ot
 
i
nt
er
fe
re
d 

wi
t
h.
, 

(3
) 
Ri
g
ht
s 
t
o 
b
e
d 
pr
o
pe
rt
y 

ac
q
ui
re
d 
b
y 
Aa
ia
ti
Ol
 
be
f
or
e 

1s
t 
Ma
y 
19
30
 
ar
e 
pr
ot
ec
te
d 

a
n
d 
n
ot
 
i
nt
er
fe
re
d 
wi
t
h.
 

Fi
xe
d 
pr
o
pe
rt
y 
he
l
d 
t
hr
o
u
g
h 

E
ur
o
pe
a
n 
t
m
at
e
e
a 
i
m
me
di
-

at
el
y 
pr
i
or
 
t
o 
Il
1t
h 
Ma
y 
19
30
 

i.
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ao
 
pr
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Na
me
 
of
 C
ol
on
Yl 

P
ol
It
i
c
al
 
ri
g
ht
..
 

Tr
a
dI
n
g 
rl
S
ht
a.
 

Ri
g
ht
 
t
o 
ac
q
ui
re
 i
m
m
of
t
bl
e 
pr
o
pe
rt
y.
 

D
o'
:
b
u
o
n.
 

P
os
it
i
o
n 
i
n 
10
23
. 

P
oe
it
i
o
ni
n 
19
88
. 

P
os
it
i
o
n 
I
n 
19
23
. 
I 
P
oe
it
i
o
nl
n 
19
38
. 

S 
3 

, 
Ii
 

• 

P
oe
it
i
o
n 
i
n 
19
23
. 

6 

Po
ei
tl
on
_ 
i
G 1
98
0. 

7 

(b
) 
I
mi
de
 
JI
1I
bli
G 
di
g
gi
"'
.j
 
(b
) 
I
n
ai
tl
t 
. p
vb
li
G 
tl
ig
gi
Wf'
 

WI
de
r 
1
M 
ao
til
 L
ol
li
 :
 
,
u
 ..
..
. 1
Ae 
Go
Itl
 
La
uJ
 
: 

(
1)
 
I
n
di
a
u
a 
oo
u1
d 
n
ot
 
o
wn
 

fI
ze
d 
pr
o
pe
rt
y,
 
i
n
ol
u
di
ns
 

.t
&n
da
 
I
Mi
de
 
a
n
d 
o
ut
si
de
 

t
o
w
nI
hi
pe
 
di
re
ct
l
y 
or
 
In
-

di
re
ct
l
y,
 
i.
e.
, 
t
hr
o
u
g
h 
n
o
mi
-

n
al
 
tr
us
te
e.
 
or
 
li
mi
te
d 
li
a-

bi
li
t
y 
c
o
m
pa
ni
es
 
a
n
y
w
he
re
 

wi
t
hi
n 
a 
p
u
bl
ic
 
di
g
gi
n
g 
ex
-

oe
pt
 
i
n 
s
uc
h 
l
oc
al
it
ie
s 
as
 t
be
 

G
o
ve
r
n
me
nt
 
mi
s
ht
. 
f
or
 s
a
ni
-

ta
r
y 
re
as
o
ns
 
as
si
g
n 
t
o 
t
he
m 

f
or
 t
he
 p
ur
p
o
s
e
8 
oi
 
re
si
de
nc
e. 

(
2)
 
T
he
y 
c
o
ul
d 
c
o
nt
i
n
ue
 
t
o 

ac
q
ui
re
 
le
as
es
 
wi
t
h 
re
s
pe
ct
 

t
o 
lt
a
n
dl
 o
ut
si
de
 
t
o
w
ns
hi
pe
 

wh
io
h 
h
a
d 
be
en
 
sr
a
nt
e
d 
un
-

de
r 
t
he
 M
in
in
s 
La
w.
 
pr
i
or
 

t
o 
19
08
. 

(
3)
 
T
he
y 
oo
u1
d 
n
ot
 
1
O
q
1i
Ue
 

le
as
es
 
i
n 
re
s
pe
ct
 
t
o 
at
a
n
dl
 

o
ut
si
de
 
t
o
w
ns
hi
pe
 
gr
a
nt
e
d 

af
te
r 
t
he
 G
ol
d 
La
w 
of
 
19
08
 

oa
in
e 
I
bt
o 
fo
rc
e. 

('
) 
T
he
y 
c
o
ul
d 
n
ot
 
l
O
q
ui
re
 

Ie
aa
N 
wi
t
h 
re
s
pe
ct
 t
o 
at
a
n
de
 

i
ns
i
de
 
t
o
w
ns
hi
pe
 
w
he
t
he
r 

t
he
n 
he
l
d 
u
n
de
r 
t
he
 
Go
ld
 

L
a.
. 
ti
tl
e 
or
 
u
n
de
r 
a 
ti
tl
e 

o
o
nv
er
t
e
d 
i
nt
o 
fr
ee
h
ol
d 
un
-

d
er
 
th
e 
To
wn
sh
ip
e 
Ao
t 
No
. 

3
4
o
oi
l
9
0
8.
 

(I
I)
 T
he
y 
oo
ul
d 
o
bt
ai
n 
tr
a
di
n
g 

~
 
t
o 
Il
I
m'
1 
o
n 
..
 t
ra
de
 

T
he
 
p
oa
it
i
o
n 
i
n 
r
e
g
ar
d 
t
o 

o
w
ne
n
hi
p 
a
n
d 
oc
o
u
pa
ti
o
n 
oi
 

la
n
d 
a
n
d 
tr
a
di
n
g 
b
y 
Aa
ia
ti
Ol
 

i
n 
t
he
 p
u
bl
i
o 
di
ui
DJ
R 
i
n 
t
he
 

Tr
a
na
va
al
 
ha
s 
D
e
e
n 
v
er
y 

cl
os
el
y 
e
xa
mi
ne
d 
b
y 
t
he
 

U
ni
o
n 
G
o
ve
r
n
me
nt
 
i
n 
re
ce
nt
 

ye
ar
a 
a
n
d 
a
me
n
d
me
nt
s 
h
a
v
e 

be
en
 
ma
de
 
b
y 
t
he
 T
ra
nl
va
al
 

As
ia
ti
c 
La
n
d 
Te
n
ur
e 
Ac
ts
 

of
 
19
32
, 
19
36
 
a
n
d 
19
38
. 
T
h
e 

Ac
ta
 
ar
e 
a
va
il
a
bl
e 
i
n 
t
h
e 

Li
br
ar
y 
of
 
t
he
 
Ho
ua
e 
a
n
d 

t
he
ir
 p
ro
vi
si
on
B 
ar
e 
t
o
o 
I
o
ns
 

t
o 
be
 
re
pr
o
d
uc
e
d 
he
re
. 
Ge
ne
-

ra
ll
y 
a
pe
a
ki
n
g,
 
ri
g
ht
s 

of
 

o
w
ne
n
hi
p 
a
n
d 
oc
c
u
pa
ti
o
n 

a
c
q 
oi
r
e
d 
pr
i
or
 
t
o 
li
n 9
 
a
n
d 

e
xt
e
n
de
d 
u
p 
t
o 
1s
t 
Ma
y 
19
30
 

ar
e 
pr
ot
ec
te
d.
 

AI
a
O 
fi
xe
d 

pr
o
pe
rt
y 
he
l
d 
t
hr
o
u
g
h 
E
ur
o-

p
e
a
n 
tr
us
te
e.
 
i
m
me
di
at
el
y 

pr
i
or
 
t
o 
Il
1t
h 
Ma
y 
19
30
 
ar
e 

pr
ot
ec
te
d 
a
n
d 
n
ot
 
i
nt
er
fe
re
d 

wi
t
h.
 

T
he
 
Mi
ni
.l
te
r 
o£
 
t
he
 

I
nt
er
i
or
 
ma
y,
 
i
n 
c
o
ns
ul
ta
-

ti
o
n 
wi
t
h 
t
he
 
Mi
ni
at
er
 
of
 

Mi
ne
s 
a
n
d 
t
he
 
lo
oa
1 
bo
W .
..
 

c
o
nc
er
ne
d,
 
wi
t
h
dr
a
w 

a
n
y 

la
n
d 
fr
o
m 
t
he
 l
'8
tl
tr
io
ti
ve
 p
r
o-

vi
si
On
B 
of
 
t
he
 G
ol
d 
La
w, 
i
n 

1
0 
fa
r 
as
 
t
he
y 
pr
o
hi
bi
t 
re
si
-

de
nc
e 
u
p
o
n 
a
n
d 
oc
cu
pa
ti
OJ
l 

of
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n
d 
b
y 
Aa
ia
ti
Ol 
a
n
d 
Bo
oh
 

wi
t
h
dr
a
wa
l 
ia
 l
u
bj
ec
t 
t
o 
t
h
e 

a
p
pr
o
va
l 
oi
 
b
ot
h 
t
he
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o
_ 

oi
 
t
he
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ni
o
n 
Pa
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ia
me
ot
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I
n 
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(i
i.,
) 
NI
II
ol.
 

In
d.i
a.l
lll
 w
er
e 
o
n 
It
&-
I N
o 
ob
a
Dg
e 

t
ut
or
y 

e
q
ua
li
t
y 

wi
t
h 
t
h
e 
ot
h
er
 
re
si
· 

d
e
at
 o
o
m
m
n
ni
ti
ea
. 

11
11 
6I
I
y 
01 
t
he
 
at
&n
ds
 
me
n·
 

ti
o
ne
d 
i
n 
(
2)
 
8
0
d 
(
6)
. 
b
ut
 

n
ot
 i
n 
re
a
pe
ot
 o
f 
(
3)
 8
0
d 
(
4)
. 

(
6)
 U
n
de
r 
t
he
 
pr
o
vi
si
o
ns
 
of
 

t
he
 
Go
ld
 
La
w 
of
 
19
08
. 
I
n·
 

d
i
_
 
we
re
 
sa
fe
g
ua
r
de
d 
i
n 

t
he
 r
i
g
ht
 t
he
y 
ac
q
ui
re
d 
wi
t
h 

re
a
pa
ct
 t
o 
st
&n
ds
 
i
ns
i
de
 &
Dd
 

a
nt
s 
i
de
 
t
o
w
ns
hi
ps
 
pr
i
or
 
t
o 

t
h
e 
JI
&I
I8
88
" 
of
 
t
h
at
 L
a
w.
 

(
7)
 
As
ia
ti
cs
 
wh
o 
o
n 
t
he
 
1s
t 

Ms
.y
 
1
9
1
9 
we
re
 
oa
rr
yi
n
g 
o
n 

a 
d
ul
y 
li
oe
na
e
d 
b
u
ai
n
_ 
o
n 

pr
o
ol
ai
me
d 
la
n
d 
or
 
i
n 
t
o
w
n·
 

s
hi
ps
 
we
re
 
e
xe
m
pt
e
d 
fr
o
m 

t
he
 
a
b
o
ve
 
di
a
&b
il
it
ie
s 
&8 
t
o 

tr
a
d
e;
 t
he
y.
 8
0
d 
t
h
ei
r 
b
a
M 

fi
de
 A
si
at
ic
 
e
m
pl
o
ye
es
. 
&8 
we
ll
 

&
8 
t
h
ei
r 
s
u
c
e
_
or
a 
i
n 
ti
tl
e.
 

we
re
 
le
ft
 u
n
di
st
ur
be
d 
i
n 
t
h
ei
r 

b
ua
i
ne
as
. 
8
0 
l
o
n
g &
8 
t
he
 l
at
t
er
 

we
re
 
oo
nf
in
ed
 
t
o 
t
he
 
sa
me
 

t
o
w
ns
hi
p 
i
n 
w
hi
c
h 
t
he
y 

~
 

be
i
n
g 
oo
nd
1l
Ot
ed
 
at
 
t
h
at
 

d
at
e.
 

(
8)
 
RI
,
ht
a·
 
t
o 
. f
b
e
d 
pr
o
pe
rt
y 

ac
q
ui
re
d 
b
y 
As
ia
ti
cs
 

b
y 

me
&n
s 
of
 
f
or
mi
n
g 
oo
mp
&n
ie
s 

be
f
or
e 
t
he
 l
Bt
 M
&y
 
1
9
1
9 
we
re
 

pr
ot
ec
te
d 
8
0
d 
n
ot
 
i
nt
er
· 

fe
re
d 
wi
t
h.
 

(i
ii
) 
Na
l
Gl
. 

t
he
 a
re
&a
 
11
0 
wi
t
h
dr
a
w
n,
 
t
h
e 

la
w 
pr
o
vi
de
s 
f
or
 
t
h
e 
o
w
ne
r-

s
hi
p 
of
 
pr
o
pe
rt
y 
b
y 
As
ia
ti
Ol
. 

An
 
I
m
pa
rt
i
&l
 
o
o
m
mi
as
i
o
n,
 

pr
es
i
de
d 
o
ve
r 
b
y 
a 
Jl
l
d
ge
. 

h
&8
 
s
or
ut
i
ni
se
d 
ea
c
h 
C
&
B
e 
of
 

As
ia
ti
c 
o
w
ne
rs
hi
p 
8
0
d 
no
ou
· 

p
at
i
o
n 
i
n 
t
h
e 
G
ol
d 
La
w 
_ 

8
0
d 
h
&a
 
o
o
m
pi
le
d 
a 
re
gi
st
er
 o
f 

le
g
&! 
a
n
d 
il
le
ga
l 
o
o
o
u
pa
ti
o
na
. 

As
ia
ti
cs
 
08
0 
tr
a
d
e 
fr
ee
l
y 
i
n 

t
h
e 
&r
e
&
a 
wi
t
h
dr
&
w
n 
fr
o
m 
t
h
e 

re
st
ri
ot
i
ve
 
pr
o
vi
si
o
ns
 
of
 
t
h
e 

G
ol
d 
La
w 
8
0
d 
o
n 
t
he
 s
t
&n
ds
 

i
n
ol
wi
e
d 
b
y 
t
he
 C
o
m
mi
as
i
o
n 

i
n 
t
he
 r
e
gi
st
er
 o
f 
le
g
&! 
oo
ou
· 

pa
ti
o
ns
. 
U 
8
0 
a
p
pl
i
oa
ti
o
n 

f
or
 
a 
oe
rt
if
ic
at
e 
w
hi
o
h 
is
 

ne
ce
sa
&r
y 
f
or
 
t
he
 g
r
a
nt
 
of
 
a 

tr
a
di
n
g 
li
ce
nc
e 
is
 
re
f
us
e
d 
b
y 

a 
10
0a
l 
a
ut
h
or
it
y 
o
n 
t
h
e 

gr
o
u
n
d 
of
 
in
su
ff
io
ie
nc
y 
of
 

ti
tl
e 
t
o 
oo
ou
py
 
t
he
 
la
n
d 
o
n 

w
hi
o
h 
t
he
 
b
us
i
ne
ss
 
is
 
t
o 
b
e'
 

ca
rr
ie
d 
o
n.
 
8
0 
a
p
pe
al
 
ma
y 
be
 

pr
ef
er
re
d 
t
o 
t
he
 
Me
.g
ia
tr
at
e 

of
 
t
he
 
Di
st
ri
ot
. 
T
he
 
de
cl
. 

8i
o
n 
of
 
t
he
 
Me
.g
ia
tr
at
e 
o
n 

8
0
y 
s
u
o
h 
ap
pe
&! 
is
 
f
ur
t
he
r 

s
u
bj
ec
t 
t
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In/ormation fI"O"'ised in reply to starml question No. 969 (llied by Mr. O. N. 
Muthuranga MtulaJia, on the 1st Od.ober, 1937. 

R:mOOJDlBN1)ATIONS 01' THE IRVINE ColDlITl'EE GIVEN El!'PBCT TO BY TBB INDIAN 
INsTITUTE 01' ScIENCE, BANGALOBE. 

(8) and (b). The action taken or propoeed to be taJqen on the vnriolll recom· 
mendations of the Irvine Committee is stated briell.y in the appendix to this statement • 
. Copies of the Beport of the Committee and of the RegaJa.tions and By·laws referred to 
in the appendix are aval1able in the Library of fjhe &1111&. 

(c) The drift of Indian students to the West dqes not bear much relation to the 
educational faeilities available in India; it depends primarily upon the inclination 
and resources of the individuals concerned or their guardians or parents. Government 
pvc; no reason to believe, however, that the Council of the Institute are not alive to 
ihe desirability of making the Institute as efficiElllt as possible. 

Para. of the 
Report of the 
Irvine Committee. 

Para. 17 

Pa.ra.s. 22·23. 

Para. 33(") 

Para. 33(b) 

Paras. 33 (e) and 44 
(e) 

Pan. 33 (d) 

Pan. 33(11) 

Paras .34-35 aud 6J 
(II). 

Pan. 39 

APPENDIX. 

Brief subject of recommenda. 
tion. 

Definition of the aims and objects 
of the Institute. 

Correlation of the reseal'ch work 
conducted at the Institute with 
the industrial needs of India. 

Security of tenure for ProfessorB 
and Assistant ProfeB80rB. 

Control of departmental equip· 
ment and personnel. 

Representation of Prof_OrB on 
the Council. 

Prelentation of Senate busm-
to the Council. 

RespGDRbility of Bea.ds of Depart-
meDta for C01IrIeII of study and 
~  of research in ~  

menta. 

Action taken or propoaed to 
be taken. 

Accepted (See Repl.a.tion 4). 

Accepted. 

Accepted (See ~ a  47-48 
Regula.tion 32). 

Accepted (See By.law 29). 

Rejected. 

Acoepteci. 

and 

Final reapons;: in the matter 
ha.a ~ in the Bena.te 
of which Hea.da of Department. 
are memben. [See Regula.-
tion 16(,,)]. 

Appointment of a Registrar. .. Accepted (Bee Repla.tion 33 and • 
By·law 31). Scale of JULV modi· 
tied. r-. 

Composition ofthe Court. I Modified (See Regulation 9). 
Allocation of travelling aUo_noe 1 Aocepted so far as nominees of the 
of members of the Court nomi· Visitor and Central Government 
nated by t.he Visitor, the Gov· are conoerned. RefereIloe haa 
ernment of India and the Pro- been made to Provincial Govern· 
vincial Governments. menta by the .uthoritiee of the 

Institute in respect of the 
travelling aIlowa.noe of their 
nominees. 



Para.. of the 
Report of the 
Irvine Committee. 

Para. 41 

Para. 42 

Para. 43 .. 

Para.« .. 

Para. 45 •. 

STATEMENTS LAID OW THE TABLE. '81 

Brief subject of recommenda. 
tion. 

Action taken or propoaed to 
be taken. 

Powers and functions of the Court Accepted (See Regulations 10 IIDd 
and term of office of members 17). 
of the Court. 

Composition. powers and func· 
tions or the Standing Commit-
tee. 

Constitution of a Finance Commit-
tee, its powers and functions. 

Composition of the Council 

Composition and functions of the 
Senate. 

Rejected. The Standing Com· 
mittee has been abolished. 

Modified (See Regulations 12-13). 

Modified (See Regulation 11). 

Accepted (See Regulations 14.15). 

Para. 52 (a) 
paras. 69-71. 

and Appointment of a Professor of Che- Action is being taken for the leo 

Para 52 (b) and (e) 
and Paras. 72·73. 

Paras. 52(4), 74 and 
77. 

Para. 53 (a) 

!Wa. 53 (b) (i). 

Pan\. 53 (b) (ii) 

Para. 53 (b) (iii) 

Para. 53 (b) (ill) 

Pan.. 53 (e) 

Para. 53 (d) &; (e) •• 

Para. 53 (f) 

L184LAJ) 

mistry. cruitment of a suitable person to 
fill this post. 

~  of Assistant Profes-
sors of (1) Physical and General 
Chemistry (2) Mineral and In-
organic Chemistry .. 

Appointment of an Assistant Pro-
f_or of Pha.rmacologiCJil. and 
Medicinal Chemistry. 

Suspension of the post of Profes-
sor of Mathematical Physics. 

Abolition of the post of Minera-
logical and Industrial Chemist. 

Abolition of the post of Personal 
Assistant to the Director. 

Abolition of the posts of Lecturers 
in General Chemistry. 

Abolition of the posts of Assistant 
Mechanics in the Departments 
of Chemistry and Bio-Chemis-
try. 

Replacement of posts of Senior 
Assistants by posts of Research 
Assistants on lower pay. 

Reduction in the annual grants 
for working expeuses of various 
Departments and for capital 
expenditure. 

Reduction in the pay of menial 
servants. 

Action postponed pending retire-
ment of existing lectUl't'r in the 
Department, which is expected 
to t..ke place this year. 

No action taken as funds are not 
available for the purpoae at 
present. 

Accepted. 

Will be considered when the present 
incumbent retired this year. 

Accepted. 

Will be consioored when the present 
incumbents retire this year. 

Will be CO!l8idered when the Pr0-
fessor of Chemistry is appointed 
and his opinion is available. 

AccepW in principle provided 
anita-ble candidates become a,-,.iJ. 
ablt' on ~  reduced rate ot'p.,y. 

Accepted. 

Not considered possible by the 
Council. 



82 

Para. of the 
Report of the 
Irvine Committee. 

Para. 53 (,), (1) and 
(i). . 

,Para. 53 (j) 

Para. 53 ~  

Para; 55 

Para. 71 

Paras. 86-89 

Para. 91 

'Para. 91 

Para. 92 

Para. 93 

Para. 97 

Para. 98. 

LEGISLATIVE &.8SEVRLY. [8TH AUG. 1938. 

Brief subject of recommenda. Action taken or propoaed to 
tion. be taken. 

Reduction in office expC'nses, Tra-
velling expenses, contributioos 
to societies. 

Reduction in the pay of depart-
metal clerks. 

Reduction in thc grant for work· 
shop stores. 

Procedure for payment of Govern· 
ment of India's grant to the 
Institute. 

Appointment of Dr. P. C. Guha 
as Assistant Professor of Organic 
Chemistry. 

Economies have been e,ffected as 
far as possible. 

Not considered possibJe by the 
Council. 

Will be considered in connection-
with the reorganir.ation of the 
Central Workshop. 

Under consideration of the Gov· 
ernment of India. 

Dr. GUM s already permanent 
incum bent of this poet of Assist-
ant Professor though he has 
been acting as Professor for 
some years. 

Future of the Department of No decision yet reached. by , the 
Electrical Technology. ColUlcil. 

Control and management of the 
central workshop. 

Management of hostels 

Enlargement of hostel accommo· 
dation. 

Annual supply of information reo 
garding the courses of study 
at; the Institute and the scholar-
shlps ava.ilable, to Universities, 
Scientific Institutions and En . 
. giheering Colleges in India, 
with a view to attracting more 
students.j 

The Central Workshop has been 
placed under the coutrol of ,the 
Electrical ''Department .. 

The post of Warden was abolished 
many years ago and students 
already control their own til_ng 
arrangements. 

A temporary hostel has heeD en· 
gaged. 

Accopted. 

• Tuitional fees for certificate coors- Accepted. 
es to be retained. 

Number, value and distribution Generally carried out. 
of scholarships. 

Procedure for filling the posts of Accepted (See RegnlatJbn 19). 
Director and Professors. 

Procedure for filling appointments Accepted with slight modifica.tiOli 
to the teaching staff below the (See Regulation 31). 
rank of a Prof_or. 



BTA.'l'EKENTS LAID ON THE TABLE. as 

InJormation, promised in reply to parts (a), (b) and (d) oj lltarred question No. 11 
asked by Mr. Lalchand Navawai on tke 31st January, 1938. 

RAILWA.Y TRAm ROBBERIES. 

(a) The incident referred to occurred on the 15th October, 1937. One of the 
pauengers travelling in a third class compartment (not reserved for women) attempted 
to wrench from the neck of a woman a necklace and chain valued at about Re. 600. In 
the struggle that ens1¥ld, the wom,an who had a child in her arms and the assailant 
fell out of the train. There were other passengers, including the woman's husband, 
travelling in the same compartment. The communication cord was pulled and the train 
stopped. The woman who was slightly injured and the child were picked up, but the 
assailant escaped with the ornaments. 

(b) The number of robberies from women reported. in 1936 and 1937 was 16. 

(d) Ten of these were in compar1:n¥lnts reserved for women and robbers have 
boarded runxrlng trains on some occasions. The remaining six, including that referred 
.. to in (a) above,. were in general compartments and were committed by other passengers 
tra"'elliug in the same compartment. 

Inf01'f1VJtion promised in reply to parts (a) and (b) oj starred question No. 168 
asked by &rdar Sam Singh on tke 7th February, 1938. 

EXTENSIONS OJ' SERVICE GRANTED TO OPPICERS IN THE GoVERNMENT OJ' bmu 
DEPARTMENTS. 

Name of Department. 
I Gazetted 

Number. Designation. or Non- Reasons for retention. 
Gazetted . 

.. ""': ~  , 
Legislative Department 1 Assistant Secretary Gazetted 

~ 

.' 

Department of Educa- 1 Auistant Secretary Gazetted Extensions granted ill 
tion, Health a.nd the interests of the 
Landa. Public Service. e.,., 

on account of the 
Imperial Council of 1 Agricultural Expert Gazetted desirability of reo 
Agricultura.l Reeearch to the Council. taining a.n experJ8nced 
Department. officer or on account; 

of special qualifica-

1 Animal Husbandry Gazfltted tions of a partioa-
Expert. lar officer. 

Railway Department 1 Officer on Special Gazetted 
(Railway Board). Duty. 

i 
L18iLAJ) J'S 



LEGIBLATIvE ASSEMBLY. [8TH AUG. 1938· 

Informatipr& promised in reply to stamil question No. 287 uTriil by Mr.·SIuJm 
Lal on tke 15th Febrw,ry, 19a8. . 

BUNGALOWS RESUMED IN CAmONKENTS. 

(a) The information is given below :-

----

Cantomnent. Number of bungalow. Name of the owner. Price paid. 

RB. A. P. 

Peshawar .. 8, Hospital Road .. Mr. Rahim Bux ..  .. 5,594 0 0 

44, The Mall .. . , Mr. Murari Lal .. .. 9,319 0 0 

2, Warburton Road .. Mr. Badrinath .. 8,583 8 ,0 

1, Sydney Road .. 11k Ganga Bishen .. 8,441 0 0 

Kohat .. 26 .. Mr. Mullan GhuIam Sadiq .. 12,500 0 0 

27 .. Rai Sahib Malman Singh .. 7,000 0 0 

1:...hore .. 44 .. . . Bardar Ujjal Singh .. 17,534. 0 0 

Rawalpindi .. 160 .. .. Sardar BOhan Singh . . 12,997 0 0 
Karachi .. 228, E. I. Lines .. Mr. Rustom Sorabji Paatakia 11,500 0.0 
1< andother8. 

231, E. I. Lines .. Mrs. L. Quanbrough .. 12,581 0 0 

32, Commissariat Lines .• MiBB M. and Miss D. Caesar •. 1,750 0 0 
.. 

" 

(b) 80 far the rebuilding of one bungalow has been completed at a cost of 
Bs. 82,000 so as to provide an officers' meBB, and 12 single officers' quarters. 

(e) All the bungalows except two were acquired under the Land Acquisition Act. 

(el) 80 far 38 bungalows, for the accommodation of military officers and for 
mUDieipal reasons. 

- --(e) No .. 

l'llfOf'fTl(l/,Wn promised in reply to part (a) of starred question No. 303 asW.by. 
,. Mr. Moluin Lal Baksena on the 16th Febrw,ry, 1938. . 

E.XPENDITURE ON ADVERTISEMENTS BY STATE RAILWAYS • 

. • ~ ~  8A01l11:"11 the total ezpenditwe Mlcun-ed by the State·v:orkod ~  0" 
GilvertUi,,'1 '" "8tD'pGper. duritlll the 16 fII.OtIthi etIditIg 81., MGrM, 1.1M7 •.. ! 

Railways. 

1. Eastern Bengal Bailway 
2. East Indian Bailway 

3. Great Indian Peninsula Bailway 
-.. North Western Bailwa;r .• 

Amount. 

Rs. A. P. 

37,739 3 0 
·58,419 0 O. 
19,633 0 0 

34,797 10. 0 



STATEHENTS LAID ON THE TABLE. 

I nj6'f'1flDtion promised in reply to a S'lJpple1l1eflUJry question, to sl4rred quation, 
No. 325 asked by Babu Kailash Behan Lil em 1M 16th FIlmMMy. 1938. 

CURTAILMENT OF FREE PASS CONCESSION OF WORKMEN ON THE EAsT hmIAN 

RAILWAY. 

The rule limiting, the issue of passes to retired IIIlbordina.tes, With not leas thaD. SO ' 
years' serviee, which had effect from the lBt Jan1I&l7, 1937, applioa also to employees 
who retired prior to that date. 

I nJormation promised in reply to a S'lJpplemen/,ary question 'to starred question 
No. '353 q,sketJ, by Dr. Sit' Ziavi/J,in·A.hfMiJ, on 1M 17th FfiJJruMy, 1938. 

ELECTION TO THE CENTRAL LEGISLATIVE AsSEMBLY FOR THE BEAT VACATED 

BY THE HONOURABLE BIR MUHAMMAD YAKUB. 

Copy of letUn' No .. F. 189-IX\98-C. ~ G., dated the 4th Maroh, 1938, from the8ecretOlY 
to the Government of India, Legi.8lative Department, to the Seoretary to the Got1em--
mellt of the United Pr01linoos, Legi.8lative Department. 

SITBJECT :-Dr. Sir Ziauddim. Ahmad's que8tion in the Legislative .Assembly rf.gardiflg 
pUblioation of date8 in conneotion with the bye-eleotion im. the Bo1Klkulid and 
K umaon Ditvi.aiofI.8 (M uhammadan ~ a  oonatituenoy. 

With reference to the correspondence ending with your telegram No. 342, dated 
the 11th February, 1938, on the above subjeet, I am directed to send herewith a copy 
of the question asked and the answer given in the Indian Legislative Assemhl:y on 
t.he 17th February, 1938, together with the supplementary questions and answers 
thereon and to request with reference to the answer to the penulti.J.Uate supplementary 
~  the communication to this a ~ of any observations which the Prcmn-
C1W Government lII&y desire to make. 

Copy of letter No. te55, dated the 84th June, 1938, from the Secretary to GO'lJeN/.ment, 
United Provim.c68, Legi.8lati1le Department, to the Secretary to the Goverllme1lt of 
India, Legislative Department. 

SUBJECT ~  Sir ZiaudcUn Ahmad'8 question in the Legi.8lative .A.ssembly regarding 
publ'lCatwn of dafell in oonnlectwm wi.th ,the bye-election in the 1lohilkv.nd a.M, 
Kumaon .Di.1li.8ioM (Mtthl.MMRadlJA Bural) constittICnoy. 

With referenee to the Government of India, Legislative Dtlpartment letter No. F. 
123·IXI38·C. & G., dated March 4 1938 on the above subject, I am directed to forward 
for' the' information of the ~  of India copies of the letters received from 
the 'district officers in the Rohilkund and Kumaon divisions, reporting in detail the 
~ ~ in which publicity was given to the date fixed ,for nomi?llt!on of candidates in 
coun!!Xlon with the above bye-election, and to _y ~ a  ~  ~ Govel'nment have 
no r8ll.l10u to suppose that due pUblicity was not gl'\'IIlD m the constItuency or that the 
information 1VIUI kept confidential 

2. I am to add that in future information about suoo matters "ill be giren to the 
PrellS through the Director of Public Informatiom, United Provinces. 

Copy (If a letter No. ~  datoo Junc 6, 1938, from 1M DWtrict Ofli,cM; 
Bareilly, United Provinces, to the ,secretary to GO'llcmtnent, LuolmotD. 

With reference to your letter No. ~  dated April 23, 1938, and a 
Bubaequent reminder No. 1187, dated May 31, 1938, I have the honour to state that notices 
weu published on the notice board and appeared in the local vernacular papers. Un-
fortunately I have Rot, been able to trace the particular paper or papers whidlpublilJled 
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the nem. It has been trae.ed ill. the District Gazette of Budaun, and all the leadiD. 
daily papers, e.lI .. the Pio"eer and the. 8tates'llWlfl .. publillhed a report that Sir Baza 
Ali intended to stand for the vacaney. The occurrence of the vaeaney lI'as well known 
in Bareilly. 

Copy of a ~  No. 1169, dated May 63, 1988, from the District Ojftoer, MoradabtJd, to 
the Beeretaf'1l to G01Jemmetat, Legi8lativ" DepMtme7lf, U. P., LucJmow. 

With reference to your letter No. 646IXVII·148-1938, dated April 23, 1938, I have 
the honour to say that the notices for the dates of nomination and election were paated 
on the I8da.r Notice Board and also on the notice boards ,of the ta.hsila. A copy o( 
notice 11'811 also circulated amongst tht3 prominent persons in each tahsil. A few names, 
as req1lired by you, to whom the notice was· circulated are given below :-

1. B. Ali Muttaqi Khan of Amroha. 

2. K. B. Byed Nabi Hadi of Amroha. 

3. Muum Hasan, Baia of Amrob&. 

4. Riaaat Ali, Moradabad. 

5. Riaz Ahmad, Moradabad. 

Cc.»1J uf a leUer No. 6481XXIX-8, dated May 10, 1988, from the CoUector, BvdavIl, to 
the Seeretaf'1l to G01Jemment, LegwlatWe Departmetat, U. P., LucknotD. 

With reference to your letter No. 646IXVII-148-1938, dated April 23, 1938, I h8Y8 
the honour to say that the date of nomination of eandidates was publillhed in thil! district 
through the Tahsildars who deputed their Supervisor, Kanung08 and village patwBres to 
give a wide publicity of these dates in their circlcs. N otiecs were also pasted on the 
Tahsil Notice Boards, and the Collector's office at Sadar Collectorate for general 
information of public. A notice was published in the district gazette newspaper of 
lilt 'February, 1938, the next ~  of this pa.per after the receipt of the original 
G. O. No. 100 (2)IXVII-l07·1938.,,:, 

Copy 0/ Zetter No. 411 lXXIX-I, dated May 7, 1988, from tile INtriot Ol/WJer, B'IwJh;aAGIl· 
pur. to the Seeretary to Govermnent, Legislative Department, U. P., LuoktwtD. 

With reference to G. O. No. 646IXVII-148-1938, dated April 23, 1938, I have the 
honour to _y that the date of nomination of candidates to the Central Legialatiye 
AlI88mbly in the bye.eleetion ea •. by the resignation of Sir Muhammad Yakub was 
pabJished by poeting the Urdu and Hindi notices at the N:otice Board of Tahails. 
A l .atice W&.ll also eircula.ted among the prominent persona of the district and the 
Kallung08 and Patwaris informed the public in general. 

Copy 0/ letter No. 1606IXXIX-17, dated May 6, 1988, from the Deputy O0mmi8ri<mer, 
.A_rca, to 1M Bettretar, to GotlerflfMft,1, U. P., LegWZdtiN" Depal'hncflt, Luc1moto. 

With reference to your letter No, 646IXVII-148-1938, dated April 23, 1938, I 
"ave the honour to state that a eopy of notifieation No. 100iXVII-I07.1938, dated 

• ~  22, 1938, ,,&.II forwarded to all the SUb-Divisional Oftieerll of the District 011 
January 24., 1938, for rivinr the widest publicity and a copy of the NotUleatioll W&.ll 
allO ,..ted on the notiee board at m1 court room for the i.Ja.form&tion of tlul publio,· 
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00" of Jetter No. 1854IXXIX·'8, dated May 8, 1938, from t1l6 DePuty OO'llMlliuiow.er, 
GM1I_I, fo t1l6 Secretary to Governmtmt, Umted Pr01Jince., LegWlative Depan-_f. 
'Vith reference ,to your letter No. 646, dated April 23, 1938, I have the honour to 

.. y that the dates were notified (1) in Barahsyun sub-division through drcle Kanungo. 
and notice board, (2) in Chamoli sub-division through Bar A880ciation, circle patwarit 
and court and Tahail notice board, aaul (3) in Lansdowne sub-division on notice boards. 

Oopy of .Zetter No. 1084, dated May 4, 1988, ~ the Deputy Oo'lMllli.8lrioner, Nain, TaZ, to 
. '. . tAe 8ecretar" to G01IentmetJt, U. Po, LegWlatwe Departmeftf, Luc!1mofD. 

With reference to your letter No. 646IXVII-148-1938, dated. April 23, 1938, I haq 
the honour to state that the date was notified by each tahsil by beat of drum in the 
baZo",rB and posting notieea at important plaeee in rural areas, for the information 
of the general public. 

00", of Zeffer No. 1107IXX1X-7-6, dated April 18, 1938, from the DiMriM Ojftoer. 
Bijflor, to the Secretary to GOVBrnmetJt, Legi&Zatil1e DepartfMftf, U. P., LuclrtlOfD. 

With reference to your letter No. 646IXVII-148-1938, dated April 23, 1938, I have 
the honour to state that copy of G. O. No. 10012-XVII-1007-1938, was published at! 
each Tahsil and headquarters. A notice to that· effect was also pasted to each Tahail 
notice board and at the entrance of the Tahsil as well as at· headquarters. Further-
more the date of nomination of candidates to the Central a ~  Assembly 1rU 
also announced at eaeh Tahsil and at headquarters by beat of drum. 

0(11'11 of letter No. 509, dated APril.. 80, 1988,' from the Di8triet OfliclJr, Pilibhit, to Ute 
fhe Secretary to G0116rftment, U. P., Legi.slat;'fJ" Departmeftt, LucktIOw. 

With reference to G. O. No. 646IXVII-148, dated 23rd April, 1938, I have the 
honour to say that copiell of the notification No. IOotKVII-107, dated 22nd January, 
1938, were sent to the Chairmen, Municipal and Distrlct Boards, 'I'"ahsildars, Secre-
tary, District CongreBB Committee and the Rural Development, Illspector and 3.. copy 
was pasted at the Kutchery Notice Board. Publicity was given by the Tahsildara 
througb Patwaris and by the Chairman of Pilibhit Municipal Board by pasting it on 
DI1IJI.icipal notice boards and at several other conspicuous places in the city. The 
ChaIrman,. District Board, Bent vernaeula.r note of the notification to nll the ~ 
of the Board and to tl¥J Chairman of the District Education Committee for publIc 
through teachers. The District Congress Committee gave, publicity by pasting a copy 
on, their Notice Board. .' .• 

. "he following are the names of the prominentc gentlemCJl who were informed 
I'l'l'Ionallr· 

B. Mohd. Zalrl, Vakil. 

M. Abdul Majid Khan, Vatil. 

Y. Abdul Baahid Khan, zamindar. 

11. Kaqnd Alam. Khan-an old resident of PiIibhit. 

Y. Mohammad Husa.in, Trader. 

)(. Abdul Qarum, .amindar. 

:8: B. Babu' Bam Bahadur Saxena, Mukhtar, Ohail1llan, ~  E4uut.iOD Qua-
mittee. 
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In.forrMtior& promUeil in reply to parts (e) and (d) of ata/lrM, question No; ~ I 
asked by Mr. Manu BubeiUt.r on the 18th Febrtw.ry, 1938. 

(e') 42. 

(d) 5. 

MATCH" FACTORIES IN INDIA. 

~ fwo"Ksed in reply to starreil qvation No. 429 asked by Mr. O. N. 
Muthuranga Mudaliar on the 22nd Febrtw.ry, 1938. 

" INDIAN MUSEUM " IN ENGLAND. 

(8) Yes. 

(b) A proposal to remove the Indian collections from their present accommodation 
aud to allocate them between the Victoria and Albert Museum !and the projected new 
branch of the British Museum·. was once under consideration by the authorities con· 
cemod but baa ainea been abandoned. 

(c) YeL 

(d) Does not arise. 

Information promised in rep,y to parts (b), (e) and (d) of starred question No. 436 
asked by Mr. Akkil Chandra Datta on tJte 22nd FeMoory, 1938. 

FOOD RESEARCH INSTITUTE AT COONOOR AND NOURISHMENT OF INDIANS. 

The scheme of nutrition research drawn up at the ,first meeting of the NutTition 
Advisory Committee of the Indian Research Fund Assodation in June, 19311, i!l designed, 
to provide information of the type asked for. The seheme envisages the carrying out of 
SllrVt!ys of the diet and state of nutrition of sample groups throughout the country in 
order to define accurately the problem of nutrition in India. For this pllrpOse expendi-
ture amounting to Bs. 1,50,000 over a period of 5 years, was sanctioned, and a special 
st.aff of field workers appointed by the I. R. F. A. Other workers. not financed by the 
I. R. F. A., but who are nevertheless in touch with the Director of NutritioJl Research, 
are engaged in similar investigations. . 

Considerable progress has been made with this scheme, anll I;urveys having been 
carried out, or are in progreM, in a number of different areas, inclilding Madras, Mysore, 
Assam, Kashmir, Punjab, Delhi Province, Bcngal, United Provinces, Centrnl Provinces, 
Orissa, etc. '!'he results of BUrveys in the Madras Presidency'have already been pubUIlhea. 
in the Indian Journal of Medical Research. 

Work of this nature will enable the deficiencics of the diets eonsump.d in vO,riOUII 
parts of the country to be defined, and will provide a basis for the adjulltment ot 
loeal agricultural policy to nutritive requirements. Sir John Russell, in his R<oport 
on agriculture in India, recommended the carrying out of nutrition survey. in each 
Province in order to discover what are the ehief defillienllies in dietary, The survey 
work l!hieh has already been earried out under the auspices of the I. ;R. F. A. and 
which will be extended to other areas in the near future is fully in tune wHh thill 
recommendation. The nutrition Advisory Committee of the I. R, F. A., at its third 
meeting held in New Delhi in November, 1937, declared that " the present scheme of 
work is producing fruitful results and should be continued along similar Unea. The 
~ objective ehould be to obtain a elear cut picture of the problenl of nutrition ill 
~  and to diseo."er methodll of improving the diet of the population which are 

ff'Ml'b1e' under present economic conditiona ". 
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Thetlata already eolleeted show that it is impossible to generllliae about diet in 
different parts of India. Unquestionably the diet of the average villager, in Dian,. 
parts of the country, is deficient in quality, being largely composed of rice or other 
cereals, and lacking such foods as milk, fruit and vegetables in lu1Jieient quantitlea. 
Such a diet tends to impair physical development and is ,an important factor in the 
rrodllction of ill·health and disease, On the whole, deficieneiea of diet are more 
marked in the riee·eating areas of India, particularly South India, than areas in 
which the staple cereal is whole wheat, and milk and vegetables are available in 

a ~  a ~~

In many, parts of the country the diet of a eonsiderable percentage of the popula· 
t.ion may be insufficient in quantity. This pereentage will naturally vary from place 
to pJace, being highest in areas subject to recurrent famine. 

Experiments and surveys on the matters referred to by the Honourable Member 
are at -present being actively pursued. Although results to date indicate that owing 
to the allocation of large areas to a. limited variety of crops diet deficicnciea do 
cllaraeterise these areas, the data 80' far available do not permit the detailed informa· 
tion asked for being given. • 

Information promised in reply to starred question No. 455 asked by Mr. O. N. 
Mutkwranga M'I.UUiliar on t'h£ 23,.0, February, 1938. 

POLITICAL PmSONERS IN THE CENTRALLY AmnNISTERED AREAS. 

(ar Apart from three persons eonfined as State Prisoners under Regulation m' 
of 1818 there were in February last 11 persons convicted for offences committed from 
what might be considered political motives who were confined in the Chief Commis-
sioners' Provinces (except Baluchistan). 

~  Of the fourteen (including State Prisoners) five belonged to the United 
Provmces, two -each to BeDgal and the Central India Agency, and Cone each to Bombay 
Prealdency, Central Provinces, Ajmer·Yerwara, Loharu State and Alwar State. 

(0) No. 

Cd) Only one prisoner made a. request for a transfer, which was granted. 

(e) Apart fr?m three State Prisoners, six persons were ~  for violCJlt 
and five for non-VIolent offences. The five persons imprisoned for non-Violent offences 
were sentenced to short terms of imprisonment which have expired. 

Infttrtnation promi8ed in reply to f/lnsta'ff'ed questions Nos. 38 and 40 asl«!;d, 
by Qazi Muhammad Ahmad Kazmi on the 24th February, 1938. 

PAY OF SoRTERS ON STATE RAILWAYS AND IN POSTAL DEPARTMENT • 

. ~~a  'queatiott No. 88.-(&) Presumably thl! Honourable Member ~  
to nqn-gazetted staff ; ifse the reply is in the negaJave.-The rateil of pay on railways 
are fixed in relation to the ~a  of the work to be done. 

(b) Government are informed that the Beale of pay of sorters on the East Indian 
Railway is Bs. 18-1-27 and of cover sort.ers on the Easteru Bengal Railway is 
Re. 30-2-40. Sorters ~  not employed on the North We8tern and Great Indian 
Peninsula Railways. 

A ~ a  ahowmg the scales of pay of lOners in theP08ts and r.relegrapha 
Dllpat:f.Ple.u.* it ~  on, the table of the HoUle •. 
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~ ... ,." 1M BCGlu oJ P." oJ EJorW,'" 1M 1 __ PMII IIIIIi ~ 

DeP'Jrlmefll. 

Old 1IC&lea. NeW' seales. 

Upper Division. Lower Division. Firat Grade. Seoond Grade. 

Ra. Rs. RI. Rs. 

35--6-135 35-4-75 1I()......4-110 ~ 
I 

40----0-1 (() 40--4-80 95-4-115 ~ 

46-5---146 45--+-85 100--4-120 ~  

~  40----0-90 

50---0-150 50-4-90 .... 
60--6-110-6--160 50-6--100 

80-5--160 60--4--100 .... .... 
-

CLAssIFICATION OF EMPLOYEES POFOBMING CLERICAL WORK AS MEHUL 

SERVANTS ON STATE RAILWAYS. 

UutQll'f'ed que,tion No. 40.-(a.) The Rule on the subject is &B folloW's :-

•• Inferior service " mea.na any kind of service in a. acale of pay the maximum 
of which does not exceed &. 30 per menaem and  any other kind of aerriee 
which may be specially classed &B such by the Governor Gl'Jleral in Counell 
or in the ease of sta.ff belonging to a railway by the Agent of that Railway. 

(b) Presumably the Honourable Member is referring to the Letter Delivery Clerks 
of the East Indian Railway. If 80, the position is that in 1935, posts of Letter Delivery 
Clerks, classified &B subordinate, were a.bolished a.nd were repla.ced by aorters in tho. 
inferior establishment. The Letter Delivery Clerks were eligible to sublcribe to the 
Provident Fund while the sorters are I not so eligible. When the change W&B made the 
Letter Delivery Clerks eontinued on their own seales of pay and allowancos until they 
could be abaorbed in other vacancies for which they were considered suitable. In Sep-
tember, 1935, however, those men whom the Administra.tion had not been able to abaorb 
were p1aeed in the new category of sorters (Inferior esta.blisbment) to aa.ve them from 
diseharge. From the date of their transfer as IIOrters they became ineligible for mem--
ber.hip to the Provident Fund. 

InfOf'fltlltion promised in reply to Mr. T. S. Avifaashilingam OhettiM', ItIpple-
mmtary question to starred queBtion No. 528 ai/ceO, b'!J Mr. Sham La], on tie 
lit March, 1938. 

NEPOTISM IN THE AoBA. CANTONMENT BOARD. 

The result of the enquiry .hoW's that the Bazaar Ohoudri, Faiya.z Mohammad lUuul, 
a tax eolleetor, Aiju Mohammad Khan, are brothers and their couain i. the ~  of 
Sher lIohammad Khan, a member of the Oantol1meDt Boai'd, Alla. The mOther VI' 
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tlle- ~ Hackney Carriage Inllpeetor, lrIanzoor Ali, ill alao " eou. of Bber 
Mohammad Khan. These officials were appointed prior to the enaetmcnt of sub-aeenon 
(4) of seetion 36 of the Cantonments Act, 1924, whieh now regulates such appoint-
tRent!. 

Information promised in reply to part (c) oj stan-ed question No. 532 aihil by 
Mr. Mohan Lal SakBena on the 1st Marek, 1938. 

RELEASE OF POLITICAL PRISONERS IN THE CENTRALLY ADMINISTERED 

AREAS. 

(e) 011. the 1st Mareh, 1938, there were 14 prisoners ineluding four repatriated 
from the Andamans, who were convicted in the Chief Oonuni.ssioner's Provinces, for 
oft'ences connected with terrorist and other subTerllive movemeat!. Six of theIe pri-
lOners have sinee been released. 

Information prom,ised in reply to sta"ed question No. 579 asked by Bhai Parma 
Nand on the 2nd Marek, 1938. 

DIsTINCTION BETWEEN LITERATE AND ILLITERATE CLEANERS AND FmEDN 

ON THE NORTH WESTERN RAILWAY. 

Government are informed as follows : 

(a) and (b). The instructions in the letter referred to by tho:! Honourable Member 
related to cleaners only and not to fireman, and aimed at the rellruitment of a greater 
number of literate cleaners (grade II). These instructions did not imply preferential 

~a  of literate eleaners for promotion to the posts of firemen or sillmters over 
Illiterate oneil. 

,...I 

(c) and (d). Yes. 

(e) The orders were eancelled for administrative reasons in 1934 and not in 1933 
as !ltated by the Honourable Member. 

(f) It was not the intention of the North Western Railway ltd ministration to 
accord preferentia.l treatment to literate cleaners over illiterate ones. 

(g) GOVernment do not consider any reconsideration of the queszion is ealled far. 

Information promised in reply to sta"ed question No. S99 asked by Babu KailasA 
Be1ut,ri Lal on the 2nd March, 1938. 

BOGIE CARRIAGES ON RAILWAYS. 

(a) The Honourable Member is referred to statement 10-B of the Report by the 
Railway Board on Indian Railways for 1936-31, Volume II. 

(b) and (c). The attention of the Hon01ll'able Member is invited to the reply 
givenfn the ·Legi!llative ABsembly on the 3rd September, 1937, to Mr. Amarendra 
Nath Ohattopadhyaya's starred question No. 303. Statements sho"ing carriages, 
prOViding third aiad intermediate claiB accommodation to improved desigus, pro-
grammed for construction during 1937-38 &ad 1938-39 are attached. 
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~ dowitIg lotoer cla&t camagll8 aM COtIlpGrim1mt8 whiM law bu. cora.CnItt_ to ~ . 
duigm 1m Btate-ottlaed RaillD/JflB dvrl1lf 193'1·193X. 

(Fsprll8 "7IdVlk tlIrow-fOf'1DO.rdB from previouB years and ezcltule carry-fOf'1DO.rdB into 1938.39). , I 

Railways. Broad Gauge. Metre Gauge. Rema.rka. 

Aua.m Bengal .. . ... 6 Bogie m cl&aa .. 
* 2 Bogie m Class .. *Rebuilt on old 

underframea. 

Bombay, BarOda ud 1 Bogie II and III .. 2 Bogie I, II and III. 
Centrallndia. 19 Bogie III .. 10 Bogie III. 

5 Bogie m and Mail. 
6 Bogie III and Brake. 

Eastern Bengal .. 1 Bogie I, II and Inter. . ... 

EaatIndian .. 24 Bogie I, n and Inter. . ... 
Madraa and Southern 2 BogieIII. 
Mahratta. tl Bogie III, Brake and t M. S. Railway 

Luggage. atock. 

Rohilkund and f4Bogiem .. f Rebuilt on old 
Kumaon. underfra.mes. 

South Indian .. . ... 1 Bogie Post and m . 
Total .. 45 39 

Statefnen.t B1aOwim.g lower OIUB oarriageB and oompartmefl.tB whioh will be oOltBtruofea 
to ,,",proved deBigfI,(J Oft. State-owned Bai.lway. during 1998-99. 

(Figures include throw-forwards from previous years.) 

Railways. Broad Gauge. Metre Gauge. Remarks. 

Bang alNagpur .. 7 Bogie Brake Luggage 
and III 

. ... 

2 Bogie III 
1 Bogie Inter and III 

.. 
28 Bogie III .. 
I Bogie Inter .. 
26 Bogie III .. • 6 Bogie III, Luggage 

and Brake. 
3 Bogie III, Luggage. 
Brake and Postal. 

Bengal .. 8 Bogiem . 
*7 Bogie III claM .. * To be rebuilt; 

on ,old under. 
frames. 

B engal and North .' ... 9 Bogie Lower class. 
Western. 30 Six-wheeled Lower }TOb8 built; cl&aa. . ,911 old 1IJldta: 

20' Bogie Lower cIaas. ~  

" , " 
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RailwaYB. Broad Gauge. Metre Gauge. Rema.rb. 

Bombay. Badora and 3 Bogie m. Luggage 3 Bogie III and Mail. 
Central India. and Guard com· 13 Bogie III and Brake. 

pa.rtment. 
1 lJogie I. II and m .... 
3 Bogie II and m .. . ... 
1 Bogie m and Mail .... 
I lJogie Inter and Mail .... 
8 lJogiem .• .. . ... 

Eastern Beugal .. 4 Bogie Inter and III 3 Bogie I. II and Inter . 
6 Bogie III .. .. 4 Bogie III. 
4 Bogie m. Luggage I Bogie Inter and m. 
and Brake. 

4 Bogie I. II. Inter and 2 Bogie:n. Luggage 
III. and Brake. 

7 Bogie III. Luggage 
and Brake. 

1 Bogie III and Post&l. 

4 Bogie I. II. Inter and 5 Bogie I. II. Inter and 
III. III. 

8 Bogie Inter and III 1 Bogie Inter and m 
12 Bogie III .. 5 Bogie III . 
9 Bogie III. Luggage 2 Bogie III. Luggage 
and Brake. and Brake. 

12 Bogie III .. 17 Bogie III . 
1 Bogie III and Brake 1 Bogie III and Postal. 

East Indian .. 9 Bogie I. II and Inter 
8 Bogie III. Luggage 
and Brake. 

12 Bogiem .. .. . ... 
4 Bogie Inter .. .... 
4 Bogie II and Inter .... 

Great Iildian Peain- 3 Bogie I. II and III .... 
sula. 6 Bogie I. II and III .... 
Madras and Southern 1 Bogie II. Inter and III 2 Bogie II; Inter and m 
1hhratta. 2 Bogie II. Inter and III 7 Bogie III. Brake and 

Luggage. 
1 Bogie II. Inter and 2 Bogie II and III. 
m. 

2 Bogie II. Inter and III 3 Bogie II and III .. 
3 Bogie III. Brake and 1 Bogie II and Inter. 
Luggage. 5 Bogie m. Brake ad 

Luggage. 

~  a.nd 4 Bogie III .. '\ To be rebuilt on 
Kumaon. 2 Bogie Inter and ill J old underfra.mes. 

South Indian .. 1 BogieIII .. 4 Bogie I. II anti. III. 
1 Bogiem .. 1 Bogie III and Brake. 

1 :Bogie Indian Buffet 
and III. 

70 Bogie ill. 
14 Bogie III. 
3 Bogie III and Poat&l. 
6 Bogie II and Ill. 
22 Bogie m and Brake. 
16 Bogie m. 
2 Bogie Indian BuJfet 
andm. 

Tot&l .. 220 296 
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1",jomtatitm promUed in reply to unsta".ed questionl Nos. 48, 49 and 60 (JIW 
by Qazi Muhammad Ahmad Kazmi on the 2nd MarcA, 1938. 

PBoJlOTlON OF C CLASS GUARDS IN THE MORADABAD DIvIsION OF TIlE EAsT 
bmUN RA.n.WAY. 

UutGtTed que,ticm No. 48.-(a) , 0' class pards may be promoted to 'D' 
clus without passing the assistant station master 's ~  but they are required 
to pass it before confirmation. . 

(b) The Honourable Member is referred to Rule ~ of the R.uIIJII for the ree";rlt-
ment and training of non-gazetted staff (except a ~ a  ~  ~  
bbourers and inferior staff) on State-managed railways, a copy of which JII UI. the 
Library of the House. 

(e) The maximum pay of a  ' C ' class guard is RI. 130 and that o! an '.1!' , ~ a .. 
allllistant station master is Rs. 290. These posta are not on the same or mdontleal tune-
leales. 

GRIBVANCES OF F CLAss AsSISTAirr STATION MASTERS ON THE EAST INDIAN 
RAILWAY. 

UfllfGtTed queltioft. No_ 49.-(a) The Honourable Member is reterred to Rules 10 
antI 15 of the Rules for the reeruitment and training of non-gazetted staff (except 
apprentice meehanics, trade meehanies, labonrers and interior staff) on Eltate-managed 
railways, a eopy of which is in the Library of the House. 

(b ) Normally Controllers are qualified in assistant station masters' duties. The 
posts of Transportation Inspectors are seleetion posts and both Controllers lind Allist-
ant Station Masters are in the same avenue of promotion lea,ling to the posts of 
'l'ransportation Inspectors. Presumably the Honourable Member is seeking informa-
tion all to how many Controllers, who are not qualified as assistant station masters, 
have been promoted as Inspeetors. If so, the position is that all men promoted 
permanently as Transportation or Commercial Inspectors during· tile last two yean 
on thc East Indian Railway are qualified in assistant station masters' duties. AI 
regards the pay of '  F  ' class assistant station masters, it is not clear to whieh day 
the Honourable Member is referring but the pay of 'F' class ussistant dation 
masters of the Oudh and Rohilkund Railway cadre is BB. 260--10-290. AI regards 
the last part, staff would not be promoted to the posts of Inspectors unless they were 
eonsidered competent to perform the duties of thOle posts. 

(c) The eombined seniority list ot higher grade Trauportation stair maintained 
by the Chief Operating Superintendent of the East Indian Railway for the purpose of 
regulating promotions to posts controlled by that officer, other than seleetion grades, 
is followed subject to suitability for promotion, a condition which is clearly essential. 

• 
GRIEVANCES OJ' F CLAss AsSISTANT STATION MASTEBSON THE EAST INDIAK 

RAILWAY. 

llutGtTed que8tion No. 50.-(a) There is no old grade of station masters starting 
at or rieing to Rs. 200. RI. 200 is t"e revised (1934) grade corresponding to old Oudh 
and nuhilkund Railway grade RI_ 3()()-10-340, and there are no men in that revised 
grade as yet. The question of eomparative seniority, therefore, lloes not arise. 

(b) On the Moradabad Division· of the East Indian Railwa.y, there is " de1lnite 
restrietion against the posting ot ' F  ' class assistant station masters I1S ' D  ' elBII 
ltation masters beeause sueh aproeodure would deprive the ' C ' class station masters 
of their avenue of promotion. On the Lucknow Division, there is no BUell restriction, 
but ' }' , class assistant station masters are not promoted to ' b ' r.taaa IIPtion maatere 
it lueh a atep would be unfair to a.ny of the ' 0 ' elan station masters. 
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(c) The repI:r to Arst part is in the negative., The aecond part ~  not arise. 

(d) The nlHDber of permanent' F  ' clus ltation maeters at preeent is 7, of them 
one reached the ma.ximum of the grade in 1926, one in 1927, one in 1928, two in 1930, 
ODe in 1931 and one in 1933. 

Information promWiJ in reply to IJlarred qv&tion No. 664, asked by Maulvi 
Muhammad Abdul Ghani on the 5th Marek, 1938. 

Co)OIUNAL CoMPOSITION OF' APPRENTICES TAKEN FOR TRAINING IN THE 

WORKSHOPS OF' CERTAIN RAILWAYS. 

8IaIemaII .1Iowi ... IM .umber oj IJppretaticu recruHed i.,he ERgifteeri,., 1>epcP'Cment oJ 
.91a1e-mlJftlJged Railtt'1Jf8 "uri,,!! ,he periatl 19M 10 1937. 

Railways. Hindus. Muslims. Sikhs. Eurpeans Indian Others. Total. 
and Anglo- Chris· 
Indians. tians. 

: 

1934. 

E. R ..• .. .. .. .. . . . . . . 
E. I ... .. 1 I I .. 3 

a.I.p. .. .. 1 .. 1 

~ W. .. .. .. .. .. 
1935. 

E. BOo. .. 7 3 I II 

E.I. .. .. 7 2 4 13 

a. I. P. .. .. .. .. .. .. .. .. 
N.W. .. 4 10 3 1 .. 18 

1936. 

B. BOo. .. .. .. .. .. 
E.I. .. .. 3 1 1 .. .. 5 .. 
a.l.p. .. 3 2 5 1 .. 11 .. 
N.W. .. 4 1 2 .. .. 7 

1937. I 
E.B. 1 2 2 .. 15 .. 
E.I. .. .. .. .. .. .. .. 
a.l.p. 1 8 1 10 .. 
N.W. .. .. .. .. .. .. .. .. 
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~  PrOfAUed, . in reply to a supPlemenJary question to Btarrtd ~  
No. 721 aB1:etl by Mr. M .. u SubeiJ4r on the 9th Merck. 1938. 

BEGGARS. ETC •• ON RAILWAY PLATlIOBIIS. 

GOVERNMENT OF INDIA. 

RAILWAY DEPABTMENT. 

(RAILWAY BOARD.) 

No.6l0-T. 

Dated 8itnlG, t1le 30th Jia", 1938. 

THE AGENTS, ASSAM BENGAL, BENGAL AND NORTH WESTERN, 
BENGAL NAGPUR, BOMBAY, BARODA AND CENTRAL INDIA, 
EAST INDIAN, EASTERN BENGAL, GREAT INDIAN PENINSULA, 
MADRAS AND SOUTHERN MAHRATTA, NORTH WESTERN, ROHIL-
KUND AND KUMAON, AND BOUTH INDIAN RAILWAYS; 

Beggar, on railway premile, • 

.ll&\a Bm, 

I am direeted to enclose a copy of the following questions asked by Mr. Manu 
Subedar in the Legislative Assembly :-

No. 721 on the 9th March, 1938, 

No. 1123 on the 31st March, 1938, 

of the replies given to them and of the supplementary questions and annren that 
followed. As these indicate other members of the Legislature al86 appeared to be of 
the opinion that the nuisance caused by beggars obtaining BCCelIII to railway premiBea 
ealled for action. . 

2. The Railway Board are aware, from your reply to their letter No. 6l0-T., 
dated the 26th August, 1936, of the instructions you have already issued to your stair 
OD the su,bjeet, but would be glad if the matter were again brought to the notice-lOf ·the 
8taff, with a view to more stringent action being taken for an improvement in the 
.position. 

3. I am to suggest that Station Masten might be encouraged to exercise more 
freely the power they have, under rule 15, Chapter II, Part II, of the General Rules 
for WO!king Open Lines of Railways, of .. removing ~  railway premi8CB " any. per80n 
DOt bClllg a bona fide passenger nor haVIng any busmess connected with .he railway' '. 

D. A. Questions and Answers referred to. 

Yours faithfully, 

.FRANK D'SOUZA, 

Director, Ra-iWlay Board. 

No. 610-T., dated the 30th May, 1938. 

• 

Copy with a copy of the questions and answers referred to, forwarded for intorin.-
tiun, to the-

Manager. Jodhpur Railway, 

'Agent, H. E. H. the Nizam '.State Railway, 

Agent, lIY80re State Railway. 

By order, 

FRANK D'SOUZA, 

DWet1tt1r, ~ Boord. 
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Estracu from the LegiBlati1Je .Assembly Debate, dGted the 9th March, 1938. 

BEGGARS, ETC., ON RAILWAY PLATFORMS. 

721. *Mr. Manu Subedar : Will the Honourable Member for Railways aud Com-
mUDications state: 

(a) whether the railway authorities invite or permit cripples or allY other 
beggars on the railway platforms or on the permanent way to importnne 
for alms; 

(b) whether the railway authorities have proseeuted any beggars for trespass 
during the last five years anywhere in ~~ a ; 

(c) whether any complaints have been received from passengers or ethers (;f the 
nuisance ; and 

(d) if the reply to part (a) be in the negative, why such a nuiBance continues 
almost everywhere on the railway. , 

TIle HoftOurable 8ir Thoma. 8tftJart: (a) No. 

(b) Government have no informatioll. 

(c) Yes. 

(d) By reason of the pertinacity of the elaIII in queltion. 

Mr. Manu. Su.bedM": Are the Government aatislled that they have full legal rights 
to prosecute any suell persou , 

The HOtIourable 8;,r T1&omas 8tewort: I mOlt aU: for notiee of a question as to 
the legal position. • 

Mr. N. M • .loa;': In new of the fact that these begpra are giving a lot of trouble 
to the railways, will the Indian railway. approach the Provincial Govenamenta aakiD.I 
tJaem to p ... poor laWl and making arrangement. for these people , 

The Honourable 8;,r Thomas StewtWt : I do not thiDk it ia the fmretion ot the 
railway adminiItratioa to iDitiate legislation. 

Mr. K • .Ahmed: In view of the fact that the Nominated Member reprel8Jlting labour 
ia very 1llIkind to the nuisance aeated by these beggars. 

~  N. M_ Joshi: No, no; I am asking that these beggars shonld be properly 
prOVIded for by poor laws. 

Mr. K . .Ahmed: •.•. will the Government refer the matter to a lOeiety' ealled the 
Caleutta Society for the Prevention of Cruelty' to An.imaIB. both as regads the .East 
Indian and the Eastern Bengal Railways' 

The HoftOtlTtlbZe 8ir Thomas Stewart: It the Honourable MiemlJer is ~  ~ 
the B. P. C. A_, I suggest that he addresses his question to my :Honourable fnend,Sir 
Girja Shanker Bajpai. 

Mr. K . .Ahmed: lue Government aware that a certain amount ot money is ~  
by the Government towards the Society and that a number ot o1!icen are alIO appomted 
lemi·omcially to eonduct the affairs of the Soeiety sUIlCeBsfully , 

Mr. Pre,ide"t (The Honourable Sir Abdur Bahini) : I eannot allow that question. 

Mr. Manu. Bvbeikw: Have Government sent any eirllulars on the subjeet to the 
railwa:y station masters and otherl' 

The ~ ~  8ir Thomas SUtDart: I am informed that the r.lilways have been 
paying attention to this question and I am prepared to draw their attention again to 
the neeessity for doing IOmething to improve mattel"ll. 

Mr. Man.u 8u.bedGT: If any IUch Ilireular is 18Jlt, will the Ronourable Kember 
plaee it on the table of the House' 

The HoftOu.rabZe 8ir ThomGl Stewart: Yes, Bir. 
L184LA.D G 
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BEGGER NUISANCE TO TRAVELLER INSIDE THE RAILWAY PRECINOTS. 

1123. -Mr. Manu Subedar: Will the Honourable Member for Communication. 
state : 

(a) whether Government have eati.fied theD18elves that they have got full legal 
rights to prosecute any trespasaers, whether such trespassers are. using 
railway platforD18 or railway permanent way, for purposes of beggmg or 
otherwise ; 

(b) whether any prosecutions have taken place for beggary ; 

(e) what sort of punishments are given at present; 
(d) whether Government are advised that the law at the present moment in this 

respect is not adeqmrte; and 
( e) what steps Govemmeiit" have taken to reduce the beggar nuisance to 

travellers inside the railway precincts' 

2'U ~ a  Sir Thomas SttJll]ari: (a) Yes. 

(b) and (c). Government have no information: the matter being one for loeal 
:railway officials to take cognizance of as and when oeeasion arises. 

Cd) No. 

(e) No setion was -necessary, as Govemment were aware that Railway Admilus· 
trations were taking such steps as they considered expedient to deal with the situation. 
I will, however, as already stated, in my .reply to the Honourable Member's supple-
mentaries in connection with his question No. 721 on the 9th March, 1938, draw their 
attention to the desirability of improving matters iD. this respect. 

Seth Govmd DaB : Are Govemment aware that this beggary is increasing on account 
of the economic policy of-Government and on &eIlount of inerea.ing unemploymeJ:i.t. 

The H01IOurable Sir Thomas Stewart: No. 

Mr. a a~ NONalrai: Ie the lIonou.rable Member .aware that these beggars arl.' 
.powed OIL the platform, ,out of pity, by the station sta1f themselves , 

The Honourable Sir Thomas 8ttJll]art : I eali. easily· believe that this is tbe reason 
why beggars _ are all.Qwed on ~  platform. 

Mr. Badri Dv,tt Pande : Is it a fact that this JIliisanee of beggary is the greateet on· 
the Rohilkund and Kumaon lJailway , 

The Honourable Sir ~ Stewart: I am not aware of it. 
Mr. Lal,ch/Jnd NONaZrai.: Is the Honourable Member going to issue a circular to 

Station Masters through Agents not to allow beggars in as they are causing great 
ineonT'enienee and are a nuisance to passengers , 

TIJe HOfI,Ofjrable Sir Thomas Stewart: I refer him _to my reply to part (e) of this 
qiretltioil. ' , . . . 

Mr. N. M. Joshi.: May I ask whether Government will make a representation to 
Provincial Governments for providing poor houses or other institutions for theBe 
beggara' . 

The H01IOurabJe Sir Thomas Stewart: No, Bir, I do not think that is the function 
of this ~  

Jif'. Badri Duff: Patlde: Are they running special trains for the free carriage of· 
aadllulI to Hardwar' 

Jir. President (The, Honourable Bir Abdur Rahim) : That ,doea not arise. 

Infmmation prlYmised in reply to part (6) of stoned question No. 725 asked by' 
Mr. Molum Lil Sohena on the 9th March, 1938. 

Am-CONDITIONED CA.BRIA.OES ON RAILWAYS. 

Daring the months of December, 1937 and January, 1938, 27 per cent. of A elRs. 
pa.engers a ~  in air-conditioned cosehes from Bombay Central and statioDs 
en route to Delhi and 35 per cent. from Delhi and stations en route to Bombay Central. 
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Iwftmnotton promised in reply to starred question No. 731 aIIrr.d by Mr. J. D. 
Boyle on behalf of Lieut.-OcilorlR1, Sir Henry GiiJJney on the 9th 
March, 1938. 

UPPER SUBORDINATES PROMOTED TO LOWER GW'rl'ED SERVICE ON RAILWAYS. 

(a) Since the introduction of the Lower Gazetted Service on the State·managed 
Railways, the number of upper subordinates permanently promoted to that service is 
45 on the East Indian Railway, 15 on the Eastern J1N,wgal Railwu 51 on the Great 
Indian Peninsula Railway and 42 on the North Western Railway. 

(b) and (d). Under the Rules no officiating promotion is"permi88ible from the 
Lower Gazetted Service to the junior seale, but when an officer of the Lower Gazetted 
fleme(' officiates in the senior seale he is given an officiating allowance of Rs. 100 per 
mensem. There is, at present, only one officer ofticiating in the senior seale who was 
promoted from the Subordinate to the Lower Gazetted Service. He is on the North 
Western Railway. 

(c) Of the Lower Gazetted Service Officers referred to in ,part (a) above, three 
have been permanently promoted to the junior seale on the East Indian Railway, two 
on the Eastern Bengal Railway, two on the Great Indian Peninsula Railway and one OIl ' 
the Korth We8tern Railway. NODe of these has been promoted permauently to the 
&enior seale. 

(e) According to the present policy, of the total vacancies in the superior services 
to be filled by Indian recruitment 20 per cent. are filled by promotion of suitable and 
deserring men belonging to the subordinate or the Lower Gazetted Service. Govern-
ment do not consider any revision of this policy is ealled for. 

Information promiaed in reply to starred question No. 789 allked by Mr. H. M. 
Abiullah on the 17th March, 1938. 

HORSB-BREEDING AND MULE-BREEDING GRANTS IN LYALLPUR AND 
SHEIKHUPURA DISTRICTS. 

(/1).-

LyaJIpur 
, 

Sheikhul'ura 

" 

-'-
Total number 
of lam6cmlGr8. 

1,638 

246 

Total area 
given. 

43.864 acres. 

6,111 7 aores, 6 
kanaIB and 14-
ma.rlas. 

lrijO'1f1l4tion promised in reply to BfM'reil question No. 821 allked by Bard4r ~ 

Singh on behalf of Mr. H .. M. Abdullah on the 18th March, 1938. 

GENERATING COST OJ' THE RAILWAY POWER HOUSE AT KALKA.. 

The generating coata at the North Western Railway Power House at Kalka are :-

Running coeta 0.904' 8IIDlUI ,per tmit. 

Faed charges ~ a  per unit. 

Total coat per unit.. ~  annas per unit. 

LI84LAD 
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Information promised in reply to sta"ed question No. 828 asked by ~  B. B. 
Varma on beM.lJ of Mr. Muhammad AiMr AU on the 18th March, 1938. 

CluTEIuON OF EFFICIENCY AND lNEFFlCl'ENCY APPLICABLE TO TEACHERS IN 

THE EAST INDIAN RAILWAY ScHOOLS. 

Government are informed as follows :-

(a) The efficiency or inefli.ciency of a teacher is judged by the standard of his work 
and thc general conduet in the sehool in which he is serving. 

(b) This depends on circumstances. 

(c) The executive officer appointed by the Divisional Superint,endent to manage 
the sehool. 

(d) (i). For European or Indian schools in the plains, the Exeeuth'e Officer and 
for the Qak Grove School, two Governors. 

(ii) The reply to the first part is in the affinnative, but it is pointed out that 
tlJe aDllwer giveD to UJIBtIuTed question No. 100 referred to stair removed from ler-
ftae without the 8IJ8igning of any reaBOD. The second part does not ariae. 

(e) .As regards the fint part, the reply is in the affinnative. The II6eOnd part 
.dOlI BOt &JUe. 

InJormation promised in reply to part (6) oj tllnata"ed qvestion No. 85 asked by 
Mr. KuloiIItar Cha1AJw. on tk 18th March, 1938. 

AOCIDBNTS ON THE DIBBU SADIYA RAn.WAY AND ABSENCE OF FENCING. 

(.h) A. ~  ~ in the !ear of the train "'u derailed, but no one wall iDjund. 

Informat¥m. promised in reply to part (g) oj ata"ed qvestion No. 856.W by 
&ai Parma Nand on the 21st March, 1938. 

8eB::BJo PBOPOSED BY THE SHBADHANAND DEPBESSED CLAsSES MI88ION TO 
ESTABLISH A DEPBESSED CLAsSES SETTLEJlENT IN DELm. 

(g) Suhllequent infonnation from the Chief CommiBBioner shows that neither of 
the two pel'llOns who made the claim wall in fact a Bajput. This modifies the answer 
~ a  given to part (d) and the second part of part (e) of the Honourable :Mem-
ber '. question. 

• 

Iff/ormation promised in ~ to atoned qvestion No. 876 asked by Mr. AkW 
Clumdra Datta on Me 21st March, 1938. 

ALLEGED OoRBUFI'ION IN THE lIBALm DEPARTMENT OF THE DELHI 
MUNICIPALITY. 

A memorial signed by the Secretary, Mehtar's Union, and aeeompanied 
by a typed list of the names of 139 sweepers was received by the Medical Ofticer of 
Health on the 22nd April, 1937. This memorial contained a complaint of corruption 
among the supervising staA'. The Medical Ofticer of Health informed the Secretary 
that he would· enquire into any IIpecific case of corruption brought to his notice. On 
ilIe 2nd :May, 1937, the Secretary replied suggesting the appointment of a special 
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cdDeer and attaching a second typed liat of the names of 380 sweepers. The Medical 
Oftieer of Health then invited the Secretary to lee him, but he did not do 10. No 
apocial ofticer hal been appointed, but the sweepers ha.ve been told repeatedly to 
report caleS of corruption direct to the lledieal Ofticer of Health. 

Infcmnation promised in reply to unstarred question No. 105 asked by Ma_ 
Syet/, Murtuza Sahib Bahadur on the. 23rd March, 1938. 

COLLISION OF SPEClAL MELA. TRAINs AT K..u.A.T RAILWAY STATION, NOBTH 
WESTERN RAILWAY. 

The Agent of the North Weatem Railway states tha.t, subsequent to the reply 
given to starred question No. 1050 on the 10th October, 1936, it was decided not to 
prosecute the Aaaiatant Station Malter who waa, however, diacha.rged from the service 
in accordance with the tenna of his agreement. 

The pomtaman was found pilty under aectioUB 304·A and 338 of the Indian 
Ponal Code and Bentenced to three yean' rigorous impriaonment. 

Information promised m reply to starred ~ Nos. 10M and 1049 (J8W bg 
Mr. Mohan Lal Saksena on the 28th March, 1938. 

CLAsSIFICATION OF JOURNEYMEN ON THE EAsT INDIAN RAILWAY IN THE 
SENIORITY LIsT. 

Starred queBtion No. 1085.-Government are informed as follows: 

(a) Yea. It may, however, be mentioned tha.t the statement in part (d) of 
.tarred question No. 1324 asked by Mr. D. K Lahiri Chaudhary on the 2nd April, 
1935, and referred to in part (b) of atarred question No. 258 asked by Mr. A. N. 
Chattopadhyaya on the 11th February, 1936, related to the lower journeymen grade 
to which miBtneB, etc., were promoted, and not to the j01D'J1eymen grade Ra. 100/130-
10--170 to which technically trained apprentices were· appointed. 

(b) A common seniority list hal lately been drawn up chiefly for the purpose 
of eliminating inequality in treatment of the staff in the various workshops of the 
East Indian Bailway. In the seniority list only those who were technieally trained 
aa 1st class apprentices have been ranked as chargemen (,1'. T.). 

(c) No. This is a matter within the competence of the Ageat, and as explained 
above no person other than thOle who were technieally trained a~  heen classed as 
cbargemen (T. T.). 

(d) Government ha.ve delegated full powers to local administrations in such 
matters and are not prepared to interfere. 

CLA.88IFIOATION OF JOU.RNEYMEN ON THE EAST INDIAN RAILWAY IN THE 

SENIOBITY LIsT. 

BtCM'f'ed queBtiotl. No. 1049..-The Honourable Member is referred to the informa-
tion laid on the table of the House in connection with parts (b) and (c) of stSjlr.ed 
question No. 1035 asked on the 28th March, 1938. 
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InjO'l'f1llJtion promised in reply w rtarreil· qtA68tiMtB Nos. 1053, part <h), aM 1064 
asked by Mr. KtibMlJu1,r CMliha on tM 28th Marck, 1938. 

ACCIDENT BETWEEN LANGCHALIET AND LAILALUNG ON THE AsSAM BENGAL 
RAiLWAY. 

S.GfTed Il"Ution No. 1058.-(h) The Railway Administration deposited on the 
14th May, 1938, with the Deputy Commillllioner, Nowgong, a sum of RI. 3,000 as 
eompelll&tion payable to the relations of the decea8ed driver. 

The spare crew, three in number, traftlling by the train who were injured, have 
been given their full pay under the rules of the railway for the period they were 
absent under medieal treatment, &8 follows:-

(i) driver 

(ii) fireman 

(iii) augwalla 

RI. 22-8-0 on 16th April, 1938. 

RI. 10-1-0 on 16th April, 1938. 

Be. 8-9·0 OIl 12th April, IN8. 

Augwalla Aliarzam ~ paid Ba. 45-12-0 on 11th June, 1938, is accordance with the 
Railway's rules, and a further amount of RI. 10-9-0 will be paid to him shortly. 

Augwalla Mizazar Rahma.n is 'still in hospital and the eompel1B&tion due to him. under 
the rules has not yet been paid. 

ACCIDENT FROM A SHUNTING ENGINE AT .AJa.uuTTI ON THE DmRU BADlY A 
RAILWAY. 

StGfTed quutioft No. 1054.-(8) Yes. 
(b) No; the police report found that the railway wu in no way to blame. 
(e) Government have no reason for believing that the existing precautions are 

inadequate. 

IAjO'l'f1U1iUm promised in reply to unstarred question No. 128 askeil by Mr. &tya 
Narayan Sinha on tM 1st April, 1938. 

WATER METER RENTS FOB QUARTERS IN NEW DELHI. 

The rent for water meters in New Delhi is u follow:-

Size of meter. Rate. 

i' diameter or below -/12/- per meter per month. 

t' and I' diameter Be. 1 per meter per month. 

Above I' diameter Re. 2 per meter per month. 

The rent naturally variee according to the size of the meter installed; there is DO 
diltinetion between orthodox and unorthoda quarten. 

• 
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InJ01"IIIDJ,ion promised in reply to starred question No. 1160 asked by ~  Mohan 
LaJ Sa/r,sena on beJwlJ oj Mr. Sri Prakasa on the 4th April, 1938. 

DIRECTIONS TO MUNICIPALITIES IN AJMER-MERWARA NOT TO GIVE PRINTING 

WORK TO CERTAIN PRESSES. 

(a) Yes. 

(b) No. 

(c) Does not arise. 

(d) Yes; under rule 129 of the Municipal Account Code (published in the Gazette 
of India, Part II-A, dated the 22nd May 1937). 

( e) It was considered necellll&rY in the public interest to impose this restriction. 

(f) Two of them were ordered to depoBit security in 1937 under the provisions of 
the Indian Press Act, while a third printed a book which was declared iorfeited by the 
Local Administration as it contained matter the publication of which was punishable 
under section 124-A, Indian Penal Code. The remaining preBBeB are no. considered 
suitable for receiving ~ work, since they print matter which shOWB hostility 
to Government or is likely to excite communal hatred. 

InJ01"IIIDJ,ion promised in reply to parts (a) and (b) oj starred question No. 116S 
asked by Mr. Manu Subedar on the 6th April, 1938. 

CONCESSION IN POSTAGE RATES ON SPECIAL NUlIBERS OJ!' NEWSPAl'EBS. 

(a) In the United Kingdom, special issues of newspapel'8 which do not form 
part of the reguJar series but are issued apart from or in addition to the series are 
not allowed to be transmitted at the eanceasional rates of postage for registered 
n61!lpapel'8. Likewise, special numbers, which though forming part of the regulal' 

~  do not consist wholly or in great part of politieaI or other news or articles 
~  ~  or to other current topics or are otherwise of a character which is at 

a a ~ WIth the deSCription of newspapers, as contained in the Post Office Act, are 
not entItled to the eaneeBBional rate. . 

(b) The practice is the same in India. 

Information promised in reply to part (b) oj starred question No. 1166 a..ked by 
. Mr. T. S. Avinashilingam OhetJ.iar on the 6th April, 1938. 

NEPAL POST Ol!'FlCE. 

(b) The present monthly income of the Nepal Post OfIice Uo RII. 1,313 while the 
estimated average monthly ealt is RII. 2,.293. 

InJormation promised in reply to starf'tiJ, question No. 1191 asked by Mr. Badri 
DvJJ, Pande on tke 6th A.pril, 1938. 

ACCIDENTS DUE TO LACK OJ!' WIRE-FENCING ALONG THE RAiLWAY LINE IN 
ALLAHABAD CITY. 0 

(a) No. 

(b) The Railway land is protected by standard wire-fencing properly erected. 

(c) Yea. 
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-(d) The Eaat Indian Bail1f&y pointed out to the a ~  a~ there ~  be DO 
daDger to ehildren or cattle weE they trespassed within the railway fencmg, ana 
iDformed her that there was DO objeetion to her erecting a fence on her own a ~ at 
her own coat in addition to the railway fence aa had been done by. some of her neigh-
bours. 

(e) One woman was run OTer and killed on 28th June, 1933, while trespallSing on 
tho Une at mile 514 which is near the residence above-mentioned. There is no record 
of cattle having been run over near the site. 

Information promised in reply to parts (a), (6) and (c) of starf'ed, ~ No. 1204 
ai/red by Mr. MOMn Lal Sa'ksena on the 6th April, 1938. 

PRoVISION OF CERTAIN AMENITIES TO LESSEES AND AUCTION OF PLoTS iN 
NEW DELBI. 

(a) Yea. The perpetual lease-hold of 268 plots in Block. No. ~  was auctiolUld. 
OIl the 2nd February, 1936. The amount reaJiaed by the sale was n .. 4,25,140. 
(b) No_ 

(e) Only about 20 houaee have so far been built on the 268 plot. sold. Govornment 
are not aware that any great inconvenience is being experienced by the 18101881. The 
question of providing the nece88&ry amenities is receiving attention. There is no 1'8&IIon 
for 1raivine the recovery of the ground rent. 

Information promised in the repZy to starred question No. 1224 asked by Mr. 
Amarendra Naih ChattopoiJJtyaya on the 6th April, 1938. 

QuALIFICATIONS AND SALARIES 01' THE PRoPE880RS 01' BENGALI AND ENGLISH 

IN Tm: DELHI UNlVEBSITY. 

(a) Bengali is not a separate Department of study in the Delhi University. There 
is a joint Department of Sanskrit, Hindi and Bengali. The Head of this Department 
is Mahamahopadhyaya Pandit Laehmi Dhar, M.A. (Punjab), M.OL. (Punjab), 
Shastri (Punjab). He is ez·ofJicio Convener of the Committee of Courl8s and 
Studies in Bengali and haa some knowledge of the subject. He ill n. member of the 
Ita1f of St. Stephen's College, Delhi, and his salary is Ba. 450 per menscm. 

(b) The Head of the English Department of the Delhi Universitv is Mr. O. B. 
Young, M.A. (Oxon.). He had a distinguished career at Oxford and haa been a 
aueeeBBful teacher of English for more than 25 years. He is a member of the sta1f 
of St. Stephen'. College, Delhi, and his salary is Re. 750 per mensem. 

(c) Moat of the teachers of the University are employees of the constituent 
C-oDeges which meet their pay. Government have no information Be to the e_et 
amount of work which each of these teachers is required to do, and are unable to 
interfere with the arrangements made by the College authorities. 

InflYmlOJ,ion promised in reply to starred question No. 1227 asked by Sardar 
Sam Singh on the 6th Apn'l, 1938. 

REPRESENTATION OF SIKHS IN THE STAFF OF THE DELHI MUNICIPALITY. 

<a) and (b). A statement giving the information asked tor 111 the Honourable 
Kember 1S attached. There are 17 Sikhs of whom 12 are employed in the junior 
clerical staff. 
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(c) and (d). In making appointments the rules made by the Delhi Munieipal 
Committee for the registration of candidates for Munieipal employment nre followed. 
Under ~ rules. candidates are ~  by a Board eonsiating of the President and 
the two VIce-PresIdents of the ComlUlttee. There is a 10 per cent. reservation of all 
posta for Christiana, Jews, Parais and Sikhs, but there is no specific reservation for 
lIleml.oers of anyone of these four minority communities. In the circumstances no 
question of completing & quota of Sikhs &rises. 

8tGIe7118111 81lovmag ,lie IottJl 8trenglll oJ tlle .,."to.-Grade CJkr1t8. • Senior Grade Okrb MIll 
8uperilllettdelll8 11M OtfiCU8 11M 1'etJC1Ier1l employM by the Delhi "fu"jllipalily. 

Gndee. 

(i) Junior Grade Clerks 

(ii) Senior Grade C1erka. SUllSintendents and Oflicera 

(iii) Teachers in Municipal 8ohooJa 

Total 

I 

I Total 
strength. 

359 

Sf 

Ml 

984 

No. of 
Sikhs 
employed. 

12 

2 

3 

17 

In/MfnD.tion promised in reply to part (a) 0/ starred question No. 1237 asked by 
Mr. LakluJnd Navalrai on be1uJl/ 0/ Sard4r Sant. Si"1Jh on the 7th April, 
1938. 

REPRESENTATIONS FROM THE INDIAN ARMy SERVICE CoRPS CrvrLIAN 
AsSOCIATION. 

(8) 45 up to end of March, 1938. None of them attained the maximum pay 
of the grade. 

InjMfnD.tion promised in reply to starred question No. lU9 asked by Mr. Badri 
Dutt Pantle on the 7th April, 1938. . 

RESIGNATION OF ELECTED MEMBERS OF THE NASIBABAD CANTONMENT BOARD. 

<a) Four out of the Beven eleeted members of the CantonmePt Board, Naairahad, 
~  their resignations on account of differences of opinion with other members 
of the Board. 

(b) Yea. 

In/MfnD.tion promised in reply to starred question No. 1267 asked by Mr. Manu 
. Stthemsr on the 8th April, 1938. 

SUGGESTIONS FOR REDUCTION OF RATES. ON THE GREAT INDIAN PENINSULA 

AND BoMBAY BARODA AND CENTRAL INDIA RAILWAYS. , 
It is regretted that it has not been found a a ~ to ~  the information 

requu'ed by the Honourable Member, as no sJ!8c181 record IS maIntaInOO of the reqlJests 
received for the quotation of reduced or ~ a  rates and a very large number of ~  
would have to be examined involving more tIme and labour than are commensurate WIth 
the use to which the information could be put. 
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Informatiml, promised in reply to part (b) of starred questions NOI. 1275 anil1276 
asktxl by Qa3 Muhammad,. Ahmad Kazm;, on the 8th April, 1938. 

CRnnNAL PROSECUTION IN CONNECTION WITH THE BAMRAULI RAILWAY 

CoLLISION. 

Starred quutw. No. 1B75.---one aenior and two Junior counsel were Ilngaged at fees 
of Re. 105, Be. 64 and Be. 50, respectively, per hearinc. The approximate cost of the 
ease is Be. 4,700. 

Tlmm AND INTERKEDIATE CLASS SEATS ON THE SHAHDARA-SAIIARANPUB 

LIGHT RAILWAY. 

Starred queation No. lS76.--Government are informed that: 

(a) No reduction in the length of the aeats in intermediate claH compartments 
has been effected. The centre bench has been removed and side seats have been widened. 
No inconvenience to pa8lleDgers should be caused by this procedure aa. the availAble seats 
in intermediate elaas are adequate for the number of tickets sold per trip. 

(b) This is being done as and when opportunity offers. Up to date nn equal 
number of third and intermediate claas carriages have had their seats widened. 

(c) Government are informed that the seats in both third and intermed:iu.te elaas 
compartments run the full length of the coach. The question of lengthening them 
does Dot, therefore, arise. 

Informatiml, promised in reply to unstarred questions Nos. 150, 153, parts (a) 
arul (b), 158 arul166 askeil by Mr. Mu1uJmmad Azhar Ali on the 8th April, 
1938. 

CoKMUNAL REPRESENTATION IN SEBVICES ON STATE RAILWAYS. 

UnatofTed quution No. 160.-(a) Government are informed that the !action ot 
the Divisional Superintendent, North Western Railway, Delhi, was in order as tlu! 
ease referred to in the letter quoted by the Honourable ~  related to the pro· 
motion of a person in an inferior post to a subordinate post, in which ease the orders 
regarding communal perCl81ltage would apply, vide paragraph 5 (b) o! the Memo-
nmdum of Supplementary Instructions referred to in the repl,y to part (a) of hie 
unstarred question No. 86 aaked on the 18th :Ma.reh, 1988. 

(b) and (c). In view of the reply to part (a) above, theBe do not ariIIe. • 

VAN PORTERS IN THE DELHI DIVISION OJ' THE NORTH WESTERN RAILWAY'. 

,uutarred que.tw. No.. 166.-Govemment are Wormed U follon: 

(a) The Hours of Empl01Jllent ~  ck. not apply to travelling Tan 
portera, but, aa far &8 practicable, their hours of work are regulated within the limits 
laid down by these regulationa. 

(b) No mileage or overtime allowance ill allowed to tms clUB of stair, but when 
fixing their seales of pay the fact that their dutiea involved frequunt travelling wu 
taken into conaideration. 
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EXEMPTION OF THE SHAH:DARA-SAHARANPUR LIGHT RAILWAY J!'BOM THE 

oP1!:RATION OF SECTION 62 OF THE INDIAN RAILWAYS ACT. 

Unatarrea que3'tion No. 158.-The Shahdab.·Saharanpur Railway have been exempted 
from the orders iS8uedregarding the provision of means of eommunication between pas-
&engers and railway servants on trains. Government do not propoae to withdraw this 
ClXI'.mption as.: 

(i) the booked speed of the trains is low, 

(ii) the distaB.ce between stations is short, 

(iii) practically all traiDs atop at every station, 

(iv) the heavy expenditure that would be involved in the prOVIsIon <If means 
of communication is not justified under existing conditions. 

CONDUCTOR GUARDS ON STATE RAILWAYS. 

'llnstarrea tfU6Btiofl No. 166.-Government are informed as follows: 

(alOf the remaining two conductor guards on the East Indian Railway one was 
withdrawn in April, 1937, and the other retired in April, 1938. 

(b) and (c). Condnctor guards are not now employed on the State-managed Rail-
ways, except on the North Weatern Railway where there are 11, of whom nve are 
Europeans, three Anglo·Indians, two Parsis and one Hindu. Their employment is 
eonsidered desirable by the administration. 

Information promised in reply to unstarml question No. 168 aB1ceil by Mr. Satya 
Narayan Sinha on the 8th April, 1938. 

SENIORITY 111 A GRADE OR CLASS OF NON-GAZETTED STAFF ON STATE RAILWAYS. 

Government are informed as follows : 

On the Eastern Bengal and East Indian Railways temporary or probationary ser-
vice of non-gazetted staff in a grade or class doea not ordinarily eount towards &t'niority. 
Exceptions are, however, sometimes made on the merits of a ease. 

_ On the Great hdian PeniDanla Railway probationary service of non-gazetted staft' 
f Ul a grade or class eounts in calculating continuous service towards seniority in that 
: grade. Temporary service is only counted for seniority when the service is rondered 
in a permanent pGst continuously, followed by confirmation in that post. 

The practice on the North Weatern Railway is that seniority in a grade or cla.sa 
~ ~  .from the date an employee is confirmed in that grade or class, and confirma-
tion ~  ~  .on the expiry of period of one year's probation subject to repoTt ou 
working bemg satisfactory and is made from the date the employee was placed on pro· 
~a ~  If, however, the report on working is not satisfactory and ~ period of proba-
tion lI! extended, then confirmation is made from the date from WhICh the perIod ot 
extension of probation commenced subject to report on working being satisfactory. 

Continuous officiating or temporary service counts towards the probationary 
period IOf one year, but confirmation is only made from the date of oecurrence of .. 
permanent vaeaaey. 

Information promised in the reply to starrei question ~  1295 asked by Mr. 
Muhammad Azhar Ali on tke 11th Apnl, 1938. 

&!.ARy AND TRAVELLING ALLOWANOE OF THE SUPERINTENDENT OJ' 

EDUOATION FROM DELHI, A.JMER-MERWARA AND CENTRAT. INDIA. 

The Superintendent of Education, Delhi, ~ a a a ~ Central India, 
drew RII. 14,400 as pay and RB. 2229-1·0 &8 travelling allowance durmg 1937-38. The 
expenditure was borne bv the ~  Administrations concerned in the proportion of 
3 : 2 : 1, relpectiTely. • 
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I,,/ormatw,.. fWOfRued in the ~ to .,.stafTed qtl66fion N D •. 178 .. (I8ked, bv 
M.vltJt Abdur Rasheed C1t.avdhury ()ft. the 11th April, 1938. 

Tl!i&cBERS GE'l"l'ING ALLoWANClIII FOB EVENING CL.&88ES IN THm GoVERN-
JrO!lNT COJOlEBCIAL INSTITUTE, DELHI. 

(a> Yea. 

(b) The evening elaBaea are merely preparatory ela8aea and no diploma examina-
tion is held for studentS attending them. Students usually leave I\S Boon as they feel 
• that they have acquired au1li.eient knowledge of their subjects. Information as to 
thtl ullIIlber of students enrolled and the amount paid in aIlomureea t-o teachers iD 
1935-36, 1936-37 and 1937·38 is given below: 

Year. 

193/;-36 (for 6 months from October, 1935) 
1936.37 
1937-38 

Number of 
students 
admitted. 

39 
87 
97 

Amount paid in 
allowances ~  

teachers. 

Rs. 
77t; 
1,550 
1,550 

In/ormation pt"cnnised in the reply to unstarred questions Nos. 179 to 182 asW 
by Khan Ba1uJdur Nawab Saddi!Jue .Ali Khan on the 111" .April. 19.18 . 

.ABsENCE OJ' MU8LIJ(8 IN THE TEACHING AND MENIAL STAFF OF THE GOVERN-

KENT CoMlIERClAL INSTITUTE, DELHI. 

lJutafTtlfJ ~ No. 179.-(a) Yea. 

(b) Muslim intere&ta have not suffered in the Commercial a ~ 

CERTAIN P .ARTICUURS REGARDING STunENTS IN THE GOVERNMENT 
CoM:M:EBCUL INSTITUTE, DELHI. 

Uutarred quution No. 180.-The information ia giwn ~

No. of students I No. of withdrawals Free I 
admitted. before completing the IlOncessioDB. I 

Year. COUJ'88. 

.-
H. M. Others. H. M. Others. H. M. Others •. 

1932-33 .. 36 4 1 13 3 .. 8: } 

1933·34 .. 35 4 2 16 3 I 6 t 

19M-35 .. 42 4 .. 19 1 5 2 , .. 
I 1935·36 .. 42 4 1 11 3 7 1 

I 1936-37 .. 39 7 I 1 12 I 6 .. 6 2 .. 

Colt 
per 
capia. 

RI. 

102" 

• 97 
94 

91 

!IS 

RECRUITMENT OF MUSLIMS ON THE STAFF OF THE GO'VERNJlENT COMMERCIAL 

INSTITUTE, DELHI. 

Uutan-ed qautwn No. 181.-No. The present staff hold permlUlent appoint-
mellta. Communal proportions can be maintained ouIy in a depanmont IIjI a whole. 
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PURCHASE OF STATIONERY USED IN THE GOVERNMENT COMMERCIAL INSTITUTE, 

DELHI. 

Un.tarrea qUeBtion No. lSB.-The stationery used in the Oft'1CO of the Institute 
is supplied by the Government Stationery Department. The typewriting stationery 
118ed by students is purchased locally out of the typewriting stationery fee cr.llected 
from students. 

Information promised in reply to part (a) (i) of starred question No. 1336 asked 
by Bhai Parma Na'flll on the 12th April, 1938. 

SCALES OF PAY AND GRADES OF CLERKS OF THE ROYAL INDIAN ARMY SERVICE 

CORPS. 

Two clerks reached the maximum and two approximated to it. 

Information promised in reply to part (a) of unstarred question No. 188 asked by 
Mr. K. S. Gupta on 12th April, 1938. 

SALARIES OF THE NON-GAZETTED STAFF OF THE INCOME-TAX DEPARTMENT 

IN THE MADRAS PRESIDENCY. 

<a) The rates of pay of the non·guetted sta1f in the Income·tax Department, 
Yadras, are based on those of similar establishments under the Provincisl Govern· 
ment. SUbject to eertain Blight modifieatioUl made for reasons of the nature of the 
work and organisation, the lI&II1e is true of those elltablishments of the Coatoms De· 
partment (e.g., clerical) for which eorresponding establishments can be found in the 
Departments of the Provincial Government. I understand that when the seale. of 
pay for the Posta and Telegraphs Department were framed due account was taken 
of the aeaJea of pay for similar eta1f ill the vBriOUl departments of the Central Go,,· 
emment as well &I ill the Provincial Government. 

. The extent of the di1ferences between the rates of pay in the department. men· 
tioned hu been over· stated in the question and ill not 8IrlIkient to Dlerit the 1118 011 
the expJ'eBllion II diIIerimiDation ". 

MOTIONS FOR ADJOURNMENT. 

Mr. President (The Honourable Sir Abdur Rahim) ;  I have received 
a number of notices of motions for adjournment of the business of the 
House. The first one is in the name of Sa·rdar Mangal Singh. He wants 
to move the adjournment of the business of the House to discuss a definite 
matter of urgent public importance, namely, the refusal of the Govern-
ment of India to change the exchange ratio of the rupee from Is. 6d. to 
Is. 4d. as stated in their recent communique. 
8ardar Mangal Singh (East Punjab; Sikh) : I am not moving it. 

Mr. Prel$ident (The Honourable Sir Abdur Rahim) ; Mr. Thil'umala 
Rao has got. a motion in connection with the appointment of Mr. Sargent. 

Mr. M. ThirumaJa Rao «East Godavari and West Godavari cum 
Kistna ; Non-Muhammadan Rural) ; Sir, I am not moving it. 

A,'FPOINTJol'ENT OF A NON-INDIAN AS ~  OF liNSURANCF.. 

Mr. President (The Honourable Sir Abdur Rahim) ; The next one 
is in the name of Mr. Avinashilingam Chettia:r who wants to move that 
the House may be adjourned to discuss a definite matter of urgent public 
importance, namely, the appointme!lt of a non-Indian by the Government 
of India for the post of the ~  of Insurance. 
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Mr. T. S. AvinashiliDgam Ohettiar (Salem and Coimbatore CUIJI. 
North Areot : Non-Muhammadan Rural) :  I want to move it. 

':the Honoura.ble Sir Muba.mmad Za.frullah Kha.n (Member for 
Commerce a,nd Labour) :  I object to the motion. I am aware that on 
previous occasions motions have been discussed with regard to the appoint-
ment of indh-idual officers, the recent cases being those of Dr. Gregory and 
Mr. Chambers. On that occasion you were pleased to point out as 
follows. This relates to the second of those motions, namely, the appoint-
ment of ~  Gregory as Economic Adviser: 

I I I must make the position of the Chair quite clear with respect to this nlotioD. 
and yesterday's motion. It has been laid down more than once that in the case of any 
appointment, even an important appointment, that cannot be made the Rubject'matter 
of a motion for adjournment unless there is some imporant principle involved and 
neither in regard to this motion nor yesterday'8 motion should my ruling be eonstruecl 
to the contrary." 

Now, the question is whether there is a,n important question of 
principle involved with regard to this particular motion. 

Mr. President (The Honourable Sir Abdur Rahim).: That, no doubt, 
is my view. Will Mr. Chettiar explain what is the question of principle 
involved' 
Mr. T. S. Avillasbilingam Ohettiar: .The principle, is that Govern-

ment have appointed a non-Indian when suitable Indians are available. 
Ma.y I also point -out that when the Bill was discussed, there was a sort of 
undertaking given by the Government which I will quote in the evening. 
It was agreed that when Indians are a,vailable, they will be preferred. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : There was an 
undertaking given T . 

'Mr.T. S. Avinubmngam Ohettia.r : I will show that in the evenin,g. 

The Honoura.ble Sir Muha.mmad Za.frullah Kha.n: ~ Chettiar halt 
submitted that the question of principle involved is tha,t a non-Indian has 
been appointed when suitable Indians were available. 

Mr. President (The Honourable Sir Abdur Rahim) : He says that 
an undtlrtaking was given. , 

The Honourable Sir Mubammad Za.frulla.h Kha.n: I am not aware 
of it. I was not here. . 

Mr. T. S. Avinashilingam Ohettiar : A definite statement was un-
doubtedly made by the member in charge of the Insurance Bill that if 
Indians a,re available, they will be appointed. 

Mr. President (The Honourable Sir Abdur Rahim) : I have no parti-
cular recollection' of that. I know the matter was discussed. 

The Honoura.ble Sir Muhammad Za.frullah Xba.n: Let us see what 
the position actually was. With regard to this appointment, the statutory 
obligation laid upon Government is that the person appointed should be a 
qualified actuary. Mr. Satyamurti, when speaking on the third reading, 
specifically stated, and I entirely agree with him, "' that the success or 
otherWise of this Bill depends to a very large extent on the personality 
of the first Superintendent of Insurance, and I hope that in making this 
appointment no racial or communal considera.tions will be brought int» 
e1l'ect ". 
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Mr. S. Sa.tyamurti (Madras City: Non-Muhammadan Urban) : Hear, 
hear ! You have broltght racial considerations into this subject ! 

The Bonoura.ble Sir Muha.mmad Za.frullah Khan : That was the 
obligation laid upon the ~  coupled with 1\Ir. Satyamurti's 
anxiet.y to secure the best man available irrespective of the question of 
race. Let us come to the question of the field of choice. 

Mr. T. S. AviDashiIingam Chettiar : That is going into the merits. 

The Honourable Sir Muhammad Zafrullah Khan: This subject has 
been raised and I am going to show that the statement made in regard to 
it. is not correct. 

Mr. Bhulabhai J. Desai (Bombay Nor<.;hern Division: NOll-

Muhammadan Rural) : That may be a good answer in defence ....... . 

lIIr. President (The Honourable Sir Abdur Rahim) : I have yet to 
isee whether there is a prima facie ease or not. If there is a prima facie 
case, that will have a bearing on the admissibility of the motion. 

The Honourable Sir Muhammad Za.frulla.h Khan : The point of my 
submission is that ,the adjournment motion is out of order unless there is 
a question of principle involved. The question of principle involved is 
! stated to be that there were Indians available out of whom a choice could be 
made. I llave contested that and, therefore, I have to answer the point 
whether there were Indians available. .At the time when the appointment 
had to be made there were altogether-as I think was even stated in the 
debates---six Indians available who were qua·lified in that manner. Four 
out of the six obtained their certificate of fellowship in 1937. That is to 
say, they had not even a year's standing as fellows of the Institute of 
Actuaries in -London or, Scotland. Out of the men one had passed out 
~ years previously and his age was thirty-two. There was only one 
person available who could be considered and who was considered and he 
was occupying a position and dra·wing a salary from which it could easily 
be seen that he would not have accepted this appointment. Apart from 
that question, even if it was possible that he may have accepted this 
appointment, there was practically no field for choice and I submit it 
cannot be sa:id that there were plenty of Indians available out of whom a 
choiCe could be made. 'If the principle is to be accepted that no non-
Indian is to be appointed so long as there is a single Indian availabJe 
irrespective of what his qualifications or position may be, then I would 
~  that the Assembly is taking into their o'wn hands a matter which 
IS the concern of the Government. 

Mr. Bhulabhai J. Desai : The point of principle is quite clear from 
the very statement of the Honourable Member. The point of principle is 
in the last words mentioned viz., so long as one India·n is available and 
there is only one a ~  so long as one Indian is available, we say 
he ought to be preferred : and that is the point of principle on which we 
want to insist. Of course, it is entirely a matter for the House to decide 
whether it is a correct principle or not, but it is admitted that at least one 
Indian was available. 

Mr. President (The Honourable Sir Abdur Rahim): Apart from 
any ~ question, what was the exact undertaking given , 
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Mr. S. Satyamurti :  I have not got the reference, Sir, but I want to 
submit now that when the actual definition in the Bill 88 to the quaHfica-
tions of the actuary was being considered by this House, the Honourable 
Sir Nripendra Sircar, who was in charge  of the Bill, told the House that 
if the amendment of Mr. Aikman were passed, a:ll Indians would be ruled 
out, and, on that basis, "we amended the Bill in order to make it possible for 
Indians also to be considered for the appointment. 

Mr. President (The Honourable Sir Abdur Rahim) :  I should like 
to know the exact words of the undertaking given. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, it has been mentioned that the Government 
gave an undertaking that the Superintendent of Insurance will be an 
Indian. I followed the debate very carefully, and I do not find it men-
tioned anywhere in the debates on the floor of the House that an Indian 
would be appointed at this post. There  may have been a private under-
standing between the Leader of the House and the Leader of the Opposi-
tion, but we do not know anything about it. The second point is that the 
original Bill provided that the Superintendent should not necessarily be 
an actuary, a·nd in that case there would have been a wider choice, but it 
was pressed from the Congress Party that he should be an actuary. This 
limited the scope of enquiry and 'We found that only one man was avail-
able. Therefore, I think there is no principle involved here. 

The Honourable Sir Mnbammad Zafrullah Kha.n: So far as 1 
recollect, there wafi no undertaking whatever. 

lIIr. S. Satyamurti : Sir, we are entitled. to the vote of the House on 
the point as to whether, if one Indian wa.s available, he ought not to have 
been appointed. It had been preBBed from various sections of the House 
that for all appointments we should appoint qualified India:ns, wherever 
possible. That is the principle observed all over the world, and in this 
country also we are trying to assert the principle that even if one quali-
fied Indian is available he should be appointed. 

lIIr. President (The Honourable Sir Abdur Rahim) : Is the Honour-
able the Leader of the House in a position to say that that particular 
gentleman was approached at aU , 

The HODourable Sir Muhammad Za.frullah 1tha.n : He was consider-
ed, but he was drawing such emoluments that it could not reasonably be 
expected that he would accept this post. .-

Mr. S. Batyamurti : The point is whether an Indian was available. 
It was perfectly open to the Government to offer him a higher salary. The 
future of the Insura-nee Act depends upon the sincere sympathy of an 
Indian administering the Act, and not a foreigner. We seek to censure 
the Government on two grounds,-first, for not accepting the principle 
mentioned and, secondly, for not ket'ping the undertaking given. But, 
ass"!lming that the undertaking was not given, I still submit that we are 
~  to censure the Government for not carrying out the principle 'We 
laId down. 

Mr. President (The Honourable Sir Abdur Rahim): Was any 
attempt made that the principle should he inserted in the Act itself , 
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1Ir. S. Satyamurti: It was not possible to insert in the ~  I;luch a 
provision. It would have been ultra vires. This is the only way in which 
this House can impress upon the Government the need for not importing 
racial considerations. Our submission is tnat this man is a European;: 
and we say that an Indian ought to be appointed. 

Mr. M. S. Aney (Berar : Non-Muhammadan) : Apart from the fact 
whether a specific undertaking was given or not, there is a general princip'le 
involved-a principle for which this part of the House has stood all these 
years, whether that principle is acceded to by the other pa·rt of the House, 
that is, by the Government, or not is immattta:ial.-and it is this that when-
ever qualified Indians are available Government ought to make the choice 
out of such qualified Indians and not make any preference for any 
foreigner. Whether the Government agreeil to that principle or not is a 
different thing. If they do not agree, we have a right to censure them 
and to vindicate that principle. I submit that the motion cannot be 
ruled out on the ground that no principle is involved here, as the Govern-
ment are trying to make out the case that no Indian is available. That 
is a matter for the House to decide when the question will be discussed on 
the merits. The case now before the House is that a principle is involved, 
viz., that the claims of Indians have not been duly considered by the 
Government in making this appointment. 

The Honourable Sir Muhammad Zafrullah Xhan : Sir, there is uo 
quarrel at the moment between the different sides of the House with 
regard to the  merits of this appointment generally. The question that 
you have to consider at the moment is whether such a matter can form the 
subject-matter of an adjournment motion. There has been plenty of 
time after the appointment was announced. 

Mr. K. Santhanam. (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural) : Does the Honourable Member suggest that we should move a 
Resolution that he should dismiss this pa·rticular gentleman , 

The Honourable Sir ltluha.mmad Zafrullah Khan : The question is 
this, whether the exception that you were pleased to' indicate in your 
ruling on the previous occasion when an adjournment motion was moved 
has been made out by the Honourable Member moving this motion. 

Mr. President (The  Honourable Sir Ab<lur Rahim) : His case is 
that even if one qualified Indian' wail avaiIahle, he ought to have been 
appointed. The qUeiltion of principle that is said to be invol!ed is that, 
if there was any Indian available, he should have been a:ppomted rather 
than importing a non-Indian from ou1:l;ide. Admittedly, ~  field of 
choice was very limited. A.s the Leader of the House has a ~ there wa-s 
one qualified Indian actuary available whC»le case was cODBIdered, but 
the Government preferred to appoint the ~  ~ a  who is a non-
Indian. I have only to see whether there 18 a pNma fame case. Appa-
rently, there was a qualified Indian a a~ a  a,nd it is pressed by the 
Opposition that whenever there a·re qualIfied Indians available for any 
such appointment, an Indian ~ to be appointed rather than. a . non-
Indian. It is for the House to decIde and not for me whether thIS 18 the 
proper principle which should be adopted in making such appointments. 
I have only to see whether there is a prima facie case on the point of order 
tJuit has been raised, and as I think a pnma facie case has been made out, 
I rule that the motion is in order. 
L184LAD B 
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[Mr. Pnsident.] 

As objection has been taken, will those Honourable Members who are 
~  support of the motion rise in their places Y 

(Many Honourable Members rose.) 

As not less than 25 Members are in favour of the leave being greted, 
leave is granted and the motion will be taken up at 4 0 'clock or earlier if 
the business of the House is finished before 4 o'clock. I take it the Govern-
ment have no objection to that. 
The Honourable Sir Muhammad Zafrullah Khan : No, Sir. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

Secretary of the Assembly: Sir, information has been received that 
the following Bills, which were passed by both Chambers o( the Indian 
Legislature during the last Session, have been assented to by His Ex-
cellency the Governor General under the provision of sub-section (1) 
of section 68 of the Government of India Act, as continued by section 
317 of the Government of India Act, 1935 : 

(1) The Repealing Act, 1938, 
(2) The Indian Companies (Amendment) Act, 1938, 
(3) The Dangerous Drugs (Amendment) Act, 1938, 
(4) The Insurance Act, 1938, 
(5) The Manoeuvres, Field Firing and Artillery Practice Act, 

1938, 
(6) The Destructive Insects and Pests (Amendment) Act, 1938, 
(7) The Child Marriage Restraint (Amendment) ~  1938, 
(8) The Indian Tea Control Act, 1938, 
(9) The Workmen's Compensation (Amendment) Act, 1938, 
(10) The Cutchi Memons Act, 1938, 
(11) The Hindu Women's Rights to Property (Amendment) Act, 

1938, 
(12) The Durgah Khawaja Saheb (Amendment) Act, 1938, 
(13) The Sind Salt Law Amendment A,ct, 1938, 
(14) The Sugar Industry Protection (Temporary Extension) Act, 

1938, 
(15) The Indian Coffee Cess (Amendment) Act, 1938, 
(16) The India!l Tariff (Amendment) Act, 1938, 
(17) The Trade Disputes (Amendment) Act, 1938, 
(18) The Delili Joint Water Board (Amendment) Act, 1938, and-
(19) The Child Marriage Restraint (Second Amendment) Act, 

1938. 

STATEMENTS LAID ON THE TABLE. 

NET EABNINGS OF CERTA.IN NEWLY CONSTRUCTED RAILWAY LINES. 

'!'he Honourable Mr. A. G. Olow (Member for Railways and Com-
munications) : Sir, I lay on the table a statement, giving the informa-
tion at present available as to the net earnings of certain newly con-
~  railway lines, during the financial year 1936-37, a.nd a com-
parIson of the return given by these earnings on the capital outlay with 
the return anticipated in the original estimates. . 
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STAT"E1IENTS LAID ON THE TABLE. 

NOTIFICATION PBOHIBITING THE EMIGRATION OF UNSKUJ.JIlD LABOUBEBS I'BOJl 

THE MAoB.A.S PREsIDENCY TO MALAyA. 

Sir Girja Shankar Bajpai (Secretary, Department of EducatioDp 
Health and Lands) : Sir, I lay on the table a copy of the Notification 
issued by the Department of Education, Health and Lands, No. F. 441 
38-L. and 0., dated the 8th June, 1938, prohibiting the emigration of 
unskilled labourers from the Madras Presidency to Malaya. 

lIrofillootioft (01Jerl8lJ8), No. F. 4413S-L " 0., by the G01Iemment of India. DepGrl-
me"t of Education, Healtl and Lands, dated Btmla, the Sth JVMe, 1938. 

Whereas it appears that the number of unskilled Indian labourilrs now in the 
:Malay States is in eXI'e8S of the present  requirements of industry and continuance of 
4!migration to those States is therefore undesirable, the Oentral Government, in 
exercise of the powers conferred by sub-section (1) of aeetion 13 of the Indian 
Emigration Aet, 1922 (VII of 1922), is pleased to prohibit, with e1teet from the 
15th June, 1938, aD persons from emigrating 'from the territories under the adJninis. 
tration of the Provincial Government of Madras to the Straits Sottlements, the 
Federated Malay States of Perak, Selangor. Negri-Sembilan and Pahang &ud to the 
Unfederated Malay States of Kedah, Perlis, Johore, Kelantan, Trengganu and 
Brunei for the purpose of unskilled work. 

THE MOTOR VEHICLES BILL. 

PREsENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

'!'he Honourable Mr. A" G. -Clow (Member for Railways and Com-
munications) : Sir, I prt!Sent the Report of the Select Committee on the 
Bill to consolidate and amend the law relating to motor ~  

THE CRIMINAL LAW AMENDMENT BILL. 

Xr. O. II. G. Ogilvie (Defence Secretary) : Sir, I move for leave to 
introduce a Bill to amend the criminal law. -

Mr. President (,rhe Honourable Sir Abdur Rahim) : The question 
is : 

.. That leue be granted to introduee a Bill to amend the erimiual law." 
• 

The motion was adopte"d. 

Mr. O ... G. Ogilvie : Sir, I introduce the Bill. 

THE INDIAN COTTON CESS (AMENDMENT) B1;LL. 

Sir Girja Shankar Bajpai (Secretary, Department of Education, 
Health and Lands) : Sir. I move for leave to introduce a Bill fUl'ther to 
amend the Indian Cotton Cess Act, 1923. 
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Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

•• That leave be granted to introduce a Bill further to amend the Indian Cottoa 
Cell Act, 1923." 

The motion was adopted. 

Sir Girja Sh&Dka.r Bajpai : Sir, I introduce the Bill. 

'PilE INDIAN EMIGRATION (AMENDMENT) BILL. 

Sir Girja Shanka.r Bajpai (Secretary, Department of Education, 
Health and Lands) : Sir, I move for leave to introduce a Bill further t& 
amend the Indian Emigration Act, 1922. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

., That leave be granted to introduce a Bill further to amenc the Indian Emigra-
tion Act, 1922." 

The motion was adopted. 

Sir Girja Shankar Bajpai : Sir, 1 introduce the Bill. 

THE INDIAN AmCRAFT (AMENDMENT) BILL. 

Sir Girja Slmnlmr Bajpai (Secretary, Department of Education,. 
Health and Lands) : Sir, I move for leave to introduce a Bill further 
to amend the lndian Aircraft Act, 1934. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

,. That leave be granted to introduce a Bill further to amend the Indian Aircraft 
Ad, 1934." 

The motion was adopted. 

Sir Girja Shankar Bajpai : Sir, I introduce the Bill. 

THE INDIAN OATHS (AMENDMENT) BILL. 

APPOINTMENT OF MR. N. A. FARUQUI TO THE SELJ'£T COMMITTEE. 

The Honourable Mr. R. II. Marwell (Home Member) : Sir, I move: 

" That Mr. N. A. Faruqui be appointed to the Select ~  on the Bill further 
to amend the Indian Oaths Act 1873, for a certain purpose, m place of Mr. P. A. 
Menon, who has ceased to be a' member of the Assembly." 

Mr. President (The Honourable Sir Abdur Rahim) The question 
is : 

.. '!'hat Mr. N. A. Faruqui be appointed to the Select Committee on the Bill further 
to amend the Indian Oaths Act 1873, for a certain purpose, in place of :Mr. P. A.. 
Menon, who has ceased to be a' member of the Assembly." 

The motion was adopted. 



THE PREVENTIUN OF CRUELTY TO -ANIKALS ~  

BILL. 

The Honourable 111'. B. II. Maxwell (Home Member) : Sir, I move: 

•• That the Bill to amend the law relating to the prevention of crue1t7 to uimala 
be referred to a Select Committee coDBiating of Mr. N. A. Faruqui, Dr. R. D. Dalal, 
Mr. Govind V. Deshmukh, Mr. K. M. Jedhe, Shrimati K. Radha Bai, Bubbarayan, Prof. 
N. G. Ranga, Mr. C. C. Miller, Babu Baijnath Bajoria, Yr. AmareBdra Nath 
Chattopadhyaya, Mr. Muhammad Azhar Ali, Mr. Umar Aly Shah and the Mover, and 
that the number of member8 whose pre88llC8 8hall be necellary to constitute a meeting 
of the Committee shall be five." 

Sir, there is little, I think, I need say at this stage to commend this 
motion to the House. When the motion for circulation of ihis Bill was 
under discussion at the last Session, there was some feeling ~  in 
the House that the Bill, instead of circulation, ought to have been 
referred at once to a Select Committee, and it was then a ~~  with 
the approval of the House, that the opinions should be called for by the 
30th of June in order that a Select Committee might be appointed at the 
very commencement of this Session and that it might be possible for the 
Bill to pass through its final stages during the current Session. Those 
opinions haw now been received and they are before  Honourable 
Members of this House. I now take the earliest opportunity open to 
me to move for a Select Committee and I believe that this motion 
will commend itself to the House. As regards the criticism that was 
oITered at the time of the last discussion that further circulation of the 
Bill was not necessary, in view of the opinions already ascertained, I 
think that the result of the circulation as given in the printed opinions 
will show that there was some merit in the procedure which was actually 
adopted. While these opinions reveal that there is a substantial 
-majority of opinion throughout the country in favour of the principle 
Of this Bill, at the same time, the circulation has elicited ~ a  con-
structive suggestions and has also directed attention to various points 
of which a more critical examination will possibly be necessary in the 
Seleet Committee. I think that the many thoughtful and interesting 
opinions received on this Bill will be of material advantage to the Select 
Committee when it gets dOwn to its task and I hope that the Bill will 
emerge in a form in which it will satisfy not only the Members of this 
House but also those who have expressed an interest in this subject. 
Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

• 
•• That the Bill to amend the law relating to the prevention of eruelty to animals 

be referred to a Select Committee con8iating of Mr. N. A. Paruqui, Dr. R. D. Dalal, 
Mr, Goyjnd V. Deahmukh, Mr. K. M. Jedhe, Bhrimati K. Radha Bai, Bubbarayan, Prof. 
N. G. Ranga, Ky. C. C. Miller, Babu a ~ Bajoria, Mr. Amarflndra Nath 
Chattopadhyaya, Mr. Muhammad AZhal' Ali, Mr. Umar Aly Shah and the Mover, and 
that the number of members whose presence shaD be necel8a.ry to eonBtitnte a meetiDar 
of 1hl" Committee shall be five. I, 

The motion was adopted. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 
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The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

MOTION FOR ADJOURNMENT. 

APPOINTMILNT OF A NON-INDIAN AS SUPERINTENDENT OF INSURANCE. 

Mr. T. S. AviDashilingam Chettiar (Salem and Coimbatore cum 
North Arcot : Non-Muhammadan Rural) : Sir I move that the House 
do now adjourn. ' 

Before I go into the matter of this adjournment motion I must 
congratulate the Honourable the President on giving the ruling that he has 
given today, protector as he is of the rights of this House. Things 
would have become impossible if we were not allowed to raIse Our voice 
in protest even On occasions like this when Government go wrong. The 
matter of this adjournment motion may be viewed from two points of 
view.; one, whether there has been a promise that this Superintendent 
of Insurance will be an Indian when a suitable Indian candidate is 
available; and, secondly, whether according to the Act that we have 
passed we have suitable Indians available today. I shall no! go vP.ry 
much into the first because people who come after me may deal with it 
in greater detail. As to the second, I will read the wording of clause 
(15) of section 2 of the Act : 
" , Superintendent of Insurance ' means the offirer who shall be a qualliied 

Actuary appointed by the Central Government to perform the duties of the Superin· 
tt'ndent of Insurance under this Ad." 

And who is a qualified Actuary f For this I must take the House 
back to the proceedings on the Insurance Bill, and read from page 1276 
of Volume V of last year's proceedings in Simla. Replying to my 
Honourable friend. :Mr. Sri Prakasa. the Honourable Sir Nripendra 
Sircar said : 

" I haw got to save my young friend, Mr. Sri Prakasa, from himself. IIe says 
he finds no difference between his amendment and Mr. Aikman'. amendmt'nt. I am 
wil.ling to aceept his, but I am not willing to accept Mr. Ai.km,a.n's amendment. May 
I Just point out to him what the difference is' Unfortunately, my friend is right 
in saying that English is not our a ~a  and one word makes uU the difference. 
Mr .. Aikman's amendment is 'being a fully qualliied actuary'. He explained it by 
saYing that before you become a fully qualified aetuary you must be lin actuary for 
fifteen years. The result of that will be that all Indian actuaries are shut out. 
None of them will come in." 

The Honourable Sir Nripendra Sircar opposed Mr. Aikman's 
amendment. By that he meant to say that a  ' qualified actuary' sh!111 
mean' anybody who has become a Fellow of the Institute of ActuarIes 
in ~  . and advisedly, he has refused to qualify it by saying 
• full;!. qualified. ': that shall mean one with 15 years' experience. And 
TJO one in India has got that experience. And toda.y what have the 
Government done' They have appointed a certain gentleman. I must 
be ;grateful to mv Honourable friend. Sir Muhammad Zafrullah Khan, 
for some information that he has given me about ~  Thomas 
who has been appointed Superintendent of Insurance. He told me and 
he told the Honse this'morninjl that one of the reasons why Mr. Thomas 
was appointed was that he has about 15 years'. experience ~  that nO 
Indian actuary has an equal amount of .experience except one. May 
I remind him and the House that no experIence ~  ~  ~  of ~a  
is required under the Act? It is enoujlh and It WIll suffice If he IS a 
qualified actuary. 
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And now, Sir, I will refer you to another question .. On page 2642 
of the Simla proceedings last year, in answer to a questIon as to how 
many Indians have acquired qualifications as actuaries. the Honourable 
Sir Saiyid Sultan Ahmad replied as follows : 

"Five Fellows of the Institute of Actuaries, London, one Fellow of the .It'acu1tr 
of Actuaries in Scotland, and fifteen Associates of the Institute of Actuariell, 
London." 

I take it that it is not intended under the Act that the Associates 
of the Institute of Actuaries are competent to hold this appointment. 
They are not competent to hold this appointment but the Fellows of the 
Institute of Actuaries in London are qualified to hold this appointment ; 
and the gentleman who has been ....... . 

Mr. N. M. Joshi (Nominated Non-Official) : Why do you take).t that 
the Associates are not qualified ? 

Mt'. T. S. Avinashilingam Ohettia.r : Because he must be an actuary. 

The Honourable Sir a ~a  Za.frullah Khan (Member for Com-
merce and Labour) : An Associate cannot perform all ~  statutory 
duties of an actuary becausf' he is not really an actuary. 

Mr. T. S. Avinashilingam Chettiar: The Honourable Sir Muham-
mad Zafrullah Khan told us this morning that in the matter of the 
appointment of 8uperintendent of Insurance they have considered and 
they could consider the claim of only one Indian because only he had 
the requisite experience, May I know what happened to the other four 
actuaries who admittedly exist in this country, according to the state-
ment of the Honourable Sir Saiyid Sultan Ahmad Y I may be told, and, 
I daresay, I will be told that they do not have the requisite experience ; 
but, in this connection, I want to say one thing. I am told, and I hope 
I am correct, that in England people who become actuaries may be 
articled clerks under actuaries who may afterwards become qualified 
actuaries ; they may not have the highest academical qualifications. 
But in India the matter is different. People who appear in the examina-
tions of these actuaries are men of the highest academic qualifications ; 
and to insist upon experience and so much experience is wrong in the 
cast of these people. That being the case, and having regard to the teit 
of the Act itself which merely refers to a " qualified actuary " and also 
haying regard to the fact that Mr. Aikman's amendment referring to .. 
U fully qualified actuary " by which he meant an actuary with 15 vears' 
experience was rejected, it has been the intention of Government and this 
Hous..-that the words" qualified actuary" will only mean a Fellow of the 
Institute of Actuaries in London or Scotland. And that is what Mr. Thomas 
is ; and, aecording to the statement of the Honourable Sir Saiyid Sultan 
Ahmad. there are in India today fivp. Fellows of the Institute of 
Actuaries in London. Having these five men who are a~  to act 
as Superintendent of Insurance; it does not lie in the mouth of Govern-
ment to say that they considered the case of one only. I believe the 
other four should also have been considered and I believe there are men 
of experience even among the other four. My information as gathered 



from the Honourable Member concerned is that only one was considered 
and the others were not considered at all ; and I do not see any reaSOll. 
why ~  should fight shy of appoi!lting those other persoDII 
who are qualified under the Act. So Sir I do think that in a matter 
like t.his it is wrong to say that they a~  no experience. We have 
seen. In .the last one yea.r what ~  value of experience is. People in, 

~ hfe about whom It ~  saId by the Government that they had no 
experIence are now govermng the provinces, and the world has testi-
fied and British politicians have testified that the rule of such politicians 
who have had no previous administrative experience -has been 
eminently successful. I do not refer to any party-from the Punjab 
to Madras ; there have been ministers and prime ministers who have 
had no administrative experience before but who now hold office with 
dignity and efficiency which anyone can envy. 

Having regard to al1 these things I do believe and feel that having 
appointed a non-Indian to this appointment when qualified Indians were 
available is something wrong ; and when we see what is gOIng on in 
other departments, it becomes more amazing. For every department 
we seem to think that only a foreigner is properly a ~  for the 
post. I say this thin!! should be stopped. Sir, I move that the House 
do now adjourn. 

Mr. Deputy President (Mr. AlihiJ Chandra Datta): Motion 
moved: 

" That the House do now adjoum." 

Mr. :M. ftirumala Rao (East Godavari and West Godavari cum 
KiRtna : ~~ a a a  Hura!) : Sir, in rising to support the motion 
moved by my friend, Mr. ~ a  .. I wish to draw the attelltion of 
Government tha't it has been their consistent policy to take ad-
vantage of every opportunity, t'hat comes in their way to import so;ne 
foreigner or other into jobs that carry fat salaries. When the diSCUSSIon 
was going on in the Council of State, last November, an amendment was 
defiuitely tabled, moved and discussed, but was lost ~  Government 
opposed it-that the clause demanding that a qualified actuary should ~  
appointed for this post should be deleted. In the Act itself there. IS 
the dcfinition of "actuary "-actuary means an actuary possessmg 
such qualifications as 'may be prescribed'. The Act. ~  not leave 
the definition to the accepted sense of the word, as It IS known tp 
the actuaries or to the department of insurance. Government have a ~  
the responsibility upon themselves, so that they havd reserved a certam 
amount of margin and latitude in appointing their personnel, to choose 
such men whom they want to fix. up with suitable a ~a  !ith 
regard to the definition of Supenntendent of ~ a  It says: an 
officer who shall be a qualified actuary apPoInted by the Central 
Government to perfonn the duties of the Superintendent of Insurance 
under the Act" That means they have defined the word " actuary " 
and here they ~  incorporated the words " qualified actuary ". ~
fore, in the discussion that raged on the amendment of Mr. ~ 
when the European Group wanted s!l to. manage that the !t-ct makes ~ 
incumbent on the· Government to brIng. lD an E?ropean WIth 15 ye&rfi 
experience, the Law Member, perhaps wlth an Idea to leave certain 
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discretion to the Government of India, fought that amendment and intro-
duced ihe words merely" qualified actuary". Again, under the Act, 
the word "actuary" itself is so defined that the Government should 
not find any difficulty in fixing up a suitable Indian in this place. 

When there were adjournment motions last year when Prof. 
Gregory was imported and also Mr. Chambers, the opinion of this House 
was made quite clear to the Government that we are not going to tolerate 
any more importations from foreign countries. In spite of that expressed. 
opinion and censure on the Government by this House, the Government 
goes on merrily importing one gentleman after another for one purpose 
or another. Recently we have seen that they have brought out a gentle-
man all the way from England to fill the. place of the Educational Com-
missioner with the Government of India. When Provincial Autonomy 
is being worked out in the provinces under Indian Ministers, to seek to 
bring foreigners to control the educational policy of this country is quite 
unjustified and it is an open flouting of public opinion. With regard 
to insurance there are several young men qualified in India. This Act 
has been newly brought in ; it is very drastic and extensive. Insurauee 
was governed by the Act of 1912 till this new Act came into force. 
Now we have incorporated many changes in this system and we have 
sought to control foreign companies that have been exploiting the field 
without any let or hindrance. Now, if you want to entrust the ad-
ministration of this Act and the control of· this business to a gentleman 
who has absolutely no connection with this country, whose sympathies 
are bound to be with his own country rather than with this country, 
and the interests of whose country at this moment are at logger heads 
with the interests of this country, we cannot sit with folded a ~ and 
say that the G1:lvernment has done the right thing. Now you say you 
have brought in this gentleman on a contract for five years. After 
five years, after having gained the experience of working the new Act, 
after overcoming all the initial difficulties that have to be faced, this 
gentleman gets out of the country ; and if we say that an Indian should 
be appointed, you will come out with the argument that this gentleman 
has gained five years' experience after a hard struggle and that he has 
obtained full knowledge of how the Act should be worked and that he 
should, therefore, get an extension for five or ten more years. I am 
sure you will advance this argument. Why do you not train up young 
Indians about 34 or 35 years of age while the advice of an IndiAn 
actuary is being taken and followed by the Commerce Department' 
As I have said the Act does not unnecessarily fetter the discretion 
of ~ Government of India. There is more than one man who is 
qualified for the post. This morning the Honourable the Commerce 
Member was pleased to say that there is only one gentleman who is 
qualified to fill the place in their view. Even taking for granted that 
that view is correct, have they asked this gentleman whether he will 
accept the post Y Perhaps they have been thinking of their own .standard 
of fat salaries. Why do not they think of the Congress Governments! 
The cabinet ministers there get only Rs. 500 : when this was pointed out, 
the previous Law Member said : " For the sake of publicity, for the sake 
of public service and for the love of seeing their own pictures tl,veryj 
day in the newspapers the Congress lfinisters are aerviDg on Ra. 500 ". 
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Pe'rhaps for this same, vanity of serving his country a man may prefer 
to take a lesser salary fur this post also. Have they tried to find out 
any person who has got a more public-spirited outlook than those '\\-ho 
fill the Government Benches opposite and who may be available in 
this co\mtry for this post' And particularly when this thing has 
happened under the management of an Indian Member while he is 
capable of leading this :S:ouse, and of running a large department like 
the one of which he is in charge, why did he not feel that he should 
fight the battle for an Indian and Indianise the whole department under 
him, particularly when there are people in India, I mean qualified Indians, 
who are capable of filling this post with credit to themselves and ad-
\untage to the country f 

Sir, I need not dwell on this aspect of the question at great kngth. 
Of course, the Government of India are accustomed to this sort of censure, 
and to go on unheeded, because they are the least responsive and ante-
diluvian in spite of the march of events in the country. They know 
that the days of irresponsible power they haye been enjoying are being 
numbered and they must make hay while the sun shines. I am 
reminded of a saying of Dr. Johnson that the brightest prospect for a 
Scotchman is the road to England, so also the' brightest prospect for 11 
Britisher ha.<! been the high seas that lead him to India to exploit as 
long as Indians were unable to resist their demands. Therefore, the 
only way for us is to make feeble attempts to censure the Government 
of India by means of adjournment motions. Sir, I support this motion. 

The Honourable Sir Muh&mmad Zafrullah K.ha.n: Sir, the oiJject 
of this motion is to censure Government for their failure to select for 
appointment as the first Superintendent of Insurance an Indian. 'l'he 
gist of my reply was mentioned this morning, and I will try to eXIJla.in/ 
the matter at slightly greater length now. The first question is what 
were the qualifications necessary for this appointment. The last "peaker 
has attempted to import into the discussion some question of the defini-
tion of an actuary, a qualified actuarY, and a fully qualified actuary. 
So far as the question of an actuary under the Act is concerned" he 
is right in stating that the Act dpes not fetter the ~  the 
definition of an actuary has still to be laid down, and that ~  be as may 
be prescribed by the rules. There was no difference of ~ betwecI1 
Hdnourable Members when this provision was und-er ?-iscusslOn as to 
what a 'qualified actuary' meant. That means quahfied under the 
ordinary law. There is no differe.nce between a qual1fied actuary and 
a fully qualified actuary. 

When Mr Aikman's amendment was sought to be moved, the 
Blonourable the Law Member pointed out that ~ had been sug,,!csted 
to him by the European ~  that a fully qualIfied a ~  mculit II. 
qualified actuary of 15 years' standing. From that the pomt ha:> ~  
sought to be made that if you have .available people ~  are a ~  
actuaries then the qnestion of experIence does ~ anse. I .am afra.I.d 
it does arise as was pointed ou.t by M!. a a ~  I read It out ~~  
morning. I said I agreed entIrely Wlth the sentIment that to a ~ ~  
larO"e extent the success of this Act would depend upon the qUUl1tICS 

~  by the first Snperintendent of a ~  And yo'! co:tld 
not say that merely because & man possessed the ml.nmmm a a ~ 
prescribed by the Act, therefOl'e, he would be a smtable ChOIce for thIS 
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pOst. I may cite a parallel example. I believe it is providP.d by the 
Government of India Act that a barrister of five years' standillg is 
eligible to be appointed a High Court Judge, but .1 doubt whether on 
any occasion a person possessing only that minimum qualificatioll has 
been so appointed. Though that is the minimum qualification pre-

~  the appointment always goes to a person who also ~  

the necessary experience. And the same was the case here, nay much 
more so was the case here, because it was a new app,ointment, a b.rst 
appointment to administer an Act which, Honourable Members thCil<-

selns haye the best reason for knowing, contains very important, very 
drastic and veirY complicated provisions. Therefore, the question was 
what was the field of choice available to ~  and as I pOiuted 
out this morning, there are in India six qualified actuaries, or there 
were, at the time when this appointment had to be made as was men-
tioncd by Sir Sultan Ahmad in his reply, five Fellows of the Actuaries' 
Institute of London, one Fellow of the Faculty of Actuaries of Scoti&1.od. 
But let us see how many of them were really eligible. for this post, apu,·t 
from satisfying the minimum qualification laid down by the Act. Now, 
as I said this morning, five of them had acquired their qualifications 
when this measure was under consideration Or shortly before it was 
taken up in this House,-four in 1937 and one in 1934, and the abe:; of 
these, at the time when they secured this qualification, were 30, 31 and 
32 years. 

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) : 
What waf> your age when you were appointed an Executive Councillor? 

The HODOlIl'ab1e Sir Muhammad Zafrulla.h Kha.u : 1 think the point· 
is irrelevant, and in any case that is a question which ought to ~ 

addressed to those  who were responsible for the appointment. Uut 
even then-I have said the point is irrelevant,-I had 21 years' ex-
perience at the bar at the time of my appointment. 

Mr. X. Santbana.m (Tanjore cum Trichinopoly : Non-Muhamntatlp.D 
Rural) : What was the experience of these people' 

The Honourable Sir :Muhammad Zafrullah Khan: Ordinary ex-
perience with Insurance Companiee, and obviously at that age their 
experience could not be very wide. 

Another question that arose in connection with its being a ~  
appointment was that in framing rules and in setting the machinery 
of the Act in motion it would be an advantage if one could get some-
body fully qualified and possessing the necessary experience who was 
not eonnected with any of the companies to whom the Act and the 
\rUles would become applicable. However, there were these five people. 
One Honourable Member stated that Government did not consider these 
five. It is not correct to say that. They considered all the six, and 
they fOlmd that of these, five had acquired the qualification just before 
the Act was passed and had not had the necessary experience. Suppos-
ing one or more of thellll had  had a good deal of experience of tht;se 
matters and had acquired the qualification only recently, then one 
eould have looked at the mattCJ' in this way, ' he has now obtained the 
technical qualification and he previously posBeBSed $e necessary 
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~ ~  but these five gentlemen, had acquired the technical 
qualIficatIOn very recently and had not the necessary experience. That 
left only the case of one gentle,man. 

Mr. T. S. Avinasbilingam Ohettiar: What about the man who had 
foul' years' experience ? 

The Honourable Sir Muhammad Zafrullah Khan: Three years. 
Honourable Members may differ, but Government thought that that 
was not sufficient. With regard to the sixth gentleman who became 
a qualified actuary in 1926, he has a good deal of insurance experience 
and II{' dso possesses the qualifications ..... . 

Mr. Manu Subedar (Indian Merchants' Chamber and Bureau: 
Illflian .... ommerce) : The greatest qualification being an Indian. 

The Honourable Sir Muhammad Zafrullah Khan: I am ilways 
prcjlUred to accept the point of view that in equal cases an Indian mUllt 
get preference. 

Mr. Manu SUbedar : That is how we got you in your place here. 

The Honourable Sir Muba.mm.ad Zafrulla.h Khan: The question was 

3 P.X. whether for the kind of work that would have to be 
done in pursuance of this Act that was the best kind 

of officer to select and, secondly, whether he would be available. I think 
it would not be fair on my part in defending Government's action in! 
this mattcr to discuss the qualifications of this gentleman on the Hoor 
of the lIouse when he has not been appointed to the post. But.I will 
say this that even assuming that he had the kind of experience neces-
sary for this post, the post which he is at present occupying and the 
emoluments that he receives in respect of his services there are such 
that Government would have had to pay him an exceedingly high 
salary if they wanted to obtain his services. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban) : 
How do you know T 

The Honourable Sir Muhammad Zafrulla.h Khan: I can judge from 
the emoluments that he is receiving at present .... 

Mr. S. Satyamurti : But did you consult him , 

The Honourable Sir Muhammad Zafrulla.h Khan: No. 

Mr. S. Satyamurti: Then, how did you know that he would not 
accept the job at a lo.wer salary , 

The Honourable Sir Muhammad Zafrullah Khan ; ~a  is the ordinary 
preilUlllption that one makes in: such a case. HoweTer, if the Honourable 
Member will permit me to contmue, .... 

Sardar Sa.nt 8iDgh (West ~ a  : Sikh) .: May I rise to a point of 
order T The conversation that IS bemg carrIed on between ~  ~  
Benche there is not audible to us here. We cannot hear what ~ bemg 
said th:re and we are n'Ot being fairly treated when they talk m that 
fashion. 
Mr. Deputy President (Mr. Akbil Chandra Datta) : Let the Honou-

able Metnber proceed uninterrupted. 
L184LAD I 
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!'be Honourable Bir Muhammad Zafrullah Kba.n : My iniormation 
is that that particular gentleman is at present drawing from the company 
that he is serving &. 2.500'a month as salary, free of income-tax, plus 
an annual bonus and is permitted consulting practice. The salary of 
the officer appointed as Superintendent of Insurance is Rs. 2,00(1 a 
month with Rs. 100 per annum incremrnt rising to Rs. ~  subjt'ct. to 
income-tax, no bonus and no consulting practice. 

An Honourable Member: ~  about overseas allowance ~ 

Another Honourable l'tIember : When you accepted this appointment 
did not you do it at a sacrifice Y Did you not make more money before 1-

. The Honourable S:ir Muhammad Zafrulla.h Kha.n : Is my appoilltu.ent 
unuer discussion! 

An Honourable Member : The principle is under discussion. 

The ~ a  S:ir Mube.mmad Za.frollah Khan : Shall we keep 
these' other appointments outside the discussion? With regard t.o his 
qualifications, he is a Fellow of the Institute of Actuaries of fifteen 
years' standing. When I mentioned that this morning, I did not mean 
that Hi years was an essential qualification. I am afraid there has 
been some misunderstanding on that point, but the actual fact is that 
he bccame a Fellow of the Institute of· Actuaries in 1923 and, therefore, 
he is a Fellow of 15 years' standing as against the 12 years' standing 
of the Indian gentleman whom I have mentioned. And he has bad a 
much longer experience than that, I believe, amounting to 23 years, with 
regard to insurance work. He was employed in the Actuaries Depart-
ment in His Majesty's' Government in London for 23 years, and, since 
1929, has been engaged upon exactly the kind of w:ork that he will 
haYe to do as Superintendent of Insurance here, .that is to say, the 
administration of ~ a  and Fricndly Societies Acts alll1 the 
question of new a ~  I am fully persuaded that with regard 
to the kind of work that he has to do, his qualifications, as compared 
with the 4ualifications of the only gentleman available here, arc very 
much better qualifications and that, therefore, his, appointment ,,'U!O; 
not an act of racial discrimination against an Indian as was sugge"t.ed 
this morning, I believe, by Mr. Satyamurti. No racial consideration 
was imported into the !Jelection. Out of two men, the man better 
qualified for this particular kind of work was selected,-incidentally 
also a man who was available at a lower salary than the one who mig-ht 
have been available here would have been ~  to accept. • 

Mr. Sri Pra.kasa (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : a~ IIjOta,-German ,available' 

The BODOlJ1'&ble, ~ a  Za.frulla.b. ltha.n: Those are tbe 
merits (If this particular appointment. ,I would beg the ~ to' 
l'ICJDember that when the field of choice is so limited as that, surriTy 
thp,re Ihiist be left soine-' ~  to Government, arid some room: f,or 
differences of opinion and judgD1ent must 'be recognised. There WRI> 
on't)lc one siltp. fln obligation laid upon the Government to select the 
very hest man for this' purpose : there was, on the other side, thit; very 
limited chice open to them ; they tried to do the very best that they 
copld .intb,e ~~ a  ~  tQ,the, yery valulI:ble ~  
that would be altected by the admirii.trjltiQn ofthis',Act. Personally. I 
think if the Government had acted 'ui' any' otlii3t m..tiiner th,ey 1VOlild ' 
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have failed in the discharge of the obligation that had beeu laid upon 
them ~ the Act. It must be remembered a ~  that this appointment 
a~ obhgatory ~  ~ ~a~  and the Sta,tute to a very large e:xtent 
mdlcat.e.<i what kmd of mdlvldual should be, selected to fill this appoint-
ment. 1, therefore, hope, that the House will remember that this is not 
like ont' of the cases to which they have taken exception previously and 
that Government have really done IllOthing which should deserve any 
ceusure. 
Sardar Sant Singh: In supporting thc motion I just want to 

mention sOme of the view points of the Opposition which are, at any 
rate, materially different from the view points of those who are occupy" 
ing the Government Benches today. r do not think that the arznment 
that the appointment goes to the best man available can help the 
Honourable the Leader ~  the House if we carry the argument to iti; 
logical conclusion. May I ask him a simple question Y If the choice 
was of the best man available, why limit the choice to the Britishers 
alone? Why not search for a more competent German, French! 
a Russian or an American with better qualifications f I do not think 
the Government of India ever thought of giving such an appointment 
to Germans, Russians or people of other nationalities. They always 
limit their choice to Britishers alone. ~ the argument that. 
the r.hoicp, was to be made of the best man available cannot bear any 
serious examination. The question is this. Are we to be stamped with 
inferiority complex for all times to come? During the last year or 
two this House has given its definite verdict against the importation 
of experts from the British Isles. This is not the first time, nor I am 
afraid it will be the last time, when this House will censure the Govern-
ment for their extra"territorial outlook whenever they make any ap-
pointment of persons from England. Rightly the question has been 
put by those Members sitting on this side of the House, about the 
Honourable the Leader of the House himself and about other Indian 
Members, by asking what experience, administrative or otherwise, of 
the commerce or the railway department the Honourable Member had 
when he was appointed. None whatsoever. But the lack of special 
experience has not stood in the way of his success. He has 
filled t.hat place eminently. He has been going about carrying on 
negotiations of a very' delicate and technical type. N obod! has taken 
exception to his want of experience on that score. If thIS a ~  
were to hold good, then no Indian would have been today ~ ~  
Executive Council at all. This is an hackneyed argument WhICh ?s 
always thrust upon us, that no Indian is available. If we are to tram 
our Indians for various posts requiring expert ~  we shall 
have to train a dozen and even then they will have to walt dozens Qf 
years before they ca.'n be ~ qualified for an appointment in 
India. 
'!'he Honourable Sir Muhammad ZafruDah Khan: May I ~  out 

that ,this appointment is only for five years 'and one of the duties of 
Mr. Thomas will be to train an Indian to take his ,place when he leaves r 
"Sard&l' Sant Singh : The hackneyed argument has ~  advanced 

thlit this 'ap'pointmerit is only for five a ~ May I, ~  hI!H one more 
question. How many a ~  have been made n;t. ~~~  ~ ~
menta of the Government of IndIa under the plea Clfbnngmg 'In' ·men 
L184LAD 12 
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for five years only and how many of them are still in service after the 
lapse of 15 or 20 years T . What is this argument T This argument 
means nothing. l.t only means the extension of the patronage to 
foreigners, however well qualified and eminent they may be, at the 
expense  of Indian experts. That is what it comes to. Our point is 
that India shall be first, shall be second and shall be last in all these 
appointments. That is what we demand. That we have been demand-
ing and we will continue to demand it till the Governme-nt becomes 
responsible to public opinion and appoints Indians as -their experts alld 
not outsiders. I had occal'ion tu point this out in the Railway Standing 
Finance Committee when' this new committee which has been recently 
announced was considered. 

Sir Abdul Balim Ghumavi (Dacca cttm Mymensingh: Muham-
madan Rural) : On a point of order, Sir. Can the Honourable Member 
refer to the proceedings of the Standing- Finance Commiitee whicll 
Me confidential f 

Mr. M. S. Aney (Berar : Non-Muhammadan) : 'l'he proceedings of 
the Finance Committee are public. 

1Ir. X. Santhanam: It was Sir Halim Ghuznavi himself who gave 
a press interview regarding the proceedings of the Standing Finance 
Committee in this connection. 

Mr. Deputy President (Mr. Akhil Chandra Datta) :  I feel that the 
Honourable Member has every right to refer to this. 

Sardar Sant Singh: I submit that the same arguments are 
ad,-anced in all cases wherever the a ~  of an Indian is 
advocated on this side and opposed on the other side. We do concede 
that it is the business of the executive branch of the GovernmElnt to 
make appointments but we certainly do not concede that they have the 
liberty in making the appointments outside India when such appoint-
ments can be made from India itself. When there are five or six 
Indians with the requisite qualifications, satisfying the terms of the 
.Act, I fai! to see why such appointments should go to an outsider. I 
shall ask another simple question. Can the Government Benches give 
me a single instance where a single foreigner has been employed by 
Great Britain under similar circumstances T If Grel!t Britain does lJ-0t 
employ any outsider to teach them to become expert in variollS 
branches, where is the justification for appointing Britishers in this 
country T I really cannot understand the fallacious argument used 
in justifying the appointment of non-Indians, where no justification is 

~  

1Ir. Sri Prakasa.: Indians are appointed as lascars by England. 

Sarda.r Set Singh : My point is that whenever the Government 
decide to make an appointment their choice must be limited to India 
alone and only in cases where no Indian is available they should go to 
an outsider and, that too, for a very limited time, say two or three years, 
my grievance is the Government -of India's outlook is different. The 
mentality ja ~  
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Maul&D& Zafa.r Ali nan (East Central PUIijab : Muhammadan) : 
What about the Government which consists of foreigners Y 

. Sardar Sant ~  : That is our ~ ~  and that is responsible 
for all ~  questlOns. Our complaint is that the mentality with which 
such questIons are approached by the Government of India is entirely 
different from the one with which Indians approach such questions. 
It is not a question of the merits or demerits of the caitdidate appoint-
ed. r do not say that the gentleman who has been a~  is 
not qualified or is not competent. I do not attack On that score. 1 
attack the mentality behind this, the background which goes to make 
such appointments. I, therefore, want to censure the mentality of the 
Government and I, therefore! support this motion. _ 

Mr. N. II. Joshi : I heard very carefully the speech of the Honour-
nble Member for Commerce. I thought he would tell us that the Gov-
ernment of India had made an offer to the only Indian who-was quali-
ded. I was sorry to note that he did not tell us that fact. He only 
told us that the only Indian who is available in the opinion of the Gov-
ernment was getting a larger salary than the Government of India was 
prepared to give for the ~  of Superintendent of l:nsurance. The 
Honourable Member or the Government of India depended on human 
nature_ Is he right in allowing ordinary human nature to play its 
part in a matter of thiR kind? Have we not heard or do we not know 
of many instances of Indians earning very large salaries accepting posts 
carrying smaller salaries' Let me mention the case of Lord Sinha. 
'vhen he accepted a post under the Government, he made a very large 
Hacrifice_ Why did he do it T He did it in the' interests of the country. 
He is not the only man who did it. Moreover, barristers are not the 
only people who accept lower salaries under the Government when 
their earnings are very much higher in their own profession. I know 
of many commercial men who have accepted jobs under the Govern-
ment and made very large sacrifices. We Indians are bound to make 
sacrifices in order to hold important positions under the Governmf'nt. 

[.At this stage, Mr. President (The Honourable Sir Abdul' Rahim) 
resumed the Chair.] 

, We know that very recently a Britisher has a ~  a post under 
the Government of India making sacrifices in his earnmgs. A ~
man serving in Great Britain in some county has become the CommIS-
sioner for Education in India and I have heard it stated that he has 
made a sacrifice in his salary. Why does he do it? I ~  qU.ite ~  
1hat he has done it out of a spirit of adventure. He was tI,ed, of ~  
in his own couniry and he wanted to see new Jands. ~ came to In\.lla 
under the belief that the Indian job was ~  worth domg .. It a~ an 
important job where he could make suggestIo?-s for a~ ~  IndIans 
and where there is very great need for educatIOn. If a Brltlshe: could 
make a sacrifice by a ~ a job under _ the Government of I'ndla, wh.V' 
should we not expect Indians to accept Jobs under the Government of 
India on a lower salary. Therefore, I feel that the ~  
of India have failed in their duty in not making ~  ?ffer to the IndIan 
who was available. The Honourable Member saId You must make 
room for S6me difference of opinion'. I do not know whether ~  
Honourable Member of the Government of India was actually afraId 
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that the gentleman in questiQn would accept the appointment. I shall 
not attribute motives. But -I also want the Honourable MembeJ: TO 

remember this. When the Government of India tells us that they ap-
pointed a man with the best qualification and ~ on racial ~  81!d 
when the Honourable Member asked me to believe that he IS rIght In 
this case, I woufd like him to remember this. We do not judge the 
Government of India on this solitary case alone. We judge the Go,'-
ernment of India by their past acts and past policy and what do we 
find there Y We find that Europeans of much less qualific_ations have 
been appointed. Junior Europeans, boys whom we may call .. _ have been--
avpointed over the heads of experienced Indians! 11 that is ;)ur 
experience and continuous experience for several years, why should 
the Honourable Member ask us to believe in this particular case that the 
G-overnmcnt of India did justice as between one Indian who was avail-
able and the European who has been appointed. I feel, Sir, that the 
Government of India must make out a stronger case if they want to 
avoid this censure. 

[At this stage, both Mr. Bhulabhai J. Desai and Sir Abdul Halim 
Ohuznavi rose in their seats, but the latter afterwards hi,mself Hat 
<lown.] 

1Ir. Bhulabhai 1. Desai (Bombay Northern Division: Non-¥uhalu-
madan Rural) : Mr. President, I am sorry, my friend, Sir Abdul Halim. 
Ghuznavi, thinks he might follow better than lead,-and °1 wish he 
would remember that lesson when he votes on this :qlotion. In 
supporting this motion the HODse should not only weigh what the 
Honourable the Leader of the House told them, but weigh them in the 
light of the issue which I hope even he will approve of ; the issue as I 
see it is not a question bet\veen one Englishman and one Indian as 
!'lome of my friends presented it' to be. I hope that when I approach 
my friends of t.he European Group they will have the decency to admit 
that there is such a thing as the 'employing of nationals in the services 
of their own country. Therefore, if they think that that is a sound and 
sltlutary principle for the purpose of spending their own money, tnliu-
jng their own men and manning their own services and making their 
own Government their own real Government, if they stand for that 
prineiple in their own country, I hope the idea that Britain has 
dominated this land would at least be given up by the Leader of thee 
House. I will not use any argumentum ad hominem in my argu-
ments ; I am averse to such arguments but it is perfectly true that ~  

began in this country with a belief enforced upon us and almost 
aceepted by some of us that any foreigner and particularly an EngHRh-
man was always hetter than a man with the simi1ar qualifications in 
India. We are, fortunately, getting out of that unfortunate mentality; 
aud I am not of those who feel any need of any justification for 
presenting the claims of an Indian as some people appear to do in an 
apologetic way. The Government of India, represented at all eyents 
in PlI;rt by Indians, might certainly consider, not in that detaehed, un-
emotIonal, cold way the Honourable the Leader of the House half-
heartedly sought to support this appointment, but it is a matter whicb 
every Government, to the extent to which it is composed of nationals, 
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r 
ought to look upon in a better light than it has hitherto been regarded. 
J t is llcrfectly true that if you put down on paper certain qualifications, 

~ ~  ~ ~  points"out, ~  may hope to ~  out a case though in 
thIS partIcular case that IS not true. My friend says that there were 
five Indians, and he gave the years of their qualifications as actuaries,--
one thirty-four, one twenty-six, and the other twenty-seven and he 
proceedrd to use an amusing argument .... 

The Honourable Sir Muhammad Zafrullah Khan: Not five but six. 

Mr. Bhulabhai J. Desai: Anyway, I have not added, and there are 
no two appointments. I shall presently point out to the House the 
somewhat unjustifiable nature of an argument which says and 
employs the vicious assumption that thc-re must be an unlimited choice: 
I do not know what that means. After all, there is one appointment 
and there is one man ; is not that quite enough choice, so that the talk 
of a liuiited· field and limited experience is like talking to people who 
might be taken in by this type of formula' They say, in this country, 
" 011, ~ are Indianizing the services". It is a very sad thing to 111) 
10 reflect that this is a kind of thing which is supposed to be a favour 
or an act of grace done to this country. I hope there is enough self;,. 
respect developed in this country and on this side of the House not to 
accept that kind of argument. Did they accept it in England when 
their English Acts were passed? They said, "yes, we may be in-
experienced but we will not go to Germany, we will not go to France 
and wc will not go to America". The Englishman is proud enough 
not to do that. He says, ., I will work my own insurance legislatioIlt 
acquire experience, even make blunders, and in the end I' shall find my-
self in the right place ". And unless that sort of mind is induced or 
infused into the Government, of India as it is composed today however 
Bhort itf< .present existence may be, we cannot just help pointing out to 
them that that. kind of justification is no credit to themselves. In this 
particular instance it was pointed out ~ the Act was in the process 
of bt·ing discussed and we visualised this possibility of an excuse of 
finding a man with more experience elsewhere. It is not an issue 
betweell an Englishman and an Indian as I have already pointed out, 
but it is an issue for which every national ought to fight, viz., that a 
national is entitled, in so far as preferences are concerned, to get them, 
110t 'merely for the purpose of ~ his country but even for the ~
pose of a ~ him in order that his country may D.{)t be landed In 
difficulty. You will soon find that this abstract idea of getting an 
expert ~  you can will soon land' Y01;l in a. disaster. Th;ey 
always seem to imagine that all ~  have to do IS to. get o,ut a specIfi-
cation on paper and then to expect ~~~  to subre.It ~  and 
sheepishly. We visualized this pOSSIbIlIty when tbIS BIll was under 
consideration and the fact remains that Mr. Aikman of the European 
Group moved an amendment differin/l' from the la?guage of the amend-
ment moved bv Mr. Sri Prakasa, the langlla/l'e of tne amendment of Mr. 
Aikman beinl!"" a fulJy qualified actuary" and the language of the 
amendment of Mr. Sri Prakasa ~ "a qualified actuary", and at 
one time notwithstandin .... the accuracy of his understanding in English, 
'Mr. Sri Prakasa almost fell into the trap that "fully a ~  was 
the same as " qualified " lin? was. preT;lared to .allow my frIend, . Mr. 
A.ikman. t.o Tun away with It. SIr Nrlpendra Strear had at least the 
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decency to see, knowing the facts of Indian life at that time and the 
qualifications, that by that process by a statutory method the Indians 
were not ruled out, and he came, as he said, to the rescue of Mr. Sri 
Prakasa, but he really came to the rescue of the principle for which we 
stand, the principle of standing by one's nationals, and, therefore, he 
pointed out, that as Mr. Aikman put it, "a fully qualified actuary" 
means " with fifteen years' experience " : wherever he got it from is 
not the point, but that is the reason why, according to him at all events, 
a qualification was put down-intended or unintended I do not know-:-
but I have here a speech which clearly shows what Sir Nripendra Sircar 
had in mind. This is what he said at page 1276 : 

" I am willing to acoopt his, but I am not willing to aceept Mr. Aikman's amend-
ment ... May I just point out to him what the difference is' Unfortunately, my friend 
is right in saying that English is not our language and one word luakes &11 the di1l'er-
enee. Mr. Aikman's amendment is ' being a fully quali1ied actuary'. He explain.ed it 
by saying that before you become a fully qualified actuary you must be :In actuary for.. 
fifteen years. The result of that will be that all Indian actuaries are shut out." 

If this does not tantamount to a promise on the part of the Gov-
ernment to appoint an Indian, I should like to know in what better 
language it could have been put. He was being led into &' statute in 
which he would have found himself helpless. But he would not walk 
into the trap. He succeeded in getting out of it in the hope and the 
belief tl1at as and when the time came, knowing that there are quali-
fied actuaries but not " fully " qualified actuaries, he would be able 
to appoint one of them. 

The Honourable Sir Muhammad Zafrullah Khan: A qualified 
actuary is a fully qualified actuary. 

Mr. Bhula.bhai J. Desai: I do not accept it even from the Leader 
of the House, who was not here at the time when the actual distinction 
between a fully qualified and qualified actuary was under discussion. 

The Honourable Sir Muluunmad Zafrullah Khan: It was then 
pointed out that that was not correct. 

Mr. Bhulabhai J. Desai: It was pointed out quite clearly at that 
time that Mr. Aikman's amendment was negatived by the House and 
Mr. Sri Prakas8's amendment was carried by the House. But, at all 
events, the House is pledged to this, whatever may have been the motives 
of those who moved the other amendments, that it was the intentien 
of the House, clearly expressed and supported by the then Leader of 
the House, that we must leave the door open, knowing that there were 
qualified actuaries in India, in order that one of them may"be appoint-
ed. If this is the way in which every care was being taken during the 
course of legislation for inquiry' being made on the eve of the appoint-
ment which must be made when the Bill becomes law, if this is the way 
in which promises are to be broken and the Government stand justified, 
I do not know how further irresponsibility can go. And what is more. 
My friend said : "I consider this inroad of European servants in a 
somewhat different manner which has never been perceived" except, 
I Lelieve, by my Honourable friend Sir James Grigg looking after 
"'hat happens to the ratio and the reserves of the Reserve Bank. Every 
rupee that we have got to payout abroad or every tax that we pay 



MOTION POB ADJOURNMENT. 137 

abroad is an economic burden which we must attempt as far as p088ible 
to resist. It ~  not this one thousand but the many thousands and 
thousands, WhICh at the end of the year multiply themselves into 
crores, for which we have got to pay" in sterling at the other end 110t 
only ~ ~ they are here but even after they have retired. In the 
economIC Interests of the country, even if the salary' was the same, 1 
would prefer an Indian. Apart from the fact that I would prefer 
a nationalist-and any decent nationalist would prefer a nationalist-
on economic grounds it is also justified on other grounds. Another 
point which my Honourable friend attempted to make was this: •• I 
did not ask him: I acted on human nature". The human nature, 
according to him, must be very low and poor indeed. Human nature 
also admits of that nobility of temperament which he himself possesses : 
serve the country even at a pecuniary loss. Therefore, let us not 
abuse freely and unnecessarily human nature when we want to evade 
the issue and when we want to evade the inquiry lest, if the man should 
agree, we may not be able to appoint the man whom we want to 
appoint. Where is human nature! Sir Nripendrda Sircar sits here on 
Rs.6,000. Was that hiB income before he came here' And Sir John Simon 
gets £5,000 a year. Was that his income before he got into the Treasury 7 We 
have been suffering from this inferiority complex. I was asked by some of my 
frienils before the Congress took office in a disgraceful way : "They want to 
serve on Rs. 500 a month ; where is the rest to come from'" I knew 
the insinuation he was driving at. I told him: " I hope you will grant 
us the same decency that at least some of you, if not all of you, possess 
in the service of your own motherland ". Therefore, I have not the 
smallest doubt that the Government in this case deliberately evaded 
looking for an Indian lest they should have to appoint him and now 
they cannot be allowed to make an excuse of that very default and 
comc here and say : "There was a man but we thought, according to 
Our reading of human nature, that he would not have accepted the 
appointment." But whose human nature were you considering' Was 
it the estimate of your own self or was it the estimate of him or was 
it tIle estimate of patriotic Indians? If you had only accepted the 
estimate of genuine patriotic Indians, I am quite certain that there 
would have been no occasion for this motion. I, therefore, ~  

that this question is not a question between an Indian and ~  ~
man. This motion asserts a principle, which every EnglIshman .IS 

proud to assert in his own land and I hope and trust that they will 
have the decencY' to support it as the nationals or, at all events, the 
wRg-c-enrnf'rs and capital-earners in this l!lnd. Therefore,. I a ~ not 
the smallest doubt that it is not a party Issue but a natIonal Issue. 
There is not the slightest doubt that every ~ a  o.f men ~  
abroad is an economic burden which we must lIghten from tIme to tIme, 
otherwise the result will continue to be what it if" today. There is the 
difficulty of the balance of trade and there is the difficulty of the 
rescrycs. Let me tell you this that the reserves of ~  ~  Bank 
are in danger of being absorbed if. the pr.esent rat.lO contmues any 
longer, and if the batfUlce of trade IS agamst ~ a  Therefore,. r 
appcal to this House that we should not. make. thIS Issue ?f a smaller 
mal!'nitude than it is. Let us not make It an ~  of bItterness or 
hostility. The least that the Governmen,t of IndIa COUld. have ~  
in tIlil; case was to have appointed an IndIan and allowed hIm to acqUIre 
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experience just as in otlier lands they make their own laws and they 
make and train their own talents. And the potentiality Of all Indian 
talent has been more than amply proved notwithstanding the many 
doubtinO' Thomases on the other side, and I have not the smallest doubt 
that th: reassuring Thomas who has come is but of" doubtful quality, 
at all events from the point of view of those who would rather have' 
their own national. I, therefore, support the motwn. 

Sir Abdul Balim Ghumavi: Mr. President, on behalf of the Muslim 
League Party I may at once say that we are at one with our friends 
of the Opposition for the principle that where a qualified Indian is avail-
able, it is the dutY' of the Government to appoint him and to give him 
~  over foreigners. For that principle, we are ready to fight 
side by side with our friends in season and out of" season. 
That is the principle for which we also stand. The question 
today is whether the Government deliberately appointed a non-Indian 
when they knew that a qualified Indian was available. If it could be 
shown that they did act in this manner, then we, on this side, will at 
once join the Opposition and censure the Government. But if anyone 

.... is l'esponsible for the appointment of a non-Indian, it is the Congress 
Party itself. My friend, Mr. Sri Prakasa, is responsible for this appoint-
ment. 

Sir, in the original Bill that was presented to this House there 
was no such qualification that the Superintendent should be an actuary. 
The field of choice was left wide open and  any competent Indian--of 
whom there were many-could have been appointed as the Superin-
tendent. It was also suggested that in order to give training to 
IndianR a subordinate actuary should be appointed as the subordinate 
of the Superintendent. That was refused by my friend, Mr. Sri Prakasa, 
in ~ amendment. He did not like the idea of two functionaries. He 
wanted only one whoever he might be. He never said that this one 
should be an Indian. He wanted a qualified man irrespective of caste, 
creed or colour, but he was not in favour of two appointments. Today 
if the Superintendent was not to be an actuarY', two Indians might have 
been appointed. The actuary, after five years' training, would have 
become a qualified actuary and he would then have taken the place 
of the Superintendent. But that was prevented by the action of the 
Congress Opposition, because they would not have a Superintendent 
who was not also an actuary. All the fight now is whether he should 
be a subordinate actuary or a fully qualified actuary. Surely, a man 
who is to be the Superintendent of all the Insurance Companies in India 
should be a fully qualified actuary of experience. There cannot be 
any doubt about it. It is a known fact that there were only six" 
actuaries available in this country. Of them, four passed from the 
Illstitute of Actuaries in 1937, one in 1933 and one in 1926. These are 
the six gentlemen with whom we are concerned. It is said that the 
Goyernment should have offered the post to tae one who was fully 
qualified and ascertained whether it was acceptable to him or not. The 
complaint is that the Government did not deliberately offer it to any 
of these Rix gentlemen, because they wanted to appoint a non-Indian. 
It is all very easy to give examples of what Sir Nripendra Sircar sacri-
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iiced or what Lord Sinha sacrified. Well, Sir, they made their piles 
at the bar, and, after having done so, they wanted to have a quiet time 
and, at the same time, serve the country. My Honourable friends con-
tend tbat this fully qualified actuary, who is drawing a higher salary 
with additional commission on the top of it, would gladly have served 
the Government of India on a less salary', if he had been given the 
. chance. 

An Honourable Member: And thus serve the country. 

Sir Abdul Halim Ghumavi : Do not say that these actuaries are 
serving the country as a matter of choice. Their business is their means 
or livelihood and the interest of insurance business is of secondary ~ 
siderhtion. What I want to submit is this. The Congress Party, by 
their action during the debate on the Insurance Bill, deliberately res-
h'ided or limited the choice of a Superintendent to One who is quali-
fied as an actuary. What can the Government do under the circum-
stances? They found only one gentleman fit. The Government had 
the certain knowledge that this gentleman was in the service of one 
of the biggest insurance companies in India. Is it seriously suggested 
that this gentleman would have resigned his post and joined the Gov-
·crnment of India as Superintendent for only five years Y 

An Honourable Member: Why did not the Government try , 

Sir Abdul Halim Ghumavi : What was there to try 1 He was serv-
ing one of the biggest insurance companies and he would not even dream 
of resigning his post to join the Government on a less salary and for 
~  limited period of five years. . We. on this side of the House, feel 
that no case has been made out by all the speeches that we kave listened 
to this afternoon for censuring the Government on this particular 
('ount. So far as the principle is concerned. we are with them. We 
are prepared to fight day in and day out if a qualified Indian is avail-
able and to insist upon his appointment. As regards this particular 
job with respect to which this censure motion has been brought forward, 
we feel t.hat the Government. are not to blame. It is not that the Gov-
ernment deliberately made this appointment. They had no other 
ehoice. You restricted their selection only to a particular class of 
wh\ch there was only one who was already better employed and in 
insurance business too. On all these grounds, I oppose this motion. 

Mr. M. S. Aney: Sir, I did not expect that any of my Honourable 
friends on this side of the House whether belonging to the, Muslim 
Lea/-.'1lt' Group, the Congress Groti.p or any .other Indian non-official 
Oroup, would stand on his legs to oppose thIS motIon. However, my 
Hononrable friend Sir Abdul Halim Ghuznavi, who says he has got 
so much ~ for the principle for which the Congress Benches 
have been fighting thought it necessary to ~  a. protest and record 
his dissent on the motion which is under dIScusslon now. 

Sir. my great objection to the attitude of the Government on this 
IlI.otion is tbis. Attempt was made by ~  ~ a  the Leader of 
the House to explain to us that in ~  thIS ~ ~  G?vern-
'ment tried their best to find out a qualified man withm the meaIUng of 
'tIll' terms of the insurance law which was passed by this House. I 
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would rather request him to consider the spirit in which that legisla-
tion was passed by this House. It was virtually a spirit of co-opera-
tion between the non-official Benches and the official Benches that 
ena bled the Government to carry on successfully this measure and 
place it permanently on the Statute-book. What was the reason for 
the non-official Benches to give their support materially to some of 
the important provisions of that Bill' Because it was thought that 
thf' Bill was intended to promote the best interests of the country 
as well as that it would be administered and worked in the spirit of 
doing real and substantial service to this country and that it will be 
worked in a really national spirit. That was the understanding and 
that was at any rate the feeling which prompted the Members of this 
sidf' of the House t.o make numerous compromises and allow that Bill 
to havp. a safe passag-e. The spirit of co-operation was there in the 
expectation that a national outlook will be maintained by the Govern-
ment in carrying out and administering the various provisions of this 
Act. Leaving aside the wording of this section here and there, can 
it be consistently said that the wording 'qualified actuary' which 
WEiS put in there was intended with a view to leave some loophole for 
importing a foreigner from outside T In fact, the very nature of the 
debate on the floor of the House indicates that the House had its mind 
firmly fixed upon g-etting an Indian and none but an Indian for the 
most important job that has been provided for in this Act, in whose 
hands the administration of the Act has been placed. That was the 
reason why the suggestion made by my Honourable friend to my left 
was criticised by the then Leader of the House that if they were to 
accept the interpretation of a fully, qualified actuary given by my 
friend, Mr.' Aikman, then Indians will be altogether excluded. Why 
a reference was made to the exclusion of Indians! BeMuse Sir 
Nripendra Sircar received the co-operation of this House and he knew 
fully well that this House would insist and it had been even then in-
sisting upon the working of this Act in a truly national spirit. I can 
never expect that whatever be the qualifications of a man otherwise, 
if he is a foreigner, he can work any Act in India in a truly nllltional 
spirit. I submit he cannot but bring with him his foreign spirit and 
work any Indian law only in that spirit. Without meaning any dis-
respect to the gentleman who has been appointed for this particular 
job, I have no doubt in my mind that the working of this Act in a 
truly national spirit is an impossibility so long as you do . not put in 
there a truly national man to work. The office of the Superintendent 
of Insurance is so important that upon a proper attitude of that officer 
the whole success of that Act depends and the prosperity and good 
business of the various insurance companies in India will largely depend 
upon the spirit in which the Superintendent works the provisions of 
the Act. That being the case, it was a measure in which I may say 
that for the first time the Opposition gave a good deal of support to 
GoYernment and it was up to Government to show that they were in 
a. posijion to appreciate the support and the co-operation of the Opposi. 
tlOn by accepting their point of view in the matter of the appointment 
of the most important post which was created by the Act. In that 
they a ~ failed to appreciate the spirit and they are not interpreting 
the Act In the proper spirit in which it ought to be intel"preted. In 
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fact the spirit in which that co-operation was given is now forgotten by 
Government and they are importing their own spirit in interpreting 
these ~  and in the administration of the Act. I am very much 
apprchensIve of the consequences that may follow if this spifit conti-
nues hereafter. 

After that there has been one argument advanced to which I want 
to !!iw a reply. My Honourable friend, Sir Abdul Halim Ghuznavi, 
hils thought it fit to support the Honourable the Leader of the House in the 
Vf'ry sinister suggestion he made that it was not possible for Govern-
ment, and they did not think it necessary, to consult the one man who 
at least according to them was fully qualified. His suggestion was 
that it IY<iS human nature that prompted the Govel'nment of India not 
to approach that gentleman, and therdore they did not think it worth 
while to consult the man as he was already making more money and 
nlttllrally would not have accepted the job which carried a lower 
salliry. To that a reply was given by my Honourable friend, :Mr .• roshi, 
as weH as the Leader of the Opposition that Indians are not found 
wanting who can make sacrifices when the interests of the country 
demand it. There have been noble examples which are present in 
the minds of every one of us here and I need not recapitulate those 
names. But the uncharitable remarks mage by my Honourable friend, 
Sir Abdul Halim Ghuznavi, have gone even beyond my comprehen-
sion and I never thought that an Indian was ever capable of making 
Ruch remarks on the floor of this House. What of the sacrifice that 
Lord Sinha made and Sir Nripendra Sircar made or other Indians have 
made.! That is nothing because, it is said, they made money in their 
own time. My Honourable friend generally takes the word of the Government 
of India and the Secretary of State and other such highlY' placed 
Englisllmen as gospel truths. I will, therefore, like to rcmind him of 
what was said by Lord Morley in the House of Lords about Lord Sinha 
and the enormous sacrifices made by the latter. And who does not 
know of the heavy sacrifice made ·by Sir Nripendra Sircar in coming 
here' My Honourable friend, if he has got the fairness and the 
dispassionate outlook required for these things, will see that today 
in India there are persons who have made great sacrifices and are work-
ing on a petty salary of Rs. 500 only to serve their motherland. 

MaulaDa Shaukat .Ali (Cities of the United Provinces: Muham-
madan Urban) : Many of them are not worth even Rs. 500. 

Mr. II. S. Alley: I am not surprised at this interruption from 
Mnulana Shaukat Ali . he has onlv shown himself to be a bird of the 
Rame feather. ~ the same language. Men who have made sacri-
fices and are capable of making a ~  will ~  only lose a ~  
but lose their lives ilso in the serVIce of theIr motherland. And If 
Government. after being here for so many years, a~  not studied the 
situation in the countl'Y' and do not know the real feelmgs  of the people 
and their spirit of sacrifice and capacity for sacrifice which has been 
manifesting itself that Government stands condemned. Sir, it wall 
the QTavest blunder and a mistake of the highest type that the Gov-
ernment of India. having known that there was at least one man who 
posseued the highest qualifications .and a ~ up to their require-
ments in the matter of occupying this pott, did not even care to make 
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an offer to him and receive his refusal. I think my Honourable friend,-
:Mr .• TolSlii, made a very shrewd suggestion. Was it the apprehension. 
that he -might accept it which deterred the Government of India from 
making that offer Y Have Government made him an offer and received 
his refusal T He was the most capable man and if he did not accept 
it they could have appointed a suitable person from elsewhere. The 
questioll is, why did the Government of India think it necessary to-
prejudge the matter without making a formal offer to this gentleman 
and giving him a chance to say yes or no T I have no doubt that this 
most competent gentleman would not have hesitated to sacrifice his 
own income for the time being and for a period of five years and would 
have assumed the administration of this new Act in the interest of 
the insurance companies in whose service he has passed so many years 
of his life. Then there is one more question. What is the meaning of 
" 15 years' experience" in England? A man  may have as well got 
that experience in Brazil or Timbuctoo, but how is that going to help 
him in administering the law in a country' of which he has absolutely 
no knowledge 7 He will be making himself acquainted with the con-
ditions here at a cost of Rs. 2,000 a month for a period of five years, 
IUld for the first time in this country ; and by the time his study is 
complete his term will be over. So that all this experience in a foreign 
country is not necessarily a safe guide to enable a man to carryon 
a responsible office like that. Therefore, on the ground of experience 
also, even if an Indian had less experience I would consider him pre-
~ a  because his experience is gained under conditions in which 
the Act has to be administered. I deny that any foreigner can claim 
that intimate acquaintance with the conditions of India as an Indian 
can. ~  I feel that my Honourable friend, Sir Muha111mad 
Zafrullah Khan, persuasive as he always is, has on this occasion failed 
to appreciate the spirit of the adjournment motion, and his arguments 
did not therefore appeal to me at -all. And I appeal to the House 

and also to my' Honourable friends on my right to 
4 P.M. take a broad and national view of the question and 

record their votes in favour of the motion. 

Several Honourable IrIemberB: The question may now be put. 

Ifio.Presiclent (The Honourable Sir Abdur Rahim) : The ques-
tion is : 

H That the question be n01l' put." 

The motion was adopted. 

Mr. Preiident (The Honourable Sir Abdur Rahim) The qUe&-
tion is : 

" That the HOUle do now adjourn." 

The .ASsembly divided: 

A.Y.ES-05. 

A.bdul Qaiyum, Mr. 

Abdw Wajid, Yawvi. 

Abdur Buheed Cllaildhmy,' JdIaulvi. 
1 
Aney, ~  14. B. 

-Ataf Ali, Mr. M. 

. A1'!Mt«a'f, :Mr. iM. Allalrt1aauyaDam.. 



Ba.joria., Babu Bai.inath. 

.. I··Banerjea, Dr. P. N. 

Chattopadhyaya, Mr. Ama.rendra Nath. 

Chaudhury, Mr. Brojendra. Nara.ya.n. 

Chettiar, Mr. T. S. Avi1\ll.Shilingam. 

Chetty, Mr. Sami Venca.taehelam. 

Du, Mr. B. 

Das, Pandit Nilakantha. 

Datta, Mr. Akhil Chandra. 

Desai, Mr. Bhula.bllai .J. 

Deshmukh, Mr. Govind Y. 

Gadgil, Mr. N. V. 

Govind Das, Beth. 

Gupta, Mr. K B. 

Ha.ns Ra.j, Raizada.. 

Hedge, Sri K. B. Jinaraja. 

Hosmani,Mr. S. K. 

Ismail Khan, Ha.ji (''haudhury Muham-
mad. 

Jedhe, Mr. K. M. 

.Jogendra Singh, Sirdar. 

Joshi, Mr. N. M. 

Ka.ilash Behari La.l, Ba.bll. 

La.hiri Cha.udhury, Mr. D. K. 

lolaitra, Pandit Laksllmi l{anta. 

Malaviya, Pandit Krisbna Kant . 

Mangal Singh, Sardar. 

Misra, Pandit Shambhu Daya.l. 

'Mudaliar, Mr. C. N. Muthuranga. 

Paliwal, Pandit Sri lirisi\lia Dutta. 

Pande, 'Mr. Badri Dutt. 

Parma Nand, Bhai. 
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Raghubir Narayan Singh, Choudhri. 

Ramayan Prasad, :\Ir. . 

Ranga, Prof. ~  G. 

Rao, Mr. M. Thirumala. 

Raksena, Mr. Moh:m La!. 

Sant Singh, Sardar. 

Bantha.nam, Mr. K 

Satyamurti, Mr. B. 

Sham Lal, Mr. 

Sheodass Daga, Beth. 

Singh, Mr. Gauri Sh'lnkar. 

Singh, Mr. Ra.m Narayan. 

Sinha, Mr. Satya Narayan. 

Som, Mr. Suryya Kumar. 

Sri Prakasa., Mr. 

Subbara.yan, Shrimati K. Radba Bai. 

Subedar, Mr. Manu.' 

Varma, Mr. B.  B. 

NOEB-56. 

Abdul Ghani, Maulvi :Muhammad. 

~a  Mr. H. M. 
Ahmad Nawaz Khan, Major Na.wa.b Sir. 

Aikman, Mr. A. 

Ayyar, Mr. N. M. 

Azhar Ali, Mr. Muhamma.l1. 

Bajpa.i, Sir Girja Bha.nk-lr. 

Bartley, Mr. J. 

Bewoor, Mr. G. V. 

Bhutto, Mr. Nabi Ba.uh Ila.hi Baksh. 

Boyle, Mr. J. D. 

Cha.nda, Mr. A. K. 

Cha.tterjee, Mr. R. M. 

Clow, The Honourable Mr. A. G. 

Conran-Smith, Mr. Fl. 

Da.la.l, Dr. R. D. 

Dalpat Singh, Sa.rdar Bahadur Captain. 

Damzen, Mr. P. R. 

Essak Sa.it, Mr. H. A. Sathar H. 

Faruqui, Mr. N. A. 

FazI-i-Haq Piraeha, Khan Bahadur 
Sha.ikh. 

Ghulam Bhik Na.irang, Syed .. 

Ghulam Muhammad, Mr. 

Ghuznavi, Sir Abdul Halim. 

Grigg, The Honourablo Sir James. 

Jawahar Singh, Bardar Bahadur Sardar 
Sir. 

Kamaluddin Ahmed, Shams-ul·Ulemn. 

Khusha.lpa.l Singh, Raja. B'l.hadur. 

Lloyd, Mr. A. H. 

Maekeown, Mr. J. A. 

Maxwell, The Honollrnhlo Mr. R. M. 
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Metcalfe, Bir  Aubrey. 

Miller, Mr. C. C. 

Mitchell, :Mr. K. G. 

Mukerji, The Honourable ~  llanmatha 
Nath. 

Mukharji, Mr. Basanta KunUl.r. 

Nur Muhammad, Khan Haha.dur Shaikh. 

Ogihie, Mr. C. M. G. 

Parkinson, Mr. J. E. 

Rafiuddin Ahmad Siddiqup.e, ~  

Rahman, Lieut.-Col M. A. 

Ronson, Mr. H. 

Scott, Mr. J. Ramsay. 

Shahban, Mr. Ghulam Kadir Muhnmmad. 

The motion was negatived. 

Bhaukat Ali, MauJana. 

Siddique Ali Khan, Khan BAhadur Nawab. 

Sivaraj, Rao Sahib N. 

Sundaram, Mr. V. S. 

Town, Mr. H. S. 

Tylden·Patten90n, Mr. A. J<J. 

~  Aly Shah, Mr. 

Walker, Mr. G. D. 

Yamin Khan, Sir Ynhanlmad. 

Zafar Ali Khan, MaulaDa. 

Zafrullah Khan, Th'3 ~  Bir 
Muhammad. 

Ziauddin Ahmad, Dr. Sir. 

The Assembly then adjourned till Eleven of the Olock on Tuesday, 
the 9th August, 1938. 
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